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LOK SABHA DEBATES

LOK SABHA

Tussday, March 14, 2006FPhelguna 23 1927 (Saks)

The Lok Sabha met at Eleven of the Clock.

[MR. Speaker mn the Chair

[English]

SHRI CHANDRAKANT KHAIRE (Aurangabad,
Maharashtra): Sir, | wish you a Happy Holi.
...(Interryptions)

[Translation]

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYARANJAN DASMUNSI):
Happy Holi to all the Opposition Members also. Sir, these
people are not playing Holi.

[English]

MR. SPEAKER: Today there is a complete Holi spirit
in the House.

...(Interryptions)
11.01 brs.
ORAL ANSWERS TO QUESTIONS
[English]
MR. SPEAKER: Shri Santosh Gangwar, Q. No. 322.
[Translation]
Higher Education

*322. SHRI SANTOSH GANGWAR:
SHRI K.S. RAO:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the amount of assistance annually provided by
the Government for higher education during each of the
last three years;

(b) the basis/criteria on which these funds are
allocated;

(c) whether the Government proposes to rationalise
the criteria for allocation of funds for higher education;

(d) if so, the details thereof;

(e) whether the Government proposes to seek
cooperation from private sector for the promotion of higher
education; and

(f) if so, the details of the steps taken in this regard?
[Englis’]

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (f) A statement is laid on the Table of the
House.

Staternent

(a) Funds provided for higher education for the last
three years under plan and Non-Plan are as under:

(Rs. in crore)

2002-03 2003-04 2004-05

Total 1751.84 1761.55 2090.87

(b) to (d) UGC allocates funds for promotion of Higher
Education to eligible Institutions under various schemes
of the Commission in terms of the criteria laid down in
respect of each scheme.

(e) and (f) Non-Government self-financed institutions
promoted by not-for-profit Societies or Trusts are already
participating in higher education.

[Translation]

SHRI SANTOSH GANGWAR: Through you, | would
like to bring it to the notice of the Government that the
Hon. Minister of Human Resource Development Shri Arjun
Singh has admitted in a statement, published in
newspapers that the desired target has not been achieved
in Higher Education i.e. no special progress has been
made after independence, the way we wanted. Thereafter
in another statement he made on 16 January, he said
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that the Centre would pull itself out from spending on
Higher Education /6. the Union Government will not spend
money for Higher Education and private sector would be
roped in. Today the countries across the world are

progressing owing to the importance they are laying on

higher education there. The Governments in foreign
countries spend a substantial amount on education.
Certain percentage of total revenue collected is fixed for
this while it is not so in our country. Our Hon. Minister
of Human Resource Development is making statements
to the effect that we have nothing to do with higher
education whereas more than twenty lakh graduate and
post graduate youths in the country are unemployed. If
in such a situation education would be entrusted to the
private sector where barring the |.I.M. and I.I.T. students,
the B.B.A. and M.B.A. qualified candidates do not get
employment and such highly qualified youth are starving
and reconciling for a meagre salary of Rs. two thousand
to five thousand.

Through you, | would like to ask the Government
whether our education system is so sick that we cannot
revive it as per our needs. Then how do we improve this
situation because our youth want to work. In regard to
employment we have got this reply that apart from the
expenditure incurred on Higher Education during the last
two three years Rs. 2090 crore are proposed to be spent
during the year 2005. Do the Government have any
transfer plan for higher education as per the needs of
the country so that our youths get proper education and
at the same time people who are there either in business
or have vested interests are not persuaded to go, for
higher education.

SHRI M.A.A. FATMI: Whatever has been said about
Shri Arjun Singh Ji's statement that the Government are
pulling it out of Higher Education is not at all true. He
has not made any such statement. The fact is that if we
go through the related figures of last three years, we will
find that Rs. 1751 crore were spent during the year 2002-
03 which have increased to Rs. 2090 crore in the year
2004-05. It is both for plan and non plan expenditure.
The Government have announced Rs. 1403 crore and
approximately Rs. 1400 crore for plan and non plan
expenditure respectively, it will escalate to a total of
Rs. 2800 crore after the House passes it. If we make a
comparative study of figures during the year 2002-03 the
amount of Rs. 1751 crore will rise to Rs. 2800 crore.
Our Ministry and our Minister have to think how to
concentrate more on Higher Education in the days to
come. In reality we have not been able to keep pace

MARCH 14, 2006

to Questions 4

with our target that'is we have not been able to increase
our pace in the desired manner. It is a different issue.
The present U.P.A. Government have increased the
allocation.

The Govermment have taken cognizance of vocational
training so that the people get more employment
opportunities and we are working in that direction.

SHRI SANTOSH GANGWAR: | would not like say
anything on the statement of the Hon. Minister of Human
Resource Development but even he has admitted that
they have not been able to achieve the desired results
in Higher Education Sector. Today, we have sub-standard
schools for higher education in the countries. Higher
Education schools are being run in one-room and a lot
of things have been brought to the notice of the House
as to what is going on in the name of Distance Education.
| would like to know the manner in which standard of
Higher Education Schools are likely to be improved and
whether the Government propose to make any special
education zone for the sick units, so that children get
proper education and youth do not remain unemployed
despite receiving higher education. They do not take
interest in jobs abroad. Do the Government propose to
make any action plan immediately in this regard?

SHRI M.A.A. FATMI: Sir, as far as running a college
or an Institution in small rooms is concemed, the colleges
are to be run as per the norms specified by U.G.C. and
A.l.C.T.E. In addition to that we do not propose to make
any zone, rather we would like to disseminate higher
education in the educationally backward areas and we
are working in that direction.

[English]

SHRI K.S. RAO: Sir, it is common knowledge that
the present system of education is not relevant to the
needs of the nation. In fact, | was very much thrilled that
in 1985, under the Prime Ministership of late Rajiv Gandhi,
in those days they have changed the name of the Ministry
of Education as Ministry of Human Resource
Development. | thought that the Govemment has realised
the importance of the human resource development and
there will be a good future.

MR. SPEAKER: Please put your question.

SHRI K.S. RAO: Yes, Sir. | am formulating the
question. It is proved beyond doubt that given opportunity,
motivation and facilities, Indians are gxtremely intelligent
and they have proven their merits and they went outside
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the country particularly to the developed nations. But, it
is also agreed or felt by everybody that unless the skills,
unless the creative thinking of the people are increased,
there is no future for this nation.

If Germany, Japan, South Korea, Malaysia and
Singapore were to come up, it is only because of their
innovative thinking and extreme skills that they acquired.
| am happy that the UPA Government has allocated a
large amount of money for education, four to five times
more than what was allocated by the NDA. Merely
allocation of money is not a solution. | wish to know one
thing. Earlier, several Governments were used to
announce new education policy every time there was a
change of the Government. But that has not resulted in
any real change in the educational policy.

I wish to know from the hon. Minister whether he
will concentrate on changing the system of education itself,
either totally or substantially so that the real vocational
skills will be improved not only at lower level but also in
the higher education so that a student can come out of
the institution with confidence that he will be useful to
the society and he can live on his own skills.

MR. SPEAKER: These are policy matters. You want
every detail. The Question Hour is something else, for
eliciting information.

[Transiation)

SHRI M.A.A. FATMI: | have said that the Government
have taken cognizance of vocational training and as far
as technical education is concerned, approximately five
lakh students are studying in Engineering Colleges. It is
correct that we have a target of more students. We are
concentration on including maximum number of children
between the age group of 18 to 23 years in the higher
education age group. It is regretted that as of now only
8.97 percent children of this age group are able to attend
colleges. Our target is to increase this to 10 percent
within two years.

SHRI CHANDRA BHUSHAN SINGH: Mr. Speaker,
Sir, | would like to submit that out of Rs. 18000 crore,
Rs. 12,000 crore are given as salary to teachers. As
everyone knows that we have 300 universities and some
15 to 18 thousand colleges. The biggest problem in the
country is the lack of proper monitoring of this fund.
UGC and AICTE on several occasions have expressed
their inability to the Ministry that they are not able to

PHALGUNA 23, 1927 (Saka)

to Questions 6

proper monitoring of this fund. | would like to ask a
direct and specific question to the Hon. Minister whether
he proposes to introduce any other alternative for its
monitoring.

SHRI M.A.A. FATMI: Mr. Speaker, Sir, UGC is entirely
responsible for it. It is the over all in-charge and there is
no question of any problems in it.

[English]

PROF. BASUDEB BARMAN: Sir, the reply given in
the statement appears to be inadequate. Regarding replies
to parts b and ¢, UGC Terms and Conditions are referred
to. | feel that the contents of the reply could have been
a bit more elaborate. | would now request the hon.
Minister, through you, to give us the relevant information
as sought for. What are the Terms and Conditions? We
are not to go to the UGC for seeking such information.

Secondly, regarding non-Government self-financed
institutions, | would like to know whether there is any
monitoring system to see that such institutions are working
on no-profit basis. | want to know these details through
you.

MR. SPEAKER: Question Hour is not for seeking
details.

PROF. BASUDEB BARMAN: | want this information.
...(Interruptions)

[Translation]

SHRI M.A.A. FATMI: if he needs guidelines | will
sent it to him. If the hon. Member is hinting at the
commercialisation of private institutions the Government
does not allow it. If he has an information of an institution
accepting money, we will take action against it.

[English]

SHRI A. KRISHNASWAMY: Sir, from the statement
of the hon. Minister, | have come to know that every
year there is an increase in funds allocation for higher
education. In the Tenth Five Year Plan, we had decided
to promote private colleges in the country. If | am right,
at that time our percentage of higher education was only
six per cent. That is why, we planned to promote private
colleges. | want to know from the hon. Minister that by
giving so much of money to higher education, what is
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the percentage of higher education increase in this
country? As we decided and took steps to promote higher
education through private colleges and societies, what is
thair percentage participation in promotion of higher
education in the country? | want to know both these
percentages.

If the percentage has not increased, what are the
steps taken by the Government to promote higher
education?

MR. SPEAKER: He has said ‘ten per cent target’.

[Translation/

SHRI M.A.A. FATMI: As | had already stated that
only 8.97% children of this age group are able to attend
colleges, the Government have achieved this much and
our target is to make it 10%, Children enroll themselves
in private institutions for engineering and management
courses only but in the Government institutions, colleges
and universities, all courses like social science, political
science and literature and all other faculties are available.
So it would not be proper to make a comparison between
these two. Both are complementary to each other.

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir,
through you, | would like to draw the attention of the
Minister towards the state-wise funds being allocated to
each student and | am giving it as per my information.
...(Interryptions)

(English]
MR. SPEAKER: You have to seek information, not
give information.

[Translation]

SHRI RAM KRIPAL YADAV: The amount allocated
to State Government by the Union Government for each
student is Rs. 1.87 for Bihar, Rs. 2.59 for Rajasthan, Rs.
4.07 for Orissa, Rs. 7.39 for Chandigarh and Rs. 77.01
for Arunachal Pradesh. ...//ntemuyptions)

[English]

MR. SPEAKER: Hon. Member what is your specific
question to the hon. Minister?

[Translation]

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir, | feel
that the funds being allocated to poor states by the
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Govemment are very meagre vis-a-vis their requirement.
Through you, | would like to know from the Minister
whether funds would be specially provided to those states
which have been allocated meagre funds so that their
children get a chance to study. | would aiso like to know
as what action the Government propose especially in
regard to Bihar, in this respect as the hon. Minister also
belongs to that State.

[English]

MR. SPEAKER: He is a Minister for the whole of
India.

SHRI RAM KRIPAL YADAV: But, Sir he is also a
Bihari.

[Trans/ation]
MR. SPEAKER: It is a very good question.

SHRI M.A.A. FATMI: Mr. Speaker, Sir, so far as
expenditure in universities and colleges is concemed,
contral universities are the responsibility of the Union
Government and the State Universities are mainly, taken
care by the State Governments. The Government give
assistance for their maintenance as per the prescribed
norms. Funds are allocated about the question raised by
the hon. Member regarding Bihar, if he has good relations
with Government of Bihar then requirements can be send
to the Union Government. We will consider them and try
to give assistance to them.

[English]

MR. SPEAKER: Why not? The relationgship should
not be bad on the issue of education.

SHRI DEEPENDER SINGH HOODA: Thank you,
Speaker, Sir. The last part of the Question says whether
this Government proposes to seek cooperation from
private sector for promotion of higher education. My
question to the hon. Minister, through your presence, is
this. Is this Government allowing or seeking or promoting
foreign investment in the area of higher education? By
foreign investment | meant setting up of institutes of higher
education, and foreign campuses of some of the world-
renowned universities on the pattem of China. China has
allowed some of the big universities such as the Harvard
University to set up campuses on the Chinese soil. Thank
you, Sir.



[Translation]

SHRI M.A.A. FATMI: Mr. Speaker, Sir, the entire
policy is being formulated. Once it is formulated it will be
presented before the nation and the House. So far as
the question of the Hon'ble Member is concerned,
investment in this sector is welcomed but the Government
will certainly not allow commercialisation and profiteering
by any Indian or foreign university.

SHRIMAT! KIRAN MAHESHWARI: Mr. Speaker, Sir,
| would like to draw the attention of the Hon'ble Minister
that psyche of the society, has changed ncw and the
girls are also being encouraged to go for higher education
as the boys were encouraged. | would like to know from
the Government whether it has prepared any scheme to
provide higher education to girls. There are many regions
in the country where the parents are averse to the idea
of giving higher education to the girls alongwith the boys.
Are vocational courses, technical courses to be started
or technical institute established separately for the girls
as it is being done for boys? What are the views of the
Government in this regard? What are the views of the
Government to provide higher education to the girls?

[English)

MR. SPEAKER: This issue does not come under
this question, but the hon. Minister wants to oblige her
by answering it, then please go ahead.

[Trans/ation]

SHRI M.A.A. FATMI: Mr. Speaker, Sir, if the Hon'ble
Member wishes to have the details in this regard, | can
provide location-wise details of these colleges. Reservation
is also there in some colleges. If the Hon'ble Member so
desires, | can supply her with details of the policy in
writing.

MR. SPEAKER: The Hon. Minister will send you all
the details.

[English]

Now, the last supplementary on this Question to be
asked by Shri N. Janardhana Reddy.

SHRI N. JANARDHANA REDDY: Mr. Speaker, Sir,
this is the most confusing Ministry. ... /ntermyptions)
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MR. SPEAKER: We have listened to all of it, but not
recorded.

...(Interruptions)”

SHR! N. JANARDHANA REDDY: Mr. Speaker, Sir,
this is the most confusing Ministry in the Central
Government, which is now assisting the State
Governments for various schemes. | am saying this
because we do not know, and the whole country does
not know about the similarity of assistance giver: in every
State. For example, the hon. Minister has given in his
statement that the expenditure for 2002-2003 is
Rs. 1,751.84 crore. Similarly, for the year 2004-2005 the
expenditure is Rs. 2090.87 crore. | would like to know
this from the hon. Minister. Does this money also include
the State Government spending or is it only for the Central
Government?

If it is so, how are you going to plan it? The State
Govemment is spending money; the Central Government
is spending money, and there is no control over the
State.

SHRI M.A.A. FATMi: It is the Central Fund.

MR. SPEAKER: You have put the question and he
will answer it now. You should not have replied until he
has finished.

SHRI M.A.A. FATMI: It is the Central Government
fund.

Promotion of Sanskrit

*323. SHRI M. SHIVANNA: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the number of Sanskrit Vidyalayas/Universities in
the country, State-wise;

(b) the detalls of funds and other resources being
provided by the Govemment to these Sanskrit Vidyalayas/
Universities during each of the last three years;

(c) whether the Government proposes to introduce
any scheme to provide employment to the Sanskrit
Scholars and to promote use of Sanskrit in the country/
abroad; and

(d) if so, the details thereof?

*Not recorded.



11 Oral Answers

[Transiation]

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (d) A statement is laid on the table of the
House.

Statement

(a) and (b) Information regarding Sanskrit Vidyalayas
is being collected.

State-wise number of Sanskrit Universities, their
number which have been provided funds by the Ministry
and the amount of funds released to them during last
three years are given in the Annexure.

(c) and (d) While there is no proposal to introduce
any scheme to provide employment to Sanskrit scholars,
a scheme for Development of Sanskrit Education is
already being implemented with the following components:
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(i) Financial assistance to eminent Sanskrit Pandits
in indigent circumstances;

(ii) Award of scholarships to students of High/Higher
Secondary Schools;

(iii) Salary support for Sanskrit teachers in
Secondary Schools;

(iv) Modemisation of Sanskrit Pathshalas;

(v) Grants to State Governments, deemed
Universities and NGOs for promotion of Sanskrit.

(vi) Grant to Rashtriya Sanskrit Sansthan/Deemed
Universities/Central Board of Secondary
Education/National Council for Education,
Research and Training (NCERT)/State Council
for Education, Research and Training (SCERT)
etc. for improving the methodology of teaching

Sanskrit.
Annexure
SI.No. State State-wise Out of col. 3, no. Amount of funds provided during last 3
Sanskrit  receiving grants from years to Sanskrit Universities
Universities the Ministry (Rupees in Lakhs)

2002-03 2003-04 2004-05
1. Andhra Pradesh 1 437.09 536.37 539.45
2. Bihar 1 50.48 32.79 47.35
3. NCT of Delhi 2 3912.01 3719.13 3687.32
4, Gujarat 1 — — —_
S. Kerala 1 0.71 0.00 2.37
6. Maharashtra 1 —_ —_— —_
7. Orissa 1 56.83 10.69 4.67
8. Rajasthan 1 — - 0.55
9. Uttar Pradesh 1 85.46 188.97 324.58
10. Uttaranchal 1 —_ —_ —_—
Total 11 4542.58 4487.95 4606.20

*SHRI M. SHIVANNA: Sir, Sanskrit and Tamil are
the two languages which have been accorded the status

*English transiation of the speech originallty delivered in Kannada.

of classical language in India. Sanskrit is a glorious
language and in one village in Karnataka State all the
people speak Sanskrit, that is in Mattur village, Sagar
Taluk, Shimoga district where young and old all speak in
Sanskrit.
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{ want to know whether the Union Government has
any proposal to adopt about ten villages in the country
on experimental basis and provide all teaching and
financial facilities to promote Sanskrit language in the
country.

[Transiation]

SHRI M.A.A. FATMI: Mr. Speaker, Sir, majority of
the small schools are established by the State
Governments, but our Rashtriya Sanskrit Sansthan is also
running some model schools and campuses and it is
providing assistance to some colleges. But regarding the
question of selecting 10 villages; if State Government will
send proposals then the Government will consider them
and give assistance to it.

*SHRI M. SHIVANNA: Sir, Mysore is one of the most
beautiful cities in the world. It is an excellent Educational
Centre which has campuses like Manasa Gangothri and
others. | want to know whether the Centre has any
proposal to set up a new Sanskrit University especially
in the city of Mysore which is in the Centre of South
Indian States.

[English/

MR. SPEAKER: You can give the reply in one word,
you can say, ‘yes' or ‘no’.

[Translation]

SHRI M.A.A. FATMI: Sir, there is no such proposal
right now. There are 11 Sanskrit Universities in India.
There is no such proposal for Mysore with the
Government right now.

[English]

MR. SPEAKER: Thank you for your concern for
Sanskrit.

SHRI M.A.A. FATMI: Sir, there is no such proposal
as of now. There are 11 sanskrit universities in the
country. There is no in respect of Mysore with us.

[Translation]

SHRI SHAILENDRA KUMAR: Mr. Speaker, Sir,
several Gurukuls and Sanskrit Vishwa Vidyalayas have

*English translation of the speech originaily delivered in Kannada.
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been established in the country. | would like to ask
whether teachers and students of these Gurukuls and
Vishav-Vidyalayas will be provided with the same facilities
and recognition as has been given to the other Vishav
Vidyalayas and degree colleges.

SHRI M.A.A. FATMI: There are several schemes to
promote Sanskrit e.g. sanskrit teachers are being paid
Rs. 6 thousand per month as salary, we have
programmes for modemization of Sanskrit Vidyalayas and
also for establishing Adarsh Sanskrit Mahavidyalayas.
Besides, we extend our help to Sanskrit pandits also.

[English]

MR. SPEAKER: You have mentioned all that in your
written answer. You need not read that again.

Shri Prabhunath Singh, why have you sudden interest
in Sanskrit?

[Translation/

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir,
Sanskrit is being taught at secondary and senior
secondary levels in schools of Bihar. However, Primary
schools have been opened after getting approval and
registration. Hon'ble Minister has not given reply to part
‘a’ and ‘b’ of this question. He has submitted that
information is being sought in this regard.

That means the Minister of State in the Ministry of
Human Resource Development is not aware of the
number of Sanskrit Vidyalayas existing at present in
different States in the country and the amount allocated
by his Ministry to these Vidyalayas annually.
...(Interryptions)

[English]

MR. SPEAKER: Vidyalayas must be under State
Government.

[Translation]

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, in
the reply placed by the hon'ble Minister on the Table of
the House, it has been stated that the hon'ble Minister
is not aware of it and information in this regard is being
collected.

MR. SPEAKER: All right. Ask your question.

...(Interruptions)
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[Engtish]

MR. SPEAKER: What is happening? He does not
need your help.

[Translation]

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir,
people call the examination conducted in existing Sanskrit
Vidyalayas of Bihar as the examination of Raharia
Vidyalayas because examination of these Vidyalayas are
not conducted in a proper school format but students
write their exams while sitting in fields and aiso the results
are prepared in the same way. | would like to bring to
the notice of the hon'ble Minister that funds allocated to
these Vidyalayas are being curtailed year by year. | would
like to know the reasons therefor. Secondly, | would also
like to bring to his notice that Several Sanskrit Vidyalayas
are functioning under Bihar Board. What efforts are being
made by the hon'ble Minister to strengthen those
Vidyalayas and to impart proper education in them also
to spread Sanskrit education widely?

Sir, one more question is connected with it i.e. lack
of proper arrangements to provide empioyment to Sanskrit
Scholars. In Bihar, after completing their education, these
scholars eam their livelihood by performing rites at various
ceremonies like marriages and ‘Shradh’ etc. | would like
to know from the hon'ble Minister whether any efforts
are being made on the part of the Government to provide
employment to these Sanskrit Scholars.

SHRI M.A.A. FATMI: Mr. Speaker, Sir, hon'ble
Member has asked about the number of Sanskrit
Vidyalayas in the country. | wouid like to mention that
there are 520 Sanskrit Vidyalayas in the country at
present. These have been linked up with ‘Sarva Shiksha
Abhiyan’ under which mid-day-meal is provided to the
students. Hon'ble Member may not have the figures but
| would like to tell him that 3700 schools have been
affiliated with Sanskrit Board. Instructions have been given
to link up all these schools to Sarva Shiksha Abhiyan
and to appoint Sanskrit teachers in the schools where
students want to learn Sanskrit and also to provide same
tacilities to these schools which are being provided to
schools under Sarva Shiksha Abhiyan. The same facilities
will be provided in other states also if such schools are
opened.

Mr. Speaker, Sir, hon'ble Member hails from Bihar
and | would request him that this scheme should be
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launched in Bihar because Ministry of Human Resource
Development has already taken up this matter with the
concemned Ministry in Bihar and has directed the later to
link up all these Vidyalayas with Sarva Shiksha Abhiyan.
Same assistance will be provided to them which is given
to the schools under Sarva Shiksha Abhiyan but we have
not been successful to do this in Bihar as yet.

Mr. Speaker, Sir, the second part of his question is
about how to provide vocational education to Sanskrit
Scholars passing out from the aforesaid 11 major Vishva
Vidyalayas or from other colleges so that they could eam
their livelihood and the language may also continue to
survive because it is the employment oriented language
that will have the maximum chance of survival also. |
would like to tell the hon’'ble Member that the concerned
Ministry and Sanskrit Scholars have been consulted in
this regard and something would really be done so that
the language may not become obsolete.

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, through
you, | would like to submit to the hon'ble Minister that
the Kashmir and Bhadrawahi languages spoken in my
State Jammu and Kashmir are based on Sanskrit.

MR. SPEAKER: This question is related to Sanskrit?

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, if you
hear the ‘Kashmiri and Bhadravahi' you will find that they
are totally based on Sanskrit.

| would like to bring to the notice of the hon'ble
Minister that not a single Sanskrit Vishwa Vidyalaya exists
in such a big State and large number of local people
want to leam Sanskrit. | would like to know from him
whether a Sanskrit Vidyalaya or Vishwa Vidyalaya would
be opened there so that the students of Jammu and
Kashmir could learn Sanskrit.

SHRI M.A.A. FATMI: Mr. Speaker, Sir, | would like
to inform the hon'ble Member that State Government, if
desires can open such Vidyalaya or Vishva Vidyalaya in
the State. So far as the assistance is concemed, Sanskrit
Sansthan working under our Ministry can help them in
this regard. There will not be any difficulty in it.

SHRIMATI JAYABEN B. THAKKAR: Mr. speaker, Sir,
there is only one Sanskrit Vishwa Vidyalaya in Gujarat,
however, the Ministry has not allocated any funds to it.
| want to know the reason for it. | would like to bring to
the notice of the hon'ble Minister that Sanskrit is the
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divine language. Enormous knowledge is stored in the
various literary work written in Sanskrit language. Are
any efforts being made by his Ministry to preserve this
heritage by computerization.

SHRI M.A.A. FATMI: There are 11 universities in the
antire country. 3 out of those 11 universities get aid from
the Union Government. One each Universities located in
Guijarat, Maharashtra and Uttaranchal do not get aid from
the Union Government, because these universities do not
fulfil the above criterion. They do not fulfill criterion
prescribed in terms of teachers and due to many other
problems aiso. When Gujarat University gets over these
shortcomings, then aid would be given to it.

[English]

SHRI C. KUPPUSAMI: Recently, the UPA
Government recognised ‘Tamil' as a Classical language.
On behalf of the people of Tamil Nadu, | would like to
thank the Central Government.

| would like to know from the hon. Minister as to
whether there is any proposal to start a Tamil University
in Tamil Nadu on par with Sanskrit University by the
Central Government.

[Transilation]

SHRI M.A.A. FATMI: This question is related to
Sanskrit, when question of Tamil will be raised, then |
will give reply to that.

[Englishf
Export of lron Ore

*324. SHR!I R.L. JALAPPA: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the details with regard to the quantity of iron ore
being exported from the country, State-wise;

(b) whether any restriction has been laid down by
the Government in respect of quantum of iron ore to be
exported by any individual State;

(c) if so, the details thereof;

(d) whether export of iron ore from Bellary and
Tumkur districts of Karmataka has been permitted;
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(e) if so, the quantum of iron ore exported from
Bellary and Tumkur districts of Karnataka;

() whether the government has received any
complaints against exporters for violating norms laid down
for the export of iron ore; and

(g) if so, the details thereof alongwith the inquiry
conducted in this regard?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) to (g) A Statement is laid in
the Table of the House.

Statermnent

(a) The state-wise figures of exports of iron ore are
not maintained. However, the quantities of iron ore
exported from the country during 2002-03, 2003-04 &
2004-05 are 48.02, 62.57 & 78.15 (Provisional) Million
Metric Tonnes, respectively.

(b) and (c) No, sir. However, in order to conserve
the high grade iron ore for domestic consumption, an
annual ceiling of 3.0 Million Metric Tonnes on lumpy ore
and 3.8 Million Metric Tonnes on fines ore has been
imposed on exports from the Bailadila Sector of
Chhattisgarh State.

(d) Yes, Sir.

(e) District-wise details of exports of iron ore are not
maintained.

(f) and (g) During November, 2004, a joint team of
officials of Director General of Foreign Trade (DGFT) and
Export Inspection Council (EIC) had conducted test checks
of consignments of iron ore, wherein one consignment
was found to have exported iron ore containing iron
content more than 64% without valid permission. Under
Foreign Trade (Development & Regulation) Act, 1992, a
fiscal penaity of Rs. 10 lakhs was imposed on the firm,
which has since been paid.

SHR!I R.L. JALAPPA: Iin Karnataka, iron ore is
concentrated in Bellary and Tumkur districts. Iron ore is
being exported to China at the rate of 60,000 tonnes
every day. There are two varieties of iron ore. One is
below 60 grade, and the other is above 60 grade. Under
the guise of below grade, they are exporting the higher
grade to China. The hon. Minister in his reply stated that
one inspection was held in November, 2004, and one
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consignment was caught and a penalty of Rs. 10 lakh
was imposed. It is my understanding that a lot of such
iron ore consignments is exported in the guise of lower
grade iron ore. By exporting this iron ore, every year—
you will be surprised to know—exporters are generating
more than Rs. 2,000 crore of net income per year. We
do not know as to where that money goes and as to
whether it is properly calculated. Would the Minister order
for an inspection by the CBI to find out how much iron
ore is being exported to China in the guise of second
grade iron ore?

SHRI KAMAL NATH: Sir, there are two types of iron
ore. One is 64 per cent and above and the other is 64
per cent and below. Below 64 per cent is freely
exportable. There is no control on this. However, for the
above 64 per cent iron ore, a Cabinet decision was taken
in February, 2004 allowing these exports with ceiling in
the Bailadilla sector. Against a total export in 2003-04 of
62.58 million tonnes of high grade, that is, above 64 per
cent iron ore; it was 21.8 million tonnes, below 15.61 per
cent of 62 to 64 per cent and the low grade was 25 per
cent. As | said, it is only for high grade, that there is an
issue. As the hon. Member was saying, some of the
firms may be exporting in the name of low grade, high
grade. As | stated in my reply, an inspection was carried
out by the DGFT and the Export Inspection Council and
three were issued Show Cause Notices. One of them
was found indulging in some malpractices and he was
fined.

The field formation is done by the Revenue
Intelligence and Customs. If and when such a thing comes
to our notice or if the hon. Member has any specific
concern on this or specific information on this, | will be
happy to get the matter examined.

MR. SPEAKER: He wants to know whether the
malpractice has stopped.

SHRI R.L. JALAPPA: Sir, the Department itselt has
found that there is malpractice, then why should a
Member once again tell him about it? It is already there.

Secondly,. | cannot understand as to how 8o much
of ore is being exported depriving our posterity. Last year,
it was done to the extent of three crore tonnes. Due to
non-availability of iron ore to the local industries, 25 per
cent of the capacity is not being used while converting
from iron ore to pellet. Why should we exhaust this natural
resource? :
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MR. SPEAKER: You say: Why should it at all be
exported?

SHRI R.L. JALAPPA: Does he think that the posterity
does not require the iron ore in future for our country's
use? Secondly, this could be used in our own country
for establishing conversion plants and processing plants
and then supplying steel outside. Last year, we had
imported nearly 1.5 million tonnes of steel from China.
...(Interryptions)

MR. SPEAKER: The second part of your question
will not be answered.

...(Interryptions)

SHRI R.L. JALAPPA: Is it at all necessary? We have
imposed only five per cent of the Import Duty.
...(Interryptions)

MR. SPEAKER: You have asked a pertinent question.
Let him answer it.

SHR!I R.L. JALAPPA: | would request the hon.
Minister whether he would consider putting a stop to this
export and using the same in our country.

SHRI KAMAL NATH: The hon. Member's concem is
that we should not export it. | just want to give the facts
as they are. The figures say something eise. The total
production in 2003-04 was 122.84 million tonnes. In
2004-05, it was 142 million tonnes. So, the domestic
demand was 44.98 and 44.40 million metric tonnes
respectively. The export was 62.58 million metric tonnes
and 78 million metric tonnes. Still, there was a surplus of
15.28 million metric tonnes in 2003-04 and 19 million
metric tonnes was the projected surplus in 2004-05.

The question whether the reserves should be
exported or not, the Ministry of Mines makes this
assessment. The Indian Bureau of Mines have said that
there is a huge reserve of iron ore. The Ministry of Mines
makes such a survey which shows that the export of
iron ore should be contained or curtailed. It is for them
to take a decision and not my Ministry.

[Translation)

SHRI CHANDRAKANT KHAIRE: Mr. Speaker, Sir,
the export of Iron ore is increasing every year. Just now,
hon’ble Minister replied that only high grade iron ore is
exported, low grade is not exported. .../ /nterryptions)
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[English]
MR. SPEAKER: What is your question?
...(Interruptions)
[Trans/ation]

SHRI CHANDRAKANT KHAIRE: Low grade is
exported, but permission for it has not been given.
...(Interryptions) Permission for high-grade ore only has
been given, but many people have exported without valid
permission, as hon'ble Minister has stated that penalty of
Rs. 10 lakh was imposed in one such case. We discuss
in the meeting of Steel Committee that Steel Industry is
running in losses ...(/nterruptions)

[English]

MR. SPEAKER: It is for the Ministry of Mines to
answer this.

[Transiation]

SHRI CHANDRAKANT KHAIRE: Due to non
availability of iron-ore, they have to procure more than
200 percent of iron ore, due to which iron production in
the country costs more. | would like to know from the
Minister whether he will grant permission to the Steel
Industry for captive mining for mining out iron ore.

SHRI KAMAL NATH: Mr. Speaker, Sir, the Ministry
of Mines grants permission for this. | would like to point
out that exported iron ore contains approx. 80% fines.
We are having surplus fines, because 60% fines come
out at the time of mining of iron-ore. Our capacity for
utilization of fines is less therefore it is in surplus. We
are facing this problem. it is evaluated by the Ministry of
Mines. Figures are worked out in that basis.

[English]
MR SPEAKER: Now, Md. Salim.
...(Interryptions)

MR. SPEAKER: Mr. Sunil Kumar Mahato, please sit
down. | have not permitted you. The next question is
already listed in your name. Now, please do not disturb.

...(Interruptions)
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MD. SALIM: Sir, iron ore is an important raw material
of national importance. Now, it has acquired an
international importance. But here, the Minister's reply to
the main Question is very evasive. They do not maintain
the State-wise or the District-wise figures of the iron ore.

The main Question asked was: “Whether there is
some restriction imposed.” But the hon. Minister's answer
is only for Bailadilla in Chhattisgarh State and not other
States. There is a mafia ra/ now going on starting from
Goa to Orissa, in between Chhattisgarh, in between
Karnataka, in between Madhya Pradesh, and throuphout
Jharkhand, which has an impact on our social-pdiitical
system. This is the background. Now, it is not only with
regard to the Commerce Ministry.

MR. SPEAKER: Put your question, please.

MD. SALIM: The Government of India, keeping in
mind the national importance of steel and mines, should
think of the domestic consumers also. In domestic
consumption there is a shortage. People are ready to
put up industry, particularly steel and mines. Here, every
State is strict.

MR. SPEAKER: He can only answer for the
Commerce Ministry. It is enough now.

MD. SALIM: My question is this. Is it not the
responsibility of the Government of India to oversee the
movement of raw materials of national importance like
iron ore within the country and heiping the domestic
consumption instead of encouraging export in a big
manner?

SHRI KAMAL NATH: Sir, the assessment of what is
produced, where it is produced and how much should be
exported is taken by the Ministry of Mines. The hon.
Member said that | was being evasive. | was not being
evasive because the issue concerned is about export,
and he is asking me, what is the production! It is a very
valid question; | am not saying that it is not a valid
question. But it is being asked to a wrong Ministry. |
would be able to tell him how much is exported, and
what is the amount decided to be exported. This decision
is also not taken by my Ministry. This decision is taken
by evaluating the surplus by the Ministry of Mines, and
the control of it that the right quantity is being exported,
is done with the help of the Revenue Intelligence
Authority where it is being correctly done.
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MR. SPEAKER: Now, where he should sit with the
Minister of Mines in this regard.

[Translation]

SHRI JUAL ORAM: Mr. Speaker, Sir, the hon'ble
Minister has stated in his reply that the production of
iron ore in the country is in surplus, therefore its export
has been allowed. The Ministry of Mines has allowed it.
| would like to ask a very specific question to the hon'ble
Minister as to since when export of iron ore having more
than 64% or around 64% iron content has been allowed?
As per earlier rules, export of iron ore having iron contents
around 59-60% only was allowed and export of iron ore
having iron content more than 60% was not permitted to
be exported. | would like to ask the hon'ble Minister as
to when the decision for export of 64% grade iron ore
was taken? Country is facing shortage of iron ore,
therefore, | would also like to associate myself with the
demand put up by Shri Jalappa and would like to ask as
to what quantum of 64 grade iron ore has been exported?
Besides, | would also like to ask whether a CBI inquiry
would be conducted in to the illegal export of 64 grade
iron ore.

[English]

MR. SPEAKER: Only that part of 64% should be
replied.

[Trans/ation]

SHRI KAMAL NATH: Decision to export 64 grade
iron ore was taken by the cabinet in January, 2001.
Thereafter, the Cabinet again took this decision in
February, 2004 but put a limit only on lumps ore of
Bailadila sector. After that, no other decision has been
taken. Our current policy is based on the decision of
February, 2004.

Revival of Sick Industries

“325. SHRI SUNIL KUMAR MAHATO:
SHRI KASHIRAM RANA:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the number of the sick industries revived during
the last two years, State-wise;

(b) the number of the sick industries which are likely
to be revived during the current financial year, State-
wise; and
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(c) the steps taken by the Government to revive sick
industries?

[English]

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) to (c) A statement is laid on
the Table of the House.

Statornent

(a) and (b) The Board for Industrial and Financial
Reconstruction (BIFR) considers revival of sick industrial
units registered with the Board under the provisions of
Sick Industrial Companies (Special Provision), Act 1985
(SICA). As per the information received from BIFR, 96
sick industries were revived during the last two years i.e.

from 1.1.2004 to 31.12.2005. The State-wise list is given

in the statement at Annexure.

(c) Besides providing a policy regime that facilitates
and fosters growth and development of industries, steps
taken for revival of sick industrial units, /nfer-a/ia, include
setting up of a Board for Industrial and Financial
Reconstruction (BIFR) and issue of guidelines by Reserve
Bank of India to banks for financial support and
amalgamation of sick units with healthy units. Wherever
feasible, rehabilitation schemes are sanctioned for the
revival of the units registered with the BIFR which, /nfer-
alia, include restructuring of the capital, induction of fresh
funds by the promoters, government assistance for public
sactor units, merger with other companies, relief and
concessions in the form of rescheduling of dues by
Financial Institutions, banks and govemment and change
of management.

Annexure

State-wise /list of revived cases registered with BIFR
auring 1.1.2004 to 31.12.2005

Sl.No. State/U.T. No. of Units
1 2 3
1. Andhra Pradesh 9
2. Chattisgarh 1
3 Delhi 6
4. Goa 1
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1 2 3
5. Guijarat 8
6. Haryana 4
7. Karnataka 7
8. Kerala 4
9. Madhya Pradesh 2

10. Maharashtra 22

1. Orissa 1

12, Pondicherry 2

13. Punjab 5

14, Rajasthan 6

15. Tamil Nadu 8

16. Uttar Pradesh 4

17. Uttaranchal 1

18. West Bengal 5

Total 96

[Transl/ation]

SHRI SUNIL KUMAR MAHATO: Mr. Speaker, Sir,
after independence, we had set up many basic industries
and many industries were taken over due to labour
problems. After some time, due to lack of modern
technique in place of old technique, lack of capital, market
situation, which was one of the main reasons and
management system of these industries, many of these
industries gradually got closed. Due to this, property worth
billions of rupees is lying unutilized. It is adversely
affecting our production. The main reason behind the
closure of these industries is the appointment of IAS and
IPS officers on pivotal positions in these industries.

...(Interryptions)
MR. SPEAKER: Put the question.

SHRI SUNIL KUMAR MAHATO: Sir, due to political
influence, these officers kept occupying pivotal positions
in these industries, while these positions demanded
technical expertise. Therefore, some of these industries
are on the verge of closure. | would like to know from
the Government and through my supplementary question

o Questions 26

would like to ask whether the Government propose to
frame rules to appoint people having technical know how
in place of IAS and IPS officers at pivotal positions in
the various Public Sector undertakings of the country? If
not, the reasons therefor? -

MR. SPEAKER: Ask question one by one.
...(Interryptions)

[English]

MR. SPEAKER: He is asking, will you drive away all
IAS and IPS Officers.

[Trans/ation/

SHRI KAMAL NATH: The Government cannot decide
as to who should be appointed in private sector, whether
it should be an IAS and IPS Officer or anybody eise.
This decision has to be taken by them only. It is not
appropriate to impose the condition on them for appointing
IAS and IPS officers on them. Everybody has his own
capability and experience. .../ /nterryptions)

SHRI ASHOK PRADHAN: He is asking about their
appointment. ...//nterryptions)

MR. SPEAKER: Do not speak anything from there.
...(Interryptions)

[English]

MR. SPEAKER: Mr. Minister, do not take notice of
any question that is not permitted.

SHRI KAMAL NATH: No, its not a matter of
appointment. They will appoint or not, but it can't be
thrust on them to appoint an IAS or IPS. It would be
depending on their capability and experience.

...(Interruptions)

SHRI SUNIL KUMAR MAHATO: Sir, Do the
Government plan to take action against such industries
which are on the verge of closure and are under the
charge of an |IAS, or against the officers-in-charge?

SHRI KAMAL NATH: Sir, as far as public sector or
public Enterprises Selection Board is concerned, the
decision is made on the basis of their capability after
thorough investigation and interview. Who should be
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appointed and who should it be, the Government take
this decision according to the decision of Public
Enterprises Selection Board. What the Government can
do in the Public Selection Enterprises? Public Enterprises
Selection Board has its own procedure which is in vogue
for long. It the hon. Member is referring to some particular
IAS Officer, | am not aware of it.

[(English]
MR. SPEAKER: Shri Kashiram Rana—Not present.
[Translation/

SHRIMATI RANJEET RANJAN. Mr. Speaker, Sir, |
would like to ask the Hon. Minister about the industries
which have been closed down. In my constituency, a
paper mill has been closed down for last several years,
and a bank loan of about Rs. 9-10 crore is outstanding
against it. In Barabanki, a sugar mill, which once used to
be no. | sugar mill of India is lying closed and because
of this farmers there are not getting due prices of their
sugarcane produces because market no more exists there.
Do the Government propose to revive these two milis
alongwith several other mills in Bihar which have been
closed down due to outstanding bank loans or have fallen
sick?

SHRI KAMAL NATH: There are guidelines of Reserve
Bank of India for sick units. As far as small-scale sector
is concerned, the Reserve Bank of India has given them
plenty of concessions in the form of restructuring plan
and loan-to-be rescheduled. When it comes to large
factories, BIFR is there, a number of cases have been
referred to BIFR. BIFR deliberates upon these cases how
to revive them. | am not aware of any paper mill or
sugar mill in the constituency of the Hon. Member nor
have | received any information in this regard. |f she
provides me the details, | can make efforts.

DR. LAXMINARAYAN PANDEY: Mr. Speaker, Sir, |
would like to know whether certain cement factories in
Madhya Pradesh were being run by CCI. These factories
are sick and have been closed down for the last several
years. The employees are getting salaries but no plan of
their revival is proposed. Though the question is not
directly linked to you, | asked specifically this question in
the context of Madhya Pradesh. Efforts have also been
made a number of times to sell off or to give on lease
out certain plants of CCl,.but uncertainty persists in this
regard. Do you have no say in regard to the cement
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plants that could be revived particularly Naya Goa Plant
managed by CCI?

[English]

MR. SPEAKER: Have you got the specific information
he is asking for?

[Translation]

SHRI KAMAL NATH: Sir, | agree to hon. Members
concemn. So far as CCl is concerned, it comes under
M/o Heavy Industries. The information hon. Member has
given to me would be transferred to the Minister of the
concerned Ministry. | shall meet the hon. Minister and
make efforts to revive the cement factories of Madhya
Pradesh.

[English)

MR. SPEAKER: The Minister is very responsive 8o
far as Madhya Pradesh is concemed.

SHRI BASU DEB ACHARIA: Sir, the Minister has
given a list of 96 units which have been revived on the
recommendation of BIFR, but, Sir, there are a number of
units for which BIFR has recommended for revival and
for providing financial assistance by financial institutions
as also waiver of loans and outstanding dues by the
Government of India. | would like to know from the hon.
Minister whether there are some units, out of these 96
units about which the revival scheme was approved by
the BIFR, which could not be revived because of not
providing financial assistance and not implementing the
package approved by the BIFR.

MR. SPEAKER: Have these 96 units been revived?

SHRI KAMAL NATH: Yes, Sir, and five have been
revived in West Bengal. As the hon. Member would have
noticed. ...(Interryptions)

SHRI BASU DEB ACHARIA: Which are those five
units which have been revived in West Bengal?

MR. SPEAKER: He need not give those details.

SHRI KAMAL NATH: Sir, BIFR is a statutory body
and when they pass an order, it is incumbent on the
banks to proceed with the terms of that order. | will have
to check from the Finance Ministry, which are the cases
where the BIFR has given a ruling and the banks have
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not acted on it. The banks acting on BIFR ruling has to
be necessarily taken up with the. ...({Interruptions)

SHRI BASU DEB ACHARIA: Not only that, the
Government of India also. .../Interryptions)

MR. SPEAKER: He is not responsible for all the
Ministries.

SHRI KAMAL NATH: Sir, | do not know, if they are
making me a Minister of all the Ministries! | possibly
cannot. .../Intermuptions)

MR. SPEAKER: In that case, the Prime Minister will
reply to it. You may get the information and supply it to
the hon. Member.

[Translation]

DR. KARAN SINGH YADAV: Sir, vegetable oil
industry is facing serious crisis in the country. Out of 260
vegetable oil units, 120 units have been closed down
and as a result thereof lakhs of workers have been
rendered jobless. For this reason, crops like mustard,
oilseeds etc. are not being procured and those already
procured are lying in godowns. The reason behind this is
that we have made an agreement for free trade with Sri
Lanka and Nepal, under which vegetable oil is imported
on zero percent duty where as a duty of 80% has been
imposed on the import of palm Oil. Goods from these
countries are imported duty free. This is the reason the
markets have been flooded with these goods. This policy
is not good as our farmers and entrepreneurs are facing
heavy losses because if it, and our income is going to
Sri Lanka. ...(/nterryptions)

MR. SPEAKER: This question is no way related to
the original question.

DR. KARAN SINGH YADAV: Sir, this question is
related to policy only. Our whole industry has been closed
down because of this. ...//nterryptions)

[English)

MR. SPEAKER: Everything is related. | agree that it
is a very vital problem but it does not arise from the
main Question. | do not mind if the Minister can respond.

[Translation/

DR. KARAN SINGH YADAV: Sir, several units of
ours have been closed down because of this policy. Until
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and unless this issue is solved, these units cannot be
improved. | would like to say this much only. The M/o
Food has also recommendations that some other policy
should be formulated so that our tarmers and units camed
be benefited.

[English]
MR. SPEAKER: Hon. Member, brevity is a virtue.
[Translation]

SHRI KAMAL NATH: This is true that we had signed
a trade agreement with Sri Lanka in 2003 and if |
remember, vegetable oil has been imported duty free from
there during the last two years under the straight
agreement, and it has affected the local vegetable oil
industry. | have discussed this matter with hon. Agriculture
Minister last week only. Now we are taking up the matter
with Sri Lanka so that it could be checked and our local
industry is not put at loss. | have discussed it with hon.
Agriculture Minister.

[English]
MR. SPEAKER: He has also mentioned Nepal.
[Transiation]

SHRI KAMAL NATH: With Nepal, we have an old
agreement. But Nepal is misusing this agreement and
the cause of this is smuggling. We frequently received
reports of smuggling from there. The Minister of Finance
is continuously making efforts to check it. But our highest
concern is Sri Lanka. That is why we are taking up the
matter with them. | hope that will find a solution soon.

Absconding Criminals

*326. SHRI HARIKEWAL PRASAD:
SHRI JIVABHAI AMBALAL PATEL:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether many persons have absconded and left
the country after committing crime;

(b) if so, the details in this regard for the last three
years;
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(c) the efforts made by the Government to nab such
criminals;

(d) whether .ny officials have been found invoived
in helping such criminals;

(e) if so, the details thereof; and
(f) the action taken by the Govemment in this regard?
[English]

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ

V. PATIL: (a) to (f) A Statement is laid on the Table of
the House.

Statermnent

(a) to (c) Yes, Sir. However, Red Comer Notices
have been issued on the request of various investigating
agencies in respect of 250 offenders and circulated
through Interpol Secretariat General (IPSG) during the
last 3 years. Look Out Circulars have also been issued
in respect of such persons and disseminated to all entry/
exist points. As per available information nine fugitives
have been got extradited from five countries to India in
the last 3 years. Efforts are on for extradition of twenty-
two wanted fugitives by way of extradition requests made
to foreign governments involving eleven countries.

(d) As per available information no such instance
has been reported.

(e) and (f) Do not arise.

[Translation]

SHRI HARIKEWAL PRASAD: Mr. Speaker, The
Minister in his reply has said that the number of fugitives
is 250. These are those people who commit crime in
country, let down country's prestige and run away abroad.
I would like to know from the Minister as to what efforts
are being made by Government of India to nab such
criminals and what are the names of 22 wanted fugitives
for whom extradition requests are being made to foreign
governments involving eleven countries? Alongwith it |
also want to know whether UN is giving shelter to these
fugitives or helping Government of India for in nabbing
them?
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SHRI SHIVRAJ V. PATIL: Sir, | have a list of their
names. | am laying it on the table and also giving one
to you.

SHRI HARIKEWAL PRASAD: Was any press
conference organized in October, 2003 to nab those
fugitives who have left the country after committing crime
and if so what decisions were made?

[Engtish]
MR. SPEAKER: Did you hold a Press Conference?
[Transiation]

SHRI SHIVRAJ V. PATIL: Sir, no decision is taken
in press conference. According to information available
with me. | can say that no decision was taken in press
conference.

SHRI JIVABHAI A. PATEL: After committing crime in
country some culprit officials run away to Pakistan. | would
like to know from the Ministetr as to how many such
criminals have been handed over by Pakistan government
to Indian Govemment and if not handed over, what is
the reaction of Government to this?

SHRI SHIVRAJ V. PATIL: It is believed that such
103 people are there with our neighbouring country. We
are initiating steps to get them back and discussions are
on with their Government. But we are told that they are
not there or are unable to be traced. Owing to this there
are certain difficulties in their extradition.

SHRI ILYAS AZMI: Mr. Speaker, through you, | would
like to know from hon. Minister that whether among the

250 absconders, there is someone who is very close to
royal family, His Excellency*?

[English]

MR. SPEAKER: Please strike out the names.
[Transl/ation]

This is no joke.

SHRI SHIVRAJ V. PATIL: The previous govemnment
tried to extradite them.

*Not recorded.
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[English]
Excessive use of Force on Cilvilians

*327. SHRI ASADUDDIN OWAISI: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether there has been cases of excessive use
of force on civilians in the recent past in the country;

(b) if so, whether the Amnesty International has
expressed grave concem over the excessive use of force
by police on people during the protests at Kalinga Nagar
and Bokaro;

(c) if so, whether the Union Government has issued
any guidelines to the State Governments in this regard;
and

(d) if so, the details thereof and the steps taken or
being taken by the Government to ensure that human
rights violations do not take place in the economic
development of the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) There has
been no excessive use of force on civilians in the recent
past in the country.

(b) to (d) Amnesty International have not submitted
any report on the alleged use of excessive force by police
on people during the protests at Kalinga Nagar and
Bokaro. The State Government of Orissa has set up an
Inquiry Commission consisting of a sitting judge of Orissa
High Court under the Commission of Inquiries Act, 1952
to inquire into the incident. The State Government of
Orissa has also announced the setting up of a High
Level Committee of Group of Ministers on 5.1.2006 to
review the rehabilitation package to the land oustees and
come up with a revised rehabilitation policy. The State
Governments of Orissa and Jharkhand have been advised
by the Central Government to take preventive measures
so as to check the incidents of the types which have
taken place in Kalinga Nagar. It is the policy of the
Government to ensure that human rights violation do not
take place in the economic development of the country
and care is taken to ensure that human rights of the
citizens are protected.
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Environment as Compulsory Subject in
Education Syliabl

*328. SHRI A. SAl PRATHAP:
SHRI M. RAJA MOHAN REDDY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government intends to incorporate
environment as a compuisory subject in the education
syllabi;

(b) if so, the details thereof;

(c) whether NCERT/UGC/AICTE and other educational
bodies have been instructed in pursuance of the direction
of the Supreme Court of India in this regard;

(d) if so, the details thereof alongwith the action taken
in this behalf, and

(e) the time by which it is likely to be introduced?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (e) Following steps have been taken
regarding Environmental Education:

(1) The National Curriculum Framework (NCF) 2005
envisages that Environment Education should be
infused in all subjects and at all stages of School
Education. The NCF has been circulated to all
States for appropriate action.

(2) UGC has circulated a module syllabus for
Environmental Studies at the undergraduate level
to all Universities for implementation.

(3) National Council for Teacher Education (NCTE)
has prepared a Curriculum Framework in
environment for Teachers and Teacher
Educators.

(4) The All India Council for Technical Education
(AICTE) is also taking action in pursuance of
the directives of the Hon'ble Supreme Court.
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[Translation]
Development of Tribal Dominated Areas

*329. SHRI RAMDAS ATHAWALE:
SHRI TEK LAL MAHTO:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) the amount allocated and released under various
schemes/projects for the development of tribal dominated
areas during last three years, State-wise,

(b) whether the outcome from the implementation of
these schemes/projects has been for behind the targets;

(c) whether the Government is taking any initiatives
to expedite the implementation of these projects;

(d) if so, the details thereof;

(e) whether the Government proposes to launch some
new projects during the current financial year;

(f) if so, the details thereof;

(g) whether the Union Government has taken any
steps to formulate any effective scheme to ensure all
round development of the tribal dominated areas in the
country; and

(h) it so, the details thereof?

THE MINISTER OF TRIBAL AFFAIRS AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI P.R. KYNDIAH): (a) and (b) Statements-
I, Il and Il showing the amounts aliocated and released
under various schemes of the Ministry of Tribal Affairs
for the welfare and development of tribal people/tribal
dominated areas during the years 2002-03, 2003-04 and
2004-05 are enclosed. The financial achievement position
submitted by the States shows that most of them have
utilised more than 75% of the amounts released within
the stipulated time limit and for the purposes for which
they were released under various schemes/programmes.

(c) and (d) In order to ensure that the funds released
under the schemes of the Ministry are expeditiously
utilised, the Ministry has reiterated to the States that

MARCH 14, 2006

to Questions 36

release of further funds would be dependent on utilisation
of funds within stipulated time prescribed for the purpose.

(e) to (h) In addition to various social sector and
infrastructure development programmes/schemes being
implemented by various sectoral Ministries, which also
cover tribal dominated areas and people, the Ministry of
Tribal Affairs implements various Central Sector/Centrally
Sponsored schemes/programmes for the socio-economic
development of the tribal people in the country. These
schemes are related to income and employment
generation, infrastructure development, educational
development and improvement in literacy of the tribal
people. There are some schemes, which pertain to
ensuring fair price for minor forest produce besides
promotion of voluntary efforts for the upliftment of
scheduled tribes. These schemes/programmes are
implemented in States/Union Territories and the funds
are released to the State Governments, who identify
individual projects/schemes and implement the same for
upliftment of tribal people. During the current financial
year, the Ministry initiated in a more focused manner the
programme of providing minor irrigation on the lands of
STs by providing earmarked funds to the tune off Rs. 50
crores out of the Grants under Article 275 (1) of the
Constitution. In addition, the Ministry launched the
following new schemes/programmes for the benefit of
tribals in the country:

(1) Development of Forest Villages under SCA to
TSP: Under this programme, the Ministry has
released funds amounting to Rs. 181.08 crores
to the States of Assam, Chhattisgarh, Gujarat,
Madhya Pradesh and West Bengal for integrated
development of 1624 forest villages in these
States to provide for basic minimum facilities
and services like food, safe drinking water, health
care, primary education, approach roads,
irrigation and other infrastructure facilities.

(2) Rajiv Gandhi National Fellowship: The Ministry
had conceived a new higher education oriented
scheme titled ‘Rajiv Gandhi National Fellowship
Scheme' for Scheduled Tribes to provide
fellowships for M.Phil and Ph.D. courses. The
scheme has been approved for implementation
from the current financial year 2005-06 through
the University Grants Commission. A budget
provision of Rs. 8.80 crore has been made for
this scheme during the current financial year for
a total number of 667 fellowships.
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Staternent /

The amounts alfocated and released under vanous Schemes/Programvnes of the
Ministry of Tnibal Affairs dunng 2002-03""

(Rs. in lakhs)

States/Schemes Speciel Cental Grant Under  Non  Coaching Vocalon Educaionsl  Gramt4  Vikage Banks Development Post Matrc
Assistnce  Aricle Z75(1) Govemmental and  Tminng  Complx  adb G of Primbve  Scholanhp
v Trba onthe  Ogaissions Aled  Cenre Swe  Bwk  Trbal

Sub Plan Consttution TDCCs Groups
1 2 3 4 5 6 7 8 9 10 11 12
1. Andhra Pradesh 273280 216030 17553 8.04 5940 21627 480.00 177.72 1131 77488
2. Arunachal Pradesh - 300.00 237.78 - 4.80 9.04 - - - -
3. Assam 3058.99 102340 127.94 169 63.25 - - - —  1275.94
4. Bihar 556.66 209.00 - - - 0.30 - - - -
5. Chhattisgarh 4626.18  2889.50 13.61 - 120.34 9.73 - — 18383 32,07
6. Gujarat 3930.91  2250.00 7344 864 3459 2635 - — 2000 -
7. Himachal Pradesh 643.53 80.00 53.08 2.90 - - - - - -
8. Jammu and Kashmir 891.94 318.00  84.01 — 4172 - - - - 6.50
9. Jharkhand 5870.24  2808.00 386.18 - - - - — 26655 -
10. Karnataka 771.33 80435 252.46 1.76 3203 - - - 1.75 75.38
1. Kerala 273.70 588.00 30.08 - - — 225.00 - - -
12. Madhya Pradesh 783322  4052.32 68.44 — 4416 9246 — 7216 61.15 -
13. Maharashtra 372383  2926.00 67.59 - - 1113 - — 1283 1;5.02
14, Manipur 761.96 42455 13087 - 4.80 - - - 1125 82011
18. Meghalaya - 565,00 295.77 - 2.40 — 100.00 - —  609.98
16. Mizoram - 240.00 86.46 — 36.00 - - - - 370.98
17. Nagaland - — 4280 - 2956 - - - AR
18. Orissa 649530 384160 308.93 482 8744 14199 400.00 _— - -
19. Rajasthan 364056 222448  51.52 - — 47 11937 - - 13185
20. Sikkim 108.02 83.00 15.26 - - - - - - -
21, Tamil Nadu 323.32 210.00 62.06 0.00 2.40 0.30 - - - -
22, Tripura 1041.03 665.50 15.72 — 5400 - 122,00 - - -
2. Uttaranchal 9281 7800 5103 267 - - - - - -
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1 2 3 4 5 6 7 8 9 10 1 12
24, Uttar Pradesh 32.10 21.00 4733 06 - 1100 - - 100.00 -
25.  West Bengal 220257  16543.00 242.67 - 613 4210 5363 2893 - -
26. Dethi - - 8258 879 - 378 - - - -
27. Andaman and Nicobar lslands 200.85 - - - - - - - - 1.59
28. Daman and Diu 99.15 - - - - - - - - 1.08
29.  Dadra and Nagar Havel - - 28 - 24 - - - - -
Total 50000.00 3000000 300387 39.94 63143 59882 150000 91881 66847 5158.64
SiNo. Stales/Schemes Book Bank Upgradaion Gids Boys Asham Res. & Exchange Swie bl Specal Tow
d M Hwe  Hwe  Schook 1) dVels  Fracs ot
(TRis) of Trbals  Dovalopment ]
Corpns NGOs
1 2 13 14 15 16 17 18 19 20 21, 2
1. Andhra Pradesh 47.20 1260 128.00 204.50 — 548 221 2000 - T2424
2 Arunachal Pradesh - 8.45 2000 38.00 - 0.44 - - — 61651
3. Assam - - - - - 5.31 - - ~— 5566.52
4. Bihar - - - - - - - - —  765.86
5. Chhattisgarh 8.21 21.00 - - - - - - — T704.48
6.  Gujarat 10.25 - - - - 800 1.95 - — 636213
7. Himachal Pradesh - - - - - - - 192 - 70872
8. .Jammu and Kashmir 7.00 210 - - - 0.44 - - - 131N
9. Jharkhand - - - - - 6.00 - - - 93368.87
10.  Kamataka 20.00 - - - 130.00 - — 4000 1000 2239.06
1. Kerala - - - - - 250 1.94 - 500 112622
12.  Madhya Pradesh 30.14 25680 44000 42200 82000 101.04 - — 1000 14712.89
13. Maharashtra - - - - - 8.00 — 100.00 —  T011.20
14, Manipur - - - - - - 2.08 - — 2155.62
15. Meghalaya - — 1376 1375 - - - — 500 179165
16. Mizoram - - - - - - - - - 7334
17. Nagaland - - 3250 325 - - - - — 83435
18.  Orissa 5.02 10.20 - - - 364 - - — 11008.94




41 Written Answers PHALGUNA 23, 1927 (Saeks) fo Questions 42
1 2 13 14 15 16 17 18 19 20 21 22
19.  Rajasthan 520 445 - - - 1078 183 - - 6233.61
20.  Sikkm - 0.75 - - - - - 1379 - 22082
21, Tamil Nadu 2.64 - - - - 6.97 - - - 607.69
2. Tripura 1.49 240 - - - 5.00 185  27.00 — 1936.09
28 Uttaranchal - - - - - - - - - 22461
24. Uttar Pradesh - - - - - - - - — 218.06
25.  West Bengal 285 6.30 - 500 — 4040 - — 2000 418358
26.  Delhi - - - - - - - - - 95.15
27. Andaman and Nicober Islands - - - - - 2050 - - - 2194
28. Daman and Diu - - - - - - - - - 10020
29. Dadra and Nagar Haveli - d - - - - - - - §.33
Total 140.00 9205 63425 71575 95000 22950 11.96 22000 50.00 ©95563.59

*“*Prior to 2003-04, there was no State-wise allocation of funds under all the schemes.

Funds were earmarked State-wise under various schemes/programmes since 2003-04 onwards.

Statement I/

The amounts allocated and released under varous schemes/brogrammes of the
Ministry of Tribal Affairs during 2003-04

(Rs. in lakhs)
Nomo of the SwisUT Name of the Schemes
Grantivaid 10 NGO for STs including Coaching Vocatonsl Training in Educaional Schems of PWS, Book Bank and Upgradaion
and Alled and swand for examplary senice Trbel Amas Complex & Low of Mok of 8T shdents
Asstarce  Spaciel incentve  Coaching § S NGO Uheracy Pockess ] Book Bk Upmdaion of Mot GinsBoys  Estabtshment of
o Vol o NGOs L] of ST oudens  Hossls  Adam Gchoos
Owgans. In TSP Anas

Ao Relesse Al Reissse Ao Reissss Alo. Feisese Al Relsese Alo. Reiease Ak  Resess Ao Relsass Alb. PRelsse Alo. Releass Al Relsese

! H 3 4 6 [} 7 | I o1 o1’ 1B u 15 ®t 17 » 2 a 2 a ]
1, Andhva Pradesh 2000 15821 — 000 880 0.00 2477 10700 4300 — 200 273% TAMAUBN 928 -~ 500 - 13008 27700 8890 .00
2 Aunechal Pradesh 2800 2703 — 300 120 000 A4 - 20 10.00 000 6519 121 on 17.10

3 Assam 12700 082 - 000 640 000 165 020 20 -~ 12754 000 6% 502 0.2 0.0

4 [ 00 00 - 00 10 00 3% 500 500 000 600 126 0.8 170 1210

L8 Chhatisgarh 6100 1984 500 000 1060 000 N7 12 - 000 820 207 000 1281 100 2100 1.0 121.00

8 Dol 20 48 - 000 0.00 - 106 - 08

1 Goa 0.00 0.00 - 000 015 - 015 100

3 Gujprat 12200 12058 000 1160 000 3800 14148 120 - 0N BN 0N 18627 1358 000 346 19150 1040
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1 2 3 4 § [} 7 8 9 0 " 2 N u 15 ® 7 B " 2 a 2 4 ]
9 Himachel Pradesh 6800 000 - 000 040 000 12 240 590 000 000 048 0.3 - 0N 48
10. Jammu and Kashmie 5600 a7 - 000 020 000 1% W 65 00 X 2% - 20 20
1. Jharkhand 2700 48472 500 Q00 1240 000 3506 0 5.00 - 000 000 988 10 - 16700 81708 12120
2. Kamatska 2100 4240 1000 000 420 000 1% - 1200 50.00 38 000 42t k813 5950 150.00  40.00
13 Keraia %0 4012 000 070 000 150 480 000 000 1M 045 - 10.00 6.0
" Madhya Pradesh 118.00 4553 - 1000 1940 000 5782 3000 2060 10000 74% 000 8162 1863 140.00 - 300.00 20490
;& Mehwasitn 17000 90.00 000 1320 000 4217 752 X0 2000 318 16502 M1 1525 11.00 - 2N 154.00
16. Menpur 130.00 145.67 00 240 000 M 120 61 2011 883 1% (1] - 060 oM 11X
11 Meghaleya 25000 29860 500 6100 1140 000 895 40 80598 300 AU kL a0
18 Mizoram 60.00 615 000 140 000 386 61.08 240 37098 369.00 144 081 - 2%
" Negalend 3700 088 000 2% 000 625 57.00 679.19102861 233 148 290 150.00
2. Oriosa 21000 20578 500 000 11.00 000 4144 Q50 XM 20000 9155 000 000 1500 084 4080 21850 4148 14880
R Rajasthan 4300 2% - 000 10 000 2% 2 5000 8274 13195 484.00 1004 76 1.3 170490 115.80
2 Shidm 20 23 000 020 000 064 1634 24 000 1280 02 013 150 280 190
a Tami Neu 500 27 000 13 000 3% 20 t® 50 000 000 126 0.80 1780 1210
u. Tripurs U0 oM 000 180 000 543 0 1000 000 161.00 188 154 240 2650 5000 18.00 50.00
3. Uttar Pradesh 800 619 000 020 000 0M (2] 10.00 000 000 084 0.10 -0 150
. Uttaranchal 5800 8200 274 050 000 128 240 10.00 000 000 047 030 < 660 450 217.00
n Wes! Bongat 160.00 32397 2000 2000 640 000 2.3 40 4000 2668 000 W57 3 5.4 - 1180 478 080
3. Andamen and Nicober isiends 0.00 0.00 0.00 159 089 300.00
3. Dadra and Neger Havel 400 000 000 0.0 w 18 000 000
X Oasan ond Ol 000 0.00 0.00 105 0.00
Topl X010 BNS B0 MO0 1860 000 NS N0 IS0 11798 80000 S48 S18M4 0084 1358 B2 M8 28185 181454 13000 64700
(Rs. in lakhs)
SiNo. Sttt *Special Contl “Grantin-aid under Grants-n-aid © State Viage Geain Devekpment of PTGs Ressarch & Training
Assiblance © TSP Aich 2T%(1) of e Trbal Development Benia
Constiution Coms. for MFPs
(8TDCCy)
Ao Release Reloase Ao, Relosss Alo. Relsase Ao Reloase Release
1 2 3 -] a 3 2 X L] R k<] ] % »
1 Andhia Pradesh 243952 245052 133800 178500  300.00 000 40000 24000 240.40 20.00 482
2. Arunachel Pradesh 000  200.00 0.00 30.00 . . .
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1 2 % % a 2 3 » £ n " » »
a Assam 275300 275300 105000 68887 Y 1820 3600
‘ Bhar 50090 50090 20000 20000 2500 50.00 800
5. Chhattisgarh 418356 440512 208000  2080.00 000 12148
8. Deki 0.00 0.00 . .
7. Goa 0.00 0.00 . .
8 Gujarat $5I782 3300 225000 278000 2500 180.00 10500 4000 3020 3821
0. Hinachel Pradesh 5%18  6127% 8000 8000 20000 Y
1. Jammu and Kashmir 87475 92550 31700  367.00
", Jharkhand £28322 528322 220000  2208.00 0000 13680 3800 4400
12, Kamataka 0420 00419 70000  797.00 %00 K4 .
13, Kerala 24633 20082 11800 15800  10.00 180,00 16,00 220 1750
", Madhya Pradesh 70090 745863 353800 382158  300.00 1000.00 20000 70 6200 2118
18, Maharashtra 306145 335145 267200 207200 28000 40000 W00 W12 w0 27
16. Manipur 63576 72555 23000 2000 2500 500 051 410 M0
. Moghaiays 000 55500 5055 10000  30.00
18 Mizoram 000 24000 24000
". Nagaiand 000 700 000 .
2. Oriesa SM4577 618494 257000 283000 30000 3000  400.00 000 10000 4500 540
21, Rajasthen 328400 328400 200000 207000  200.00 200.00 5000 1000 3420
2, 8ikidm 92 10286 KO 330 . 10.00
P} Tami Nedu 20090 20080 21000  250.00 50.00 10000 8800 370
2, Tripura 0893 90120 31200 31300 7800 100.00 .00 5% 1572
2. Untar Pradesh %% 5T 270 2100 8.00 0.0
2. Utaranchal 0ER 84T TR0 12000 VY I T
2. West Bengal 198230 108231 13300 17300  50.00 100.00 50.00 2%
2. Andaman id Nicobas lelanda 000 10.00 §0.00
2. Dada and Nagar Hevel 0.00 .
. Demen md Dlu - o .
Total MT00 4809043 2500000 2507000 180000 45000  3000.00 200000 126478 40000 2633
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Statement U/

ﬂloaﬂmﬂbmandm/onxmaﬁlbmmsmtosd/rsumwmsmma/
Ministry of Tribal Affairs duning 2004-05

SN0, Neme of e ST Name of e Schames
Grankinaid © NGO for 8Ts including Coschiig Vocatonsl Training In Educationsl Schemes of PMS, Book Bank end  GidBoys  Establstment
000 Niod ond owed by muampery oenics__ —Taw = Copmbloe  UpodsinolMet Howk o Adan
Teimcs  Gpw howtn  Costig 4 ™ W0 UeayPodss  FWS  Upgadaion of e Schook in
oVl » NGO A o §T adew T6° Anes
Ogrs.
Mo FPeesss Ao Ressse Ak Peisse Ak Reness Al Peees AD. R Ak Resess Ao Fesss Al Relssss Al Relesse
1 2 3 4 5 6 1 8 » v N R N M B K M 8 W D a 2
1. Anth Prdeh 1000 0754 ©M 1A WM - XX - 400 S0 20088 10MD &7 1050 aw
2 Avrachel Pradesh ™w My T | I 0 23 on " 2%
1 (=) [T ) M 2 2% &8 20 AR S1S0084 10000 SR M0 MY 0
4 o w -1 an 500 e w 1780 1210
5 Criwtiagah [T Y - 000 W5 AN IAS N0 - M - KA MS LN 7S MM 12100
1 Do 12154 T I | T I T T
1 Goa an . T ] 10
() Gujand o 84 CONR NN FH OGN DO - 00 B0 2 e W M0 G0 1040 68
) Hevachel Pradesh 0a -
10 Jany and Kasho T Y ) m - 4an 1800 - NR MO 0% (1) w
1". dettwnd an mn m - A 1800 2% M0 20 200 % 20
12 Kanstala 150 211 800 1000 182 XM 67 1000 138 W0 - MB €00 70 % 120 220 7
1 Kemh 0000 1268 L1 T ] 1y 0% W 2.0 [T T IR} AT 00
" bodwe Pradesh 00 9308 W UE W w 1 BVR 7H MM 08 00 W00 0 3000
18 Mooy [T ¥ T R ] 80 B0 - 154 008 10 M0 W13 BN 80
1 Nangr 000 1008 1500 an n 50 - MM My an T 18480
1. Noghtio . m - &N 00 0% BRY (P T T 0 1%
" Maoam we 24 T IR B T 10 me MmN 52 a2
. Noguiand 020 200 w w0 VR T 22 1510
2. Orone M 10059 20 s 20 LU T ] Ty
2. Pajasthen 15000 @M S00 1500 C ¥ ] o0 1000 40 25 MRS M 2880 10800
2 Sdim 1501 W
T W Wy BT Y ) ) 1) E T R 1m0 1530
Ty Tin 20 18 W K1) e @m0 2w w 19
- Ut Pradesh W I mw 2 1% “w A BN 4B R 18 10 1240
a Usancha 0o 10 19 17 500 R 190 15 1) 1800
a. Woul Bngel om o om oM 0 TR R 1%
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1 2 I Y B | [ (U S R VAR IR S A TR T T T
a Ancoran and Neotar eands 4090 10 Ty w B4 om0 0 I ]
A Dada nd Nager Hevl 000 w 52 a 20 170 (1] 1y (Y}
') Daman aad O 115 (%] (7] wn 20
a, Crandgeh ®n
Tol 125000 200 00 1000 MM GN00 MM N0 B S0 WA Q6100 IS MO0 MY 000 12M90 14000 00
(Rs. in lakhe)
8iNo. StteUT *Special Cental “Gantinald wder  Gant-naid © S Viage Gan Dovepmant of PTGs  Ressarch & Traiwg
Assstance o TSP Aicle Z7%(t) of e Trbal Development Beris
Constiuson Coma. for
MFPy
Reloass Resass Al Releene Ressss Ao el Ao, Relsese
1 2 ) u ] P 7 ] » ) " % n a
1. Andhra Pradesh 245052 245052 168050 230046 12600 30000 20250 27000 25284 2600 049
2 Annachel Pradesh . 2000 272 1800 . . .
3, Assam 275300 208482 115500 1,11500 7200 1780
4 Bihar 50090 25045 22090 22090  18.00 25 1200 500
. Chhatiagarh 416358 53778 220700 285058 14480 14400 26000 31000 20437 544
8. Dehi 1928
7. Goa
8. Gujarat 353782 25782 247500 251800 16200 20280 12500 12600 3820
9. Himachal Pradesh 750.87 100.38 000 . 184
10. Jammu and Kashmir 5718 87475 8800 30870 .
", Jharkhand BTATS 52833 34870 242880 2y os?
12, Kamataka 528322 89997 242880 95788 16200 26250 30000 M7 N 200
1. Kerala 8410 31935 TI00 16156 0.00 7.4
" Madhya Pradesh 4833 01070 12080 517357 1800 . R0 1800 30871 200 %80
18, Maharashira 704090 335145 3880.00 203920 27000 Y 2000 12149 00.80
1. Manipur 35145 68576 289020 25300  196:00 300.00 8500 1S4 4640 0000
. Meghaiaya es.78 26300 TSO50 1800 38800 10.00 3%
1. Mizoram 61050 4841 5400 .
1. Negaiand 6400 52058
2. Oriesa 757883 42870 434696 . - 3800 o
21, Rajasthan 58577 328460 282700 220000  216.00 2250 8500 7800 4380
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1 2 2 2 -] % a -} -] 2 3 K] 3 K
Sikddm 126.04 4520
Tamil Nadu 328460 37725 220000 28740  162.00 20250 5000 17650 3380
2. Tripura 97.22 1214886 6.0 42830 281
Uttar Pradesh 20099 3745 23100 3882 3250 160.00 250 350 128
2. Utiaranchal 9693 8362 34430 13580 3600 97.50 8500 3363 500 an
2. West Bengal 2889 196231 2070 1967.%0 800 5347 0.60
2. Andaman and Nicobar Istande 81.62 85.80 3400 20000
Dadra and Nagar Havel 1,082.31 1,532.90 126.00 260.00 50.00 2350
%. Damen and Diu 50.00
3. Chandigarh
Total 4473000 4970000 27,50000 3300000 180000  800.00  3.250.00 2,15000 210152 39150 20000
[English] (i) The Stamp Act has been amended to facilitate

Stamp Paper Scam

*330. SHRI D.Vv. SADANAND GOWDA: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) the number of persons arrested and convicted in
the multi-crore stamp paper scam, State-wise;

(b) the amount of fake stamp papers seized so far;
and

(c) the steps taken to prevent such incidents in
future?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) to (c) 509 accused persons have been arrested and
6 accused persons have been convicted in the cases
investigated by the Central Bureau of Investigation (CBI)
in connection with the stamp paper scam. State-wise
details of arrested and convicted persons are given in
the enclosed statement. The convicted persons included
Abdul Karim Telagi and two of his close associates.

The total amount of fake stamp papers seized in the
above-mentioned case is about Rs. 33,96,02,57,180

(approx).

The Government of India has taken the following
steps to check recurrence of such cases:

(i) Based on the recommendations of the Working
Group on Non-Judicial Stamp Paper (NJSP),
additional security features have been approved
for incorporation in the NJSP. The new security
features will make counterfeiting difficult.

modern methods of revenue collection.

(i) The curtail erratic and unrealistic indents, the
States are now required to pay 30% amount of
the indented value of the NJSP in advance and
balance 70% at the time of taking delivery. They
are also required to place 3 years rolling indent
and follow a six monthly supply schedule to

ensure realistic indent and better production
planning.

(iv) To eliminate the possibility of pilferage and theft
en-route, the supplies to indentors is made on
Free on Rall (F.O.R.) basis at Security Printing
Press, Hyderabad as is the practice at India
Security Press, Nasik.

Staternent

Details of Persons arrested & convicted in
Stamp Paper Scam

State/UTs/Agencies Persons Amested" Persons Convicted
1 2 3
Gujarat 12 —
Woest Bengal - —_
Delhi 48 -

Karnataka 87 3
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1 2 3
Tamil Nadu 10 —_
Maharashtra 234 3
Kerala 6 -
Andhra Pradesh 79 -
Bihar 3 -_
Uttar Pradesh 9 -
Madhya Pradesh 2 —_
Railway Protection Force 9 —
India Security Press, Nasik 10 —
Total 509 06

*This figure includes the names of those accused also, who
have been arrested in more than one case).

Export of Shrimp

*331. SHRI ANANTA NAYAK:
SHRI JUAL ORAM:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the quantity and value of shrimps exported during
each of the last three years till date;

(b) whether the prices of Indian shrimps has been
declining in the international markets during the said
period;

(c) if so, the details thereof and the reasons therefor
alongwith the loss suffered as a result thereof;, and

(d) the steps taken by the Goverment in this regard?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) As per the export figures
compiled by MPEDA, on the basis of shipping bills and
invoices, the export of frozen shrimp to the major
importing countries during the last three years and the
current year (upto December, 2005) have been as
follows:

Year Quantity Value

(In Metric Tonne) (In US $ Million)
2002-03 134815 953.44
2003-04 129768 876.64
2004-05 138085 938.41
2005-06 109951 749.44
(upto Dec' 05)

(b) and (c) The average unit value of Indian shrimps
in our major importing countries during the last three
years and the current year (upto December, 2005) were
as follows:

(Average unit price US $ per kg.)

Country 200203 200304 200405  2005-06
(upto Dec’ 05)
USA 811 818 886 B854

European Union 488 512 533 531

Japan 8.29 7.31 7.43 7.61

Thus, there has been marginal decline in the average
prices of shrimp in some of the markets. The prices get
determined by the market forces and that in turn also
affects the profitability of exports.

(d) The Marine Products Export Development
Authority have been extending financial assistance aimed
at implementing programmes for capacity building,
upgradation of processing facilities, expansion of
aquaculture, assistance for production of value added
products and marketing support, in order to facilitate the
growth of marine products export.

Impiementation of ICDS

"332. SHRI ADHALRAO PATIL SHIVAJIRAO:
SHR! IQBAL AHMED SARADGI:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether several States have not been successful
in the implementation of Centrally sponsored schemes
viz. Integrated Child Development Scheme (ICDS) meant
for the development of children;
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(b) if so, the names of such States;

(c) whether misappropriation of Central funds meant
for these schemes has also been noticed by the
Government;

(d) if so, the details thereof and the action taken
thereon;

(e) whether the NCAER has made a survey of ICDS;
and

(f) the details of the amount sanctioned to States
under ICDS as on date and the number of beneficiaries
under the Scheme?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI

MARCH 14, 2006

fo Questions 56

RENUKA CHOWDHURY): (a) and (b) While the pace of
operationalization of ICDS Projects and Anganwadi
Centres and delivery of services may vary from State to
State, it would not be correct to conclude that certain
States have not been successful in implementation of
the Scheme.

(c) No, Sir.
(d) Does not arise.

(e) Yes, Sir. Rapid Facility Survey of Infrastructure
at Anganwadi Centres has been carried out by NCAER.

(f) State-wise details of the amount sanctioned under
ICDS Scheme during 2005-06 (upto 3.3.2006) and the
number of beneficiaries under the Scheme, as on
30.9.2005, are given in the Statement enclosed.

Statement
Sl State/UT Amount No. of Supplementary Nutrition Beneficiaries No. of PSE
No. sanctioned "under (as on 30.9.2005) Beneficiaries
ICDS (upto (Children 3-6
3.3.2006 0-3 years  3-6 years Total Women Total years) as on
(Rs. lakhs) Children Children & 30.9.2005
Women
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 26115.94 912579 1460768 2373347 623995 2997342 1535762
2. Arunachal Pradesh 1632.32 42754 34301 77055 12138 89193 33465
3. Assam# 24974.55 562298 540841 1103139 148030 1251169 781953
4. Bihar 16177.85 1768745 1786819 3555564 775353 4330917 2010573
5. Chhattisgarh 8698.68 812297 541556 1353852 384750 1738602 580782
" 6. Goa 492.66 20395 16141 36536 9062 45598 16141
7. Guijarat 13582.36 850676 810775 1661451 293047 1954498 1297426
8. Haryana 6899.04 498711 441295 940006 235802 1175808 441347
9. Himachal Pradesh 3733.05 186594 139183 325777 73943 399720 121009
10. Jammu & Kashmir 5642.75 99429 83549 182978 39982 222960 107385
1. Jharkhand 6249.82 555874 617352 1173226 356842 1530068 720357
12. Karnataka 21268.08 941777 1198605 2140382 558628 2699010 1200024
13. Kerala 9113.83 353522 449550 803072 156360 959432 455859
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5 ] 7 8 9

1184712 2566212 631485 3197697 1471450
2465658 4452213 7193968 51736809 2280300
0 0 0 0 111861
100800 18525k 33365 218623 87578
48148 118343 27914 146257 52026
100678 252284 42617 294901 102477
1837064 3650861 666221 4317082 936771
410155 442806 138177 578983 434299
1287567 2633740 699273 3233013 1320076
0 714 250 964 10239
1075413 1730561 495503 2226064 1070597
86006 148205 22088 170293 101052
3834048 4690918 1564610 6245528 3871340
84411 210511 47122 257633 164620
1769536 3460257 410786 3871043 1411453
9085 18830 4268 23098 8681
13110 31710 7703 39413 13110

147320 383834 68629 452463 147320

6167 12520 2184 14704 5019
3577 6977 1898 8875 4213
1854 3877 986 4863 4024
3870 26394 8952 35348 4015

1 2 3 4
14. Madhya Pradesh 19379.86 1371500
15. Mabharashtra 29790.73 1988666
16. Manipur 2344.45 0
17. Meghalaya 2813.85 84458
18.  Mizoram 1952.80 70195
19. Nagaland 2430.51 161608
20. Orissa 17164.67 1813797
21. Punjab 6798.17 32651
22, Rajasthan 12654.99 1346173
23. Sikkim 313.86 714
24,  Tamil Nadu 19266.53 655148
25. Tripura 3103.73 62199
26. Uttar Pradesh 49706.06 856872
27. Uttaranchal 3898.67 126100
28. West Bengal 26581.24 1700721
29. Andaman and Nicobar Islands 312.50 9745
30. Chandigarh 212.28 18600
31. Delhi 2000.06 236514
32. Dadra and Nagar Haveli 57.59 6353
33. Daman and Diu 51.62 3400
34. Lakshadweep 40.19 2023
35. Pondicherry 319.40 22524
All India 345664.69 18165501

22589909 40755410 9149359 49904768 23124593

#Beneficiaries as on 31.7.2004.

[Translation]
Misutilisation of Funds by NGOs

*333. SHRI CHANDRA MANI TRIPATHI: Will the
Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) whether grants received by the NGOs for welfare,
development and empowerment of women are being
misused;

(b) if so, the details of the NGOs against which
complaints of migsuse of funds have been received by
the Government during each of the last three years;
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(c) the action taken by the Government against such
NGOs; and

(d) the other measures taken/to be taken by the
Government to check misutilisation of funds?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) to (d) The information is
being collected and will be laid on the Table of the House.

[English]
Reserved items for Production

*334. SHRI SUGRIB SINGH:
SHRI BALASHOWRY VALLABHANENI!:

Will the Minister of SMALL SCALE INDUSTRIES be
pleased to state:

(a) whether certain items have been reserved for
production under small scale sector;

(b) if so, the details of the items which were reserved
for production under small scale sector uptil the end of
December, 2005;

(c) the number of items dereserved from this category
during the last three years and thereafter till date;

MARCH 14, 2006
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(d) the reasons for removing the items from the
reserved list, and

(e) the assessment on the status of the small scale
industry sector after deleting the items from the reserved
list?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) and (b) Yes, Sir. The list
of 506 products reserved for exclusive manufacture by
small scale industries till the end of December 2005 is
enclosed as statement.

(c) 391 products, including 27 sub-items, have been
dereserved during the last three financial years and
thereatfter till date.

(d) the reasons for removing these items from the
reserved list include, among others, the need for
technological upgradation and enhanced competitiveness,
achieving economies of scale, etc.

(e) Two studies, commissioned by the Govemment,
to evaluate the impact of dereservation during the last
five years have not revealed any adverse impact on the
small scale industries.

Statement

List of tems Reserved for Exclusive Manufacture in the Small Scale Sector
(As on 31 December, 2005)

SI.No. (As per Product Code Name of the Product
Gazette
Notification)
1 2 3 4
20-21 Food and Allied Industries

1. 202501 Pickles & chutneys

2. 205101 Bread

3. 8A 2053102 Pastry

4. 9 209201029 Hard boiled sugar candy

5. 10 21100101 Rapressed oil (expect solvent extracted) | Other than cases
of  State  Agro-

6. 11 21100102 Mustard Oil (except solvent extracted) Cooperatives _and

7. 12 * 21100103 Sesame oil (except solvent extrated) Growers Cooperatives
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8. 13 21100104 Ground nut oil (except solvent extracted)
9. 16 21920101 Ground and processed spices other than spice oil and Oleo
resin spices
27 Wood and Wood Products
10. 37A 271001 Sawn timber
1. 38 27210301 Wooden crates
12. 40 273002 Seasoned wood
13. 41 279914 Wooden sewing machine covers
14. 42 273012 Cable drums for AA & ACSR conductors
15. 47 276001 Wooden fumiture and fixtures
16. 48 276002 Wooden storage cupboards
17. 49 276003 Wooden storage sheives & racks
18. 50 279908 Wood wool slabs
28 Paper Products
19. 53 2J0905 Decorative papers
20. 55 281001 Papers Bags
21. 57 28120101 Paper board cartons (unlaminated)
22 58 281301 Paper cups/plates
23. 59 281902 Paper envelopes
24. 60 281904 Corrugated fibre board containers
25. 65 283902 Paper napkins including facial tissue napkins
26. 67 283906 Teleprinter rolis
27. 68 283907 Stencil paper
28. 70 283809 Silting of ordinary paper into rolis & sheets
29, 71 283810 Tollet paper rolls and sheets
30. 73 283912 Stickers, labeis of gummed paper etc.
31, 74 283913 Treated training paper
32. 75 283914 Gummed paper for stamps




Whnitten Answers

63 MARCH 14, 2006 to Questions 64

1 2 3 4

33. 76 283915 Gummed paper other than for stamps

34, 78 283917 Transfer labels

35. 79 285002 Exercise books and registers

36. 80 285005 Letter pads

37. 81 285006 File covers and file board

303 Plastic Products

38. 126 301201 Full PVC footwear chappals, sandals and shoes

39. 128 42713 Acrylic sheets except by continuous extrusion process

40. 129 303303 Fibre-Glass reinforced plastic products other than the
following:

(a) SMC & DMC and its mouldings.

(b) Continuous Filament Winding (Pipes above 600 mm
diamster)

(c) Pultruded products

(d) FRP sheets by continuous process

41, 130 30330402 Hessain, paper and cloth to polythylene laminations-Straight
and sandwiched by extrusion coating process except paper
to polythelene laminations for integrated packing

42, 131 303402 H.D. Polythylene Mono-Filament (Except for captive use for
rope manufacturers)

43. 132 303403 Polypropylene Mono-Filament (Except for captive use for rope
manufacturers)

44, 133 30350101 Polythylene Films with thickness less than 0.10 mm except
co-extruded film cross linked polymer fiims and high density
molecular films

45, 134 30350102 Products of polythylene films as coloured printed fims &
bags.

46. 135 303601 Spectacle frames by fabrication or by injection moulding

47. 136 303702 Polypropylene tubular films (except biaxially oriented)

48. 137 30370301 Industrial items from engg. plastics material by fabrication
process only

49. 139 303705 Polypropylene box strapping \

50. 140 _ 30370601 Polythylene and PVC fiexible houses (except wire braided

hoses)
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injection moulding thermo-plastic product
51. 140 A 303701 1. Handles
52. 140 B 303802 2. Soap cases
53. 140 C 303804 3. Buckets
54. 140 D 303808 4. Cups
55. 140 E 303810 5. Lunch Boxes
56. 140 F 303812 6. Water jugs
57. 140 G 303816 7. Saucers
58, 140 H 303818 8. Tumblers
59. 140 HH 30382200 8A. Plastic cane
60. 140 | 303831 9. Bins for various sizes
61. 140 J 303832 10. Washing bowis
62. 140 K 303833 11. Salad baskets
63. 140 L 303834 12. Dust pans and bins
64. 140 M 303835 13. Hair brughee
65. 140 N 303836 14. Umbrella frames
66. 140 O 303837 15. Hined hair pins
67. 140 P 303838 16. Babies bath tubs
68. 140 Q 303839 17. mugs
69. 140 R 303840 18. Plates and dishes
70. 140 S 303841 19. Salt containers
71. 140 U 303843 21. Pencil boxes
72. 140 V 303844 22. Coffee pots
73. 140 W 303845 23. Coftee pot covers
74, 140 X 303846 24. Table calendar stands
75. 140 Y 303847 25. Office table tray
76. 140 Z 303848 26. Waste paper baskets
77. 142 30380102 Flexible polyurethane foam produts
78. 143 42960 Polystyrene foam products from expandable polystyrene beads

(except slabs for expandable polystyrene beads
manufacturers)
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79. 144 303903 Plastic buttons
80. 145 Fabricated plastic products as follows:
30390401 1. Advertising novelties
30390402 2. Desk calendar
30380403 3. Pen stand
30390405 5. Decorative and industrial fixtures
30390406 6. Street lights
30390407 7. Corridor lights
30390408 8. Passage lights
30390409 9. Building models (Prototype)
30390410 10. Machine model (Prototype)
81. 148 303909 Plastic combs
82. 147 30391201 PVC Pipes including conduits-Upto-110 mm dia
30383501 Fittings for PVC pipes including conduits upto-110 mm dia.
83. 148 303913 Zip fasteners-Non-metaliic (Except in the case of integrated
plants manufacturing all components).
84. 150 303916 Plastic rain coats
85. 162 303926 Flash light torch cases-plastic
86. 163 303927 Polyester sheets
87. 154 303928 Other thermo-welded plastic product such as:
30392801 1. Shopping bags
30392802 2. Diaries
30392803 3. File cover
30392804 4. badges/Folders
30392805 5. Advertising materials
30392806 6. Wallets
30392807 7. Passport covers '

30392808 8. Tool kit covers
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30392810 10. Industrial packings for calculators, Microphones etc.
30392811 11. Inside assembly of brief cases
30392812 12. Key chains
30392813 13. Identity cards and visiting cards
30392814 14. Albums
30392815 15. Textile welding for garments
Injection Moduling Thermo-Plastic Products
88. 156A 31 303962 Toilets seats
89. 156 A 32 303963 Tollets lids
80. 156 A 33 303964 Letter/Words
K] Chemicals and Chemical Products
91. 210A 31922301 Water soluble wood preservative based on copper chrome
arsenic boric compounds
92. 211 Dyestuff Basic Dyes
31220301 1. Basic Yellow 2
31220302 2. Basic green 4
31220303 3. Basic green 1
31220304 4. Basic violet 1
31220305 5. Basic violet 1
31220306 6. Basic blue 7
31220307 7. Basic violet 10
31220308 8. Basic blue (Methylene Blue) 9
93. 213 Azo Dyes
Direct
31220701 1. Direct yellow 8
31220702 2. Direct yellow 17
31220703 3. Direct yellow 9
31220704 4. Direct yellow 29
31220705 5. Direct red (Congo red) 28
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31220706 6. Direct red 13
31220707 7. Direct dye [Briliant Congo C(A)]

31220708 8. Direct red 1
31220709 9. Direct brown 2
31220710 10. Direct brown 59
31220711 11. Direct orange 1
31220712 12. Direct yellow 20
31220713 13. Direct orange 1
31220714 14. Direct violet 45
31220715 15. Direct violet 1
31220716 16. Direct black 29
31220717 17. Direct blue 2
31220718 18. Direct blue 6
31220719 19. Direct red 61
31220725 25. Direct yellow 4
31220726 26. Direct yellow (Chrysopheninc) 12
31220727 27. Direct violet 7
31220728 28. Direct violet 31
31220729 29. Direct violet 9
31220730 30. Direct violet 51
31220731 31. Direct red 81
31220732 32. Direct yellow 44
31220733 33. Direct red 31
31220734 34. Direct orange 26
31220735 35. Direct red 23
31220736 36. Direct red 83
31220737 37. Direct brown 1
31220738 38. Direct brown ‘ 5
;3122073‘9 39. Direct black 38
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31220740 40. Direct green 1
31220741 41. Direct green (]
31220742 42. Direct green 8
31220743 43. Direct brown 75
31220744 44, Direct blue 4l
31220745 45. Direct black 56

Acid Dyes

31220761 1. Acid yellow 36
31220762 2. Acid orange 7
31220763 3. Acid red 88
31220764 4. Acid red (Food Red 7) 18
31220765 5. Acid red (Food Red 10) 1
31220766 6. Acid violet (Food Red 11) 7
31220767 7. Acid yellow 1
31220768 8. Acid yellow 76
31220769 9. Acid yellow (Food Yellow 5) 17
31220770 10. Acid yellow (Food Yellow 4) 23
31220771 11. Acid brown 55
31220772 12. Acid orange 24
31220773 13. Acid brown 14
31220774 14. Acid black 1
31220775 15. Acid red 85
31220776 16. Acid yellow 42
31220778 18. Acid blue 113
31220779 19. Acid red 142
31220781 21. Acid red 17
31220782 22. Acid yellow 73

94, 214 Naphthols
31220801 1. Azoic coupling Component 2

(Naphtho! AS)
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31220802 2. Azoic coupling Component 10
(Naphthol ASF)
31220803 3. Azoic coupling Component 17
(Naphthol AS-BS)
31220804 4. Azoic coupling Component 19
(Naphthol AS-D)
31220805 5. Azoic coupling Component 8
(Naphthol AS-TR)
312208086 6. Azoic coupling Component 20
(Naphthol AS-OL)
31220807 7. Azoic coupling Component 24
(Naphthol AS-LT)
31220808 8. Azoic coupling Component 14
(Naphthol AS-PH)
31220809 9. Azoic coupling Component 4
(Naphthol AS-BO)
31220810 10. Azoic coupling Component 7
(Naphthol AS-SW)
31220811 11. Azoic coupling Component 5
(Naphthol AS-6)
95. 215 31220901 Phthalocyanine Blue (Except for Captive
consumption for manufacture of Phthele
Cyanine green.)
96. 216 REACTIVE DYES
31221001 1. Brilliant red M-5B Reactive Red-2
31221002 2. Brilliant red H-78 Reactive Red-4
31221003 3. Rubine M-5B Reactive Red-6
31221004 4. Scarlet H-CR Reactive Red-8
31221005 5. Brilliant Red M-8B Reactive Red-11
31221006 6. Brilliant red H-8B Reactive Red-31
31221007 7. Rubine H-BN Reactive Red-32
31221008 8. Pink RB Reactive Red-37
. 31221009 9. Brilliant red EB Reactive Red-73
31221010 10. Brilliant pink B Reactive Red-74
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31221011 11. Brilliant purpose H-AR Reactive Violet-1
31221012 12. Brilliant magenta B Reactive Violet-13
31221013 13. Brilllnnimolet PR Reactive Violet-14
31221014 14. Brilliant violet S5RX Reactive Violet-21
31221015 15. Magenta B
31221016 16. Yellow MY-R Reactive Yellow-1
31221017 17. Yellow 4-As Reactive Yellow-3
31221018 18. Yellow MY-R Reactive Yellow-4
31221019 19. Yellow M-GR Reactive Yeliow-7
31221020 20. Yellow H-4G Reactive Yellow-18
31221021 21. Brilliant yellow M-4G Reactive Yellow-22
31221022 22. Brilliant yellow 6G Reactive Yellow-43
31221023 23. Yellow R Reactive Yellow-44
31221024 24. Black H-N Reactive Black-8
31221025 25. Brilliant blue H-70 Reactive Blue-3
31221026 26. Briliiant blue M-R Reactive Blue-4
31221027 27. Birilliant blue H-GR Reactive Blue-5
31221028 28. Navy blue M-3R Reactive Blue-9
31221029 29. Brilliant blue H-5G Reactive Blue-25
31221030 30. Navy blue H-3R Reactive Blue-28
31221031 31. Navy blue RX Reactive Blue-39
31221032 32. Blue BRR Reactive Blue-56
31221033 33. Navy biue RX Reactive Blue-59
31221034 34. Orange MX-G Reactive Orange-1
31221035 35. Brilliant orange M-2R Reactive Orange-4
31221036 36. Golden yellow H-R Reactive Orange-11
31221037 37. Brilliant orange H-2R Reactive Orange-13
31221038 38. Orange Reactive Orange-14

31221039 38. Orange GEX Reactive Orange-36
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31221040 40. brilliant orange RX Reactive Orange-37
31221041 41. Brilliant orange 3RX Reactive Orange-38
31221042 42, Brown 4-RH Reactive Brown-9
31221043 43. Brown M-4R Reactive Brown-10
31221044 44. Yellow H-AS Reactive Yellow-46
31221045 45. Navy biue 3RH Reactive Blue-26

97. 217 Fast Colour Bases
31221101 1. Fast Yellow GG base (Azoic Daizo Comp 44) 37000
31221102 2. Fast Orange GC base (Azoic Daizo Comp 2) 37005
31221103 3. Fast scarlet GG/GCS base (Azoic Daizo Comp 3) 37010
31221104 4. (Azic Daizo Comp 7) 37030
31221105 5. Fast red 3 GL base (Azoic Daizo Comp 9) 37040
31221107 7. Fast red KB base (Azoic Daizo Comp 32) 37090
31221109 9. Fast Red GL base (Azoic Daizo Comp 8) 37110
31221110 10. Fast Red R/RC base (Azoic Daizo Comp 10) 37120
31221111 11. Fast Red B base (Azoic Daizo Comp 5) 37125
31221112 12. Fast scarlet R/RC base (Azoic Daizo Comp 13) 37130
31221113 13. Fast Violet B base (Azoic Daizo Comp 41) 37165
31221114 14. Fast blue BB base (Azoic Daizo Comp 20) 27175
31221115 15. Fast garment GOC base (Azoic Daizo Comp 4) 37219

Natural Essential Oils
98. 219 315102 Cashew shell oil
99. 226 36154 Natural essential oils by steam/hydro distillation process
Organic Chemicals, Drugs and Drug Intermediates

100. 227 31060101 Para-amino phenol-indl. grade

101. 228 310805 Balis & cubes made of Para dichlorobenzene

102. 230 310827 Dimethyl sulphate-based on methyl alcohol

103. 231 310628 Pyrazolones

104, 232 31062901 Pottassium citrate-indl. grade
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105. 234 310631 Tartrates

108. 235 310845 Disthyl phthalate

107. 236 310646 Diocytyl phthalate

108. 237 310847 Dibutyl phthalate

109. 238 310648 Dimethyl phthalate

110. 239 310649 Benzyl chioride PT for captive consumption

111, 240 310650 benzyl benzoate

112. 2401 310650 Niacinamide

113. 240(A) 3108689 Stearate of Aluminium

114, 240(B) 310670 Sterate of magnesium

115. 240(C) 310871 Stearate of caicium

116. 240(D) 310672 Stearate of zinc

117. 241 312127 Paint driers-Napthhenates octoates linolestes etc. of lead, cobalt,
manganese, zinc, caicium etc.

118. 242 312405 Chiorinated paraffin wax (upto 60% Chiorine content)

119. 244 313125 Paracetamol

120. 246 313149 Glycero phosphoric acid

121. 247 313150 Lanolin anhydrous

122. 248 313151 Xanthates

123. 249 313152 Dichlorophenol

124, 249A 31315801 Methyl parabens and sodium salt starting from para hydroxy benzoic
acid

125. 249B 31315901 Ethyl parabens and sodium salt starting from Para hydroxy bezoic
acid

126. 249C 31319501 Propyl parabens and sodium salt starting from Para.hydroxy benzoic
acid

127. 2490 3131860 Caicium gluconate

128. 249E 35339 Turpentine by steam/hydro distiliation process

129. 250 316201 Polyester resins unsaturated

130. 251 316204 PVC compounds

131. 252 316208 Aliyd resins (except for captive consumption)
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132. 252A 31942960 Nicotinic acid

Other Chemicals and Chemicals Products

133. 253 305301 Wax candles

134. 254 305901 Napthalane ball

135. 254A 31010101 Pottassium Nitrate produced from salt petre

136. 255 310100 Pottassium meta bi-sulphate

137. 256 310111 Barium carbonate

138. 257 310112 Barium sulphate

139. 258 310113 Barium sulphide

140. 259 310115 Sodium sulphide except as by-product

141, 260 310121 Sodium thio sulphate

142. 261 31012301 Calcium chioride-incl. grade except as by-product

143. 262 31012401 Zinc oxide-Indl. grade

144, 263 310126 Aluminium hydroxide gel.

1485, 264 310139 Zinc nitrate

148. 265 310301 Nickle sulphate-Other than manufactured as primary producer as a
by product

147. 266 310302 Nickel chioride

148. 267 310304 Nickel carbonate

149. 268 310305 Nickel formate

150. 269 310306 Copper suiphate-Other than manutactured as primary producer as
a by-product

151. 270 301307 Copper nitrate

152. 271 310308 Copper chloride

153. 272 310322 Cadmium oxide

154. 273 310323 Cadmiumiodide

165. 274 310325 Cadmium nitrate

156. 275 310329 Cadmium phosphate ‘

157. 276 310330 Barium chioride

158. 277 310331 Banum nitrate
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169. 277A 310334 Calcium nitrate except as by-product

160. 278 310336 Zinc chloride

161. 279 310337 Zinc sulphate-other than manutactured by primary metal producer
as a by-product

162. 280 310360 Copper oxy-chloride

163. 281 310361 Copper carbonate

164. 282 310362 Potassium iodide

165. 283 310363 Sodium iodide

166. 284 310364 Precipitated silica except fumed silica and spray dried silica

167. 285 310365 Sulphur powder-Other than insoluble for rubber vuicanization

168. 287 310409 Sodium thiocynate

169. 288 310412 Magnesium sulphate

170. 289 310424 Electroplating salts-Compound

171. 290 310426 Zinc cyanide

172. 291 310435 Cadmium cyanide

173. 295 312017 Artists colours-oll, water and wax based

174. 296 312122 Red lead paints

175. 297 312123 Red oxide paints

176. 298 312124 Wagon black paints

177. 299 312125 Graphite paints

178. 300 312126 Paste paints

179. 304 312408 Aluminium paints

180. 305 312109 Bitumen based paints

181. 307 312901 Dry Distempers

182. 308 314201 Laundry Soap

183. 309 314303 Formulated perfumery compounds

184. 311 314402 Toom powder

185. 313 317001 Safety matches
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186. 314 ‘318401 Fire works
187. 316 31930301 Husked & dehusked guargum splits & meals
188. 317 319501 Animal glue
189. 318 319504 Office gum paste
190. 318A 319602 Saccharine
191. 3188 319603 Sodium saccharine
192. 319 319902 Agarbatties
193. 320 319704 Sodium silicate
194. 321 319701 Sealing wax
195. 322 319806 Industrial adhesives based on starch, gum dextrin and silicates
196. 322A 319907 Camphor tablets ‘
197. 323 3199802 Alums including aluminium sulphate-indl. grade excluding its
manutacture in integrated sulphuric acid plants and also recovery
from waste toxic effluents.
198. 324 319921 Potassium silicate
199. 325 319922 Calcium silicate
Glass and Ceramics
200. 327 320101 Fire clay, bricks and blocks containing Less than 40% alumina
201. 328 Roofing Ties
320401 3. Roofing tiles-clay
329202 7. Roofing tiles-cement concrete
202. 329 Flooring Tiles
320402 3. Flooring tiles-clay
326316 5. Flooring tiles-marble (excluding tiles of thickness less than
10 mm)
326137 6. Flooring tiles-granite (excluding tiles of thickness less than
10 mm)
328903 7. Flooring tiles-cement mosaic
8. Flooring tiles-cement concrete

328204
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203. 330 Coramic Table Wares and Aled ftems in Stone Wares
Semi Vitreous Wares and Earthemn Wares Namely:
323101 1. Dinner sets
323102 2. Tea sets
323103 3. Cups and sauces
322104 4. Jars and other containers
204. 330A 321002 Block Glass
205. 330B 321003 Vitrite Glass (except for captive use)
206. 331 32110601 Glass beads except industrial beads
207.° 331A 321202015 Glass mirrors excluding those manufactured by using automatic
spray or vacuum coating process.
208. 333 321408 Scientific laboratory glassware (excluding boro Silicate type)
209. 334 321409 Micro-cover glasses and slidesfor microscopes
210. 335 321701 Glass bangles
211, 336 321908 Glass holloware by mouth blown and/or semi automatic process
212. 337 32190901 Sodalime silica pressed glass tumbler
32190902 1. Sodalime silica pressed glass plates
32190903 2. Doalime silica pressed glass bowls
32180904 3. Sodalime silica pressed glass ashtrays
32190906 4. Sodalime silica pressed glass vases
213. 337A 321910 Glass marbles (All types)
214, 338 323301 Low tension insulators
215, 339 Chemical porcelain, items as foliows:
32380401 1. Flat tipped basins
32390402 2. Round and rectangular type dishes
32390403 3. Combustion posts
32390404 4. Crucibles
32390405 5. Filter funnels for vacuum pressure
32390408 6. Gravity filtrations
32390407 7. Pipette rests
32090408 8. Spotting plates
32390409 9. Dessicator plates
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216. 338A 324201 Lime used for construction and lime wash
217. 3398 32420401 Hydrated lime used for construction and lime wash
218. 340 3249801 Plaster of paris (excepting for use as construction material)
219. 341 324902 Chalk crayons including tailors chalk
220. 342 32490501 Plaster boards (excepting for using automatic Process)
221. 343 326906 Stoneware jars and bowils kundi
222. 344 3260804 Salt glazed sewer pipes
223. 345 32890101 Asbestos pipes and fittings-for household purposes only according
to ISI specification
224. 347 32890501 Reinforced cement concrete pipes up to 100 cms dia
225, 348 32960101 Graphite crucibles-up to 500 nos.
226. 349 32990801 Silicon carbibe crucibles upto 150 nos.
33-35 Mechanical Engg. Excluding Transport Equipment
227. 353 331149 Bright bars
228. 354 33115101 Pressure die casting upto 0.75 k.g.
229. 355 331152 M.S. and C.I. flanges.
230. 357 33130401 Flexible metaliic pipe up to 35 mm. dia for non-pressure applications
231 358 331503 Stranded wire (excluding high tensile prestressed concrete wires)
232. 360 33172201 Mechanical jacks up to 30 tonnes
233. 361 33172301 Hydraulic jacks upto 30 tonnes capacity
234, 362 331727 Signal ladders
235. 363 331751 Street light fittings
236. 364 340101 Steel almirah
237. 365 340102 Steel vaults, safes and cash boxes excluding the following items of

which detailed specifications are given below:

() Fire Resistant Record Protection equipment Test for two hours
up to 10000 (degree) C against the time temperature graph specified
by the International standard Organisation in their specification No.
ISOR-834. The test is inclusive of the drop test midway through
the rim test. The Cabinet to be tested and certified by the Central
Building Research Institute, Roorkee or similar approved testing
organisation.

\
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(/) Fire and Burgiar Rssistance Safe

Which can withstand ‘Expert Test Attack’. ‘Expert Test Attack’ is
defined hereunder as per recognized testing procedure:—

(a)

(b)

(c)

(d)

The testing party shall consist of two experienced operators
who have studied the sample safe and are fully familiar with
its detailed construction, and operation. They will also have
fully studied detailed component and assembly drawing of the
safe.

The tools available shall be all the common hand tools including
sledge hammers; up to 3.5 kg size and crow bars upto 1Y/,
metres long. Power tools will include portable electric impact
hammers upto 25 mm size, portable drill presses or drill holding
mechanism to accommodate portable electric drill upto 12mm
in size carbide tipped drills will be used (and not just plain
HSS drills). Also power saws upto 200 mm in diameter and
hole saws upto 62.5 mm in diameter and reciprocating saws
with maximum blade length 200 mm.

The objective will be of either making a hole of minimum 40
8q. cm or knocking of the lock and welding open the door.

The total above test attack will last for a specific time.

(IV) Jewellers safe which can withstand ‘Expert Test. Attack’ ‘Expert
Test Attack' is defined hereunder as per recognised testing
procedure:

This will be as per the fire and Burglar Resistant Safe described
above, but with the following vital additions:

(a)

(b)

(c)

(d)

(e)

U]

Oxy-Acetylene gas cutting torch will be for attack. The quantity
of gas consumed shall be limited to 30 cu.m. of combined
total oxygen and fuel gas.

One combination Lock is mandatory on these safes. The lock
should be manipulation proof and be capable of one million
different combinations.

There shall be provision for fitting a 2 movement time lock.

The safe will have several automatic locking devices activated
by components breaking, explosives, very high temperature and
severe shock to automatically relock the safe. Also in case
any lock is dislodged by means explosives or other means,
the safe will automatically re-lock.

The objective of the attack will be to make a hole of 13 sq.
cm.

The attack is required to last for twice as long was for the
Fire and Burglar Resisting Safes.
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238.
239.
240.

41,

242.
243.
244,

245,

366

367

369

370
37
372

373

340103
340104
340201

34030101

340306
34030801
34032001

340322

V) Safe Deposit Locker

The locker doors will have milled edges to permit close seating,
thus ensuring not only great resistance to crow bar attack but also
interchangeability with each other. This is vital from the servicing
point of view. The locks will be interchageable between themselves
which is again absolutely vital for servicing purposes. Each lock is
jointly . controlled by the renter with a renter's key, and by the
custodian who has one master key for the entire installation which
may be several hundred of lockers. The lock lever combinations
shall be computer generated to ensure that no two keys are identical
and that its own key alone will open lock. This loss of keys by the
renters is a common feature and a system of breaking open (no
duplicate keys of records are kept), urgently repairing the door and
refitting with a new interchangeable lock, are vital serving matters.
Also occasionally there is a loss of the custodians key putting
hundred of Lockers in jeopardy. In this case a mechanic has to be
deputed to camp at site, customers are called one by one and
lockers opened in their presence and the custodians part of the
lock mechanism changed to suit the new master key. This is a
major operatior..

(Vi) Safes with Safe Deposit Lockers

This can be specified as incorporating all the special features of
both a Fire Burglar Resistant Safe and the safe Deposit Locker as
indicated above. This term is used in Banks which do not have
their own reinforced vault and also in large hotels as a service to
their customers for keeping their valuables. Here the ability for
urgent service to hotel guests who may have lost their keys and
may have valuables like money, airline tickets and passports, is
very vital. One other vital point is that the most popular size is the
2085 mm high unit which weight is around 2.5 tonnes and requires
an overhead crane during its manufacture.

Meat and food safes-Metallic
Metal cabinets-All types
Steel trunks

Tin containers unprinted-other than O.T.S. and cans up to 18 litres
capacity

G.l. buckets
Barrels upto 60 litre cap.
Drums upto 60 litre cap.

Tin trays
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246. 375 340324 Dust bins

247. 376 340401 Saenitary fixtures-metallic

248. 377 340403 Cocks and valves-water pipe fittings

249, 378 340401 M.S. pipes fittings-up to 100 mm dia.

250. 378A 34101201 M.S. storage tanks up to 15000 litres storage capacity (simple type
with rivets/welds but excluding pressed ribs)

251. 379 340501 Pressure stove

252, 380 340502 Wick stoves. Other than those manufactured accordance with design
nos. 145215, 145216, 145299 (Nutan type stoves) registered in the
name of I0C

253. 381 340801 Hurricane lanterns

254, 382 340605 Signal lamps

255. 383 340606 Hand lamps

256. 386 340904 Umbrella ribs and fittings

257. 387 340908 Zip fasteners-Metallic except in the case of integrated plants
manufacturing all components

258. 388 340907 Tin cutters

259. 389 340918 Belt fasteners

260. 390 340919 Snap fasteners

261. 391 340920 Pilfer proot caps

262. 392 340821 Gun cases

263. 393 341001015 Doors, windows and ventilators metallic (exciuding heavy duty hollow
steal doors filled with non-metallic cores, suitable for special
applications like security, fire protection, sound proofing and builet
penetration resistance).

264. 394 341004 Rolling shutters

265. 396 342002 Aluminium fumiture

266. 397 34200301 Adjustable beds-Hospital

267. 398 34200302 Iron and steel cots-All types

268. 399 342004 Storage cupboards-iron and steel

269. 400 342005 Racks-All Types including angular Racks-iron and steel

270. 402 34200602 Steel chairs-All types
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271. 403 34200701 Steel tables-Hospitals

272. 404 34200702 Steel tables-All other types

273. 405 34200801 Trolleys-Railway Platform drinking water

274. 406 34200802 Trolleys-lron and steel-Hospital

275. 407 342009 Stretchers-iron and steel

276. 408 342010 Storage bins-Steel

277. 409 342099 Steel furniture-All other types

278. 410 343101 Hacksaw Frames

279. 411 343102 Pliers

280. 412 343103 Screw drivers

281. 413 343104 Spanners

282. 414 343106 Hammers

283. 415 343108 Anvils

284. 416 343109 Wood working saws

285. 417 343111 Wrenches

286. 418 343112 .Knives and shearing blades (all types including those of metal,
paper, bamboo and wood for manual operations)

287. 419 343113 Nail pullers

288. 420 343114 Chigels

289. 421 343115 Pincers

290. 422 343116 Wire cutters

201, 423 343199 Other Hand Tools for Blacksmithy, carpentry, handforging, foundry
etc.

292, 424 34320101 Bolts and nuts-Except high tensile and special types

293. 426 343207 Wire adjusting screws

294, 427 343301 Tumbler locks

295, 428 343302 Padlocks

296. 429 343303 Safe/cabinet locks

297. 430 -348305 Door locks '

298. 431 343308 Locks-bicycles
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299. 432 343399 Drawer locks and suitcase locks

300. 439 343507 Plough shears/iron ploughs

301. 440 343508 Cuttivators

302. 441 343509 Disc Harrows

303. 447A 345207 Stainless steel utensils

304. 448 343517 Pickers-Metallic

308. 457 343601 Wire nalls

306. 458 343602 Panel pins

307. 459 343603 Wood screws

308. 460 34360401 Machine screws-except socket head and special types
309. 463 343626 Hob nails

310. 464 343627 Builders hardware

311. 466 343901 Metallic washers

312 467 343903 Barbed wire

313. 468 345101 Spoons-cutiery

314, 469 345102 Forks-cutiery

315. 470 345103 Table knives/Household

316. 471 345104 Bread cutters

317. 472 345199 Other cutlery items

318. 473 345201 Domestic utensils-brass

319. 474 345202 Domestic utensils-Aluminium

320. 477 346205 Domestic utensils-iron

321. 482 345406 Gas appliances such as cooking ranges, ovens etc.
322, 485 349903 Safety pins

323. 486 349906 Watch straps-Metallic

324. 487 34990701 Beam scales

325. 490 34991001 Waelded wire mesh except for expansion of existing unite
326. 491 34991101 Wire gauge and wire netting metaliic-coarser, than 100 mesh size

and up to 2 metre width
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327. 494 349941 Metal fittings for leather goods and garments

328. 495 349942 Ghamelas

329, 501 350103 Wheat and rice threshers-Up to 5 h.p. motive power

330. 502 350104 Seed cleaners-Up to 5 h.p. motive power

331. 503 350105 Grain Dries-Up to 5 h.p. motive power

332. 504 350106 Shell Huskers Up to 5 h.p. motive power

333. 508 350108 Cotton Delinting machine-Up to 5 h.p. motive power

334. 508A 35080101 Harvester grader, alter & other earth moving blades used in
agricultural machines

335. 510 356230101 Diesel engines up to 15 h.p.-Slow speed except those with specific
fuel consumption less than 180 gr. per b.h.p./per hour

336. 511 353134 Rice and Dal mill machinery

337. 513A 353804 Cotton ginning knives

338. 513E 345805 Chopping knives and lancets for match industry

339. 513F 354806 Plastic shredding and granulating knives

340. 513G 354807 Knives and shearing blades (all types including those for metal,
paper, and wood for hand operated machines)

341, 613h 354808 Doctor blades

342. 513l 354809 Stainless steel refiner/bar knives

343. 514 35490701 Goncrete mixtures up to 3 cubic metre capacity

344, 515 354925 Band saw blades-For cutting wooden logs

345. 516 35520101 Room Cooler-Desert type

348. 517 3565819 Air-conditioning ducting, louvers, grills and other sheet fabrication
in air-conditioning

347. 518 35630301 Centrifugal pumps up of size 10 cm x 10 cm

348. 519 35650401 Air compressors up to 5 H.P. for spray painting repair shops.

349. 519A 356803 Electro formed screens/Liners used in the Chemicals & sugar
industries

350. 8208 36720201 12 mm Drilling machine up to 1500 rpm Bench and pedestal type

351. 821 35720801 Turning, Boring and Treading Addas-small sihgle or multiple

operation devices
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352. 522 35741001 Bench Grinder up to 300 mm diameter

353. 523 35750201 Power Hacksaw-Mechanical-300 mm Blade size

354 523A , 35760301 Screw Presses (manually operated)

355. 5238 35760501 Hand presses (manually operated)

356. 524 357806 Coolant pumps etc.

3s7. 525 357807 Steadies

358. 526 357808 Dog Plates

359, 529 358801 Weighing machines/weight bridges—Ordinary

360. 5§30 358901 File mechanism

361. 531 35910102 Sewing Machine—Domestic, hand operated, conventional type
components except arms, and needlies

362. 532 598203 Household knitting machine

363. 635 359910 Bottle washers

36. Electrical machines, Appillances & Apparatus including

Electronics & Electrical Appilances

364. 552 77559 Voltate stabilizers—Domestic type upto 5 KVA

365. 553 36040201 Electric motor 1 H.P. to 10 H.P.—A.C. except—Special types

366. 555 36100101 PVC wires—Domestic type

367. 558 36310401 Exhaust fans up to 460 mm

368. 564 363170101 Electric irons—Other than steam irons

369. 568 36370501 Storage water heaters/Geysers up to 100 litres capacity/upto 3 KW

370. 569 36370601 Electric ketties—sauce pan/ring types up to 1.70 litres

371. 570 36370701 Mixers/Grinders such as meant mincer, juice extractor cap. of jar
1 litre max/up to 500 watts 30 minutes rating

372. 573 38371301 Hot air blowers/heat convector upto 2 KW upto fan Size 26 cm x
20 cm x 6 cm:

373. 577 36371801 Expresso coffee makers upto 1.7 litres, capacity

374. 582 36372401 Bread toasters ordinary/upto/semi-auto upto cap 6 slices

375. 587 363804 Electrical wiring accessories other than switches, plugs and sockets

376. 588 363911 Electrical light fitting chokes




107 Written Answers MARCH 14, 2006 to Questions 108
1 2 3 4
377. 589 363914 Electrical light fittings starters
378. 563 367104 Carbon brushes manutactured from carbon block
379. 596A 36991400 Electric Bells and Buzzers
380. 597 36991601 Metal clad switches up to 100 Amps
Electronic Equipments and Components
381. 604 364903 Amplifiers for entertainment and public address system
37 Transport Equipment Boats & Truckbody Bullding
382. 620 370201 Wooden-Boats body Building
383. 621 374201 Truck body-building-Wooden structure
384. 622 374202 Seats for buses and trucks
Auto parts components and anclilaries & garage equipment
385. 626 3746086 Grease nipples
386. 627 374708 Gun metal bushes
387. 830 374721 Hose pipes and radiator hoses-Auto
388. 631 374722 Hom buttons
389. 632 37472601 Shackle pins—Automobile use
390. 638 374752 Radiator grills—auto
391. 640 374759 Seat cushion
392. 642 374778 Sun shades—Auto
393. 643 37478001 Side lamps assembly—Auto Excluding combination lamp assembly
394, 648 374811 Battery cables and fittings
395. 649 374812 Battery cell tester
396. 650 378469 Electrical fuse boxes—Auto
397. 651 374870 Electrical tuses—Auto
398. 654 374883 Fuel tank caps—Auto
399. 657 374901 Armature tester
400. 658 374902 Battery terminal lifters
401. 659 374903 Condensers and resistance testers
402. 660 374904 Fenders, spoons and hammers
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403. 661 374905 Feelar ‘gauges
404, 662 374906 Flaring tools
405. 663 374907 Gear flushers
406. 664 374908 Putller of all types
407. 665 374809 Ring expanders
408. 666 374910 Ring compressors
409. 667 374911 Screw extractors
410. 668 376912 Spark Plug tester & cleaners
411, 669 374913 Stud removers-extractors
412. 670 374914 Toe-in gauges
413. 671 374915 Tyre valve pullout tools
414, 672 374816 Tube cutter
415. 673 374917 Flanging tools
4186. 677 374921 Painting equipments like spray guns etc.
417, 678 374925 Grease guns
418. 679 374926 Tyre inflators-Both hand foot operated
419, 681 374994 Auto rubber components as follows:
37499401 1. Brake pedals
37489402 2. Clutch pedals
37489403 3. Dust covers
3749904 4. Wiper blade components
37499405 5. Windscreen beedings
37499406 6. Door channeis
37499407 7. Rubber beeding
3026071 8. Rubber mats
420. 682 375804 Spokes and nipples—Auto cycle other than swaged type
376. Bicycle parts, tricycles & perambulators
421, 684 3766102 Cycle frames-Except for captive consumption

422. 685 37680101 B.B. Axies except through cold forging process
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423. 686 376802 8.8. Cups

424, 687 376803 B.B. Shelis

425, 688 376804 Bicycles tube valves

426. 689 376805 Handles bicycles

427. 690 376807 Bolts & Studs and screws—All types—Bicycles

428. 691 376811 Bells—Bicycles

429. 692 376812 Carmrier—Bicycles

430. 694 37681401 Chain wheels and Adjusters—bicycles except chain wheels, and
adjusters for light weight bicycles

431. 695 376815 Lamps—Bicycle

432. 696 376816 Chain covers

433. 697 376817 Cones—Hub cones—Bicycle

434, 698 376818 Cotter pins—Cycle

435. 699 376819 Crank shafts—Cycle

436. 700 37682001 Cranks except cold forged cranks including single piece cranks—
cycle

437. 701 376822 Crown outer cover—Cycle

438. 703 736824 D-nuts—Cycle

439, 704 376825 Eye bolt cups—Cycle

440. 705 376826 Fork blade crown cover—Cycle

441. 706 376827 Fork handies—Cycle

442, 707 376828 Frame collars—Cycle

443. 708 376832 Guide pins—Cycle

444, 709 376836 Handle bar grips

445, 710 376838 Hub olil clipgs—Bicycle

448. 711 376839 Hub axie nuts

447. 712 376840 Lock nuts & rings—Bicycle

448. 713 376842 Lugs all types—Bicycile

449 714 376843 Mudguards—Bicycle \

450. 718 376844 Lamp brackets—Bicycle
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451. 716 376847 Pedal assembly-cycle

452. 717 376848 Saddle-Cycle

453, 718 376850 Shackie rivets-Cycle

454. 719 376851 Stands-Cycle

455. 720 376852 Spokes & nipples-Cycle

456. 721 37685801 Hubs and cups—bicycles along with components except single piece
hub and flange for light weight bicycle

457. 723 37689901 Other cycle parts and accessors, except free wheels chains; single
plece hub-shell and flange for light weight bicycle; B.B. Axies through
cold forging process; chain wheels and adjusters for light-weight
bicyctes; cold forged including single piece cold forged cranks and
items allowed for manufacture for captive use

458. 724 376901 Tricycles

459. 725 376903 Tricycles-Parts and accessories

460. 726 376904 Perambulator

461. 727 376905 Perambulator parts and accessories
Miscellaneous Transport Equipment

462. 728 378099 Hand & animal drawn carriage, fittings, tonga parts and wheel
rings

463. 729 378108 Wheel Barrows

464. 730 378109 Animal—drawn vehicles

465. 731 378401 Hand-drawn carts of all types
Sports Goods

466. 761 261401 All types of sports nets

467. 762 385101 Shuttle cocks

468. 763 385104 Hockey sticks

469. 764 38510510 Protective equipments, for sports like pads gloves, etc., soft leather
goods

470. 765 385106 Dumb-bells and chest expanders

471. 766 385107 Cricket and hockey balls

472, 767 385108 Football, voliey ball and basket ball covers
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Stationery ltems
473. 768 319911 Writing inks & fountain pen inks
474. 769 387101 Ball point pens
475. 770 387103 Fountain pens
476. 771 387104 Pen nibs
477, 772 387105 Fountain pens and ball pens components excluding metallic tips
478. 773 387201 Pencils
479. 774 387401 Hand stapling machine
480. 775 387501 Paper pins
481. 776 387601 Carbon paper
482. 777 38760210 Typewriter ribbon for mechanical type writers
483. 778 387801 Hand numbering machines
484, 779 387903 Pencil sharpeners
4865. 780 387907 Pen holders
Others
486. 784 265101 Umbrellas
487. 786 38011401 Sterlisers-Stainless steel & aluminium
488. 787 380225 Microscope-Student and medical use
489, 788 380401 Water metres
490. 790 380504 Revolution counters mech.
491. 791 380505 Liquid level controller—(Excepting electronic-type)
492, 792 38060601 Thermometers-Up to 150 (degree) C
493. 792A 38110201 Ophthalmic lenses from blanks (Glass)
494, 793 381301 Photographic enlargers
495. 795 343902 Wire brushes
496. 796 389101 Paint brushes
497. 797 389102 Hair brushes
498. 798 389103 Fibre brushes '
499, 799 369104 Tooth brushes
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500. 800 389105 Brushes-Natural bristles

501. 801 389106 Other brushes

502. ' 803A 389501 Bone meal (except captive consumption for 100% export)

503. 8038 389502 Crushed bones

504. 804 389704 Cuffilinks, tie-pins, metallic dress buttons & bucklets

505. 808 389912 Absorbent cotton

508 807 389911 Cigarette lighters

[Translation] Promotion Schemes i.e. Duty Exemption and Neutralisation

Benefits to Exporters

*335. DR. DHIRENDRA AGARWAL.:
SHRI RAVI PRAKASH VERMA:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government proposes to provide
benefits to the exporters on the products which have a
negligible presence in India's trade basket as reported in
the “Times of India” dated February 16, 2006;

(b) if so, the details thereof alongwith the other
schemes existing for the promotion of exports;

(c) whether the Government intends to conduct any
study prior to extending of these benefits to the exporters
in order to assess the impact on the exports of these
items;

(d) if so, the details thereof;

(e) whether the Govemment is likely to introduce
some more schemes to boost the exports; and

(f) if so, the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) to (f) To achieve the objectives
laid down under the Foreign Trade Policy 2004-09 and
double our percentage share of global merchandise trade
by the year 2009, the Government is committed to provide
a stimulus to exports through various export promotion
schemes from time to time. Details of the existing Export

schemes like Advance Licence, DEPB etc. and Export
Reward schemes like Vishesh Krishi Upaj Yojana, Served
from India, Target Plus are available in the book titled
“Foreign Trade Policy 2004-09" as amended from time to
time. Policies laid down under Foreign Trade policy are
reviewed periodically after extensive consultations with
various stakeholders vz Export Promotion Councils, Trade
Associations and Chambers of Commerce, Inter Ministerial
meetings etc. Need based market assessment and
feasibility studies are also carried out from time to time
to assess the suitability of the export promotion proposals.

[English]
Amendments in Cr. PC

*336. SHRI RAYAPATI SAMBASIVA RAO:
SHRI KISHANBHAI V. PATEL:

Will the Minister of HOME AFFAIRS be pieased to
state:

(a) whether the Government proposes to amend some
sections of the criminal procedure code to bring about a
radical change in the procedure of recording of evidence
by the police in the criminal cases;

(b) if so, whether the Government has decided to
make the signature of a witness mandatory while recording
evidence;

(c) if so, the detalis thereof; and

(d) the extent to which functioning of criminal justice
system will improve in the country by such amendments?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) To
prevent the evil of witness tuming hostile, the Criminal
Law (Amendment) Bill, 2003 had proposals, inter alia, to
amend Sections 161 and 162 of the Code of Criminal
Procedure, 1973 and to insert new sections 164A and
344A in the Code to provide that (i) statement made to
Police relating to offences punishable with imprisonment
upto seven years be signed and quickly transmitted to
the Magistrate; (ii) recording of evidence of material
witness by Magistrate in all offences punishable with death
or imprisonment for 7 years or more; (iii) summary
procedure for trial of witnesses depositing contrary to
statements recorded under section 164A Ci. P.C. by
Magistrate; and (iv) enhanced punishment for perjury.

However, the Parliamentary Standing Committee on
Home Affairs which examined the Bill did not agree to
these proposals. Government accepted the Standing
Committee’'s recommendations and accordingly these
proposals were deleted frcom the Bill by way of moving
official amendments. Thereafter, the revised Bill was
passed by both Houses of Parliament during the winter
session of Parliament, 2005.

Credit Guarantee Fund Scheme
*337. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of SMALL SCALE INDUSTRIES be pleased to

state:

(a) whether the Government has launched a ‘Credit
Guarantee Fund scheme' for the Small Scale Industries;

(b) if so, the details in this regard;
(c) the number of SSI Units provided collateral

guarantee under the scheme during each of the three
years and till date, State-wise;
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(d) whéther the Government proposes to create a
corpus of the fund; and

(e) if so, the details thereof?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) and (b) Yes, Sir. To
ensure better flow of credit to small and tiny enterprises
by reducing the risk perception of financial institutions
and banks in lending without collateral security, the Central
Government launched a Credit Guarantee Fund Scheme
for Small Industries on 30 August 2000, which became
operational with effect from 1 January 2001. This scheme
is operated by the Credit Guarantee Fund Trust for Small
Industries (CGTSI) through the Trusts’ member lending
institutions i.e., scheduled commercial banks (public/private
sector banks), select regional rural banks, National Small
Industries Corporation Ltd., North Easten  Development
Finance Corporation Ltd. and Small Industries
Development Bank of India (SIDBI). The scheme provides
guarantee up to 75 per cent of the credit to new and
existing small enterprises (small scale industries (SSI)/
small scale service and business enterprises (SSSBES)
on loans up to Rs. 25 lakh.

(c) The details of State/UT-wise proposals approved
for guarantee cover during 2002-03, 2003-04, 2004-05
and cumulative position upto 28 February 2006 are given
in the enclosed statement.

(d) and (e) For implementation of the scheme, a
corpus fund of CGTSI has been created with contribution
by the Central Government and SIDBI respectively in the
ratio of 4:1. Till the end of February 2006, the Central
Government and SIDBI have jointly contributed Rs.
1079.07 crore to the corpus.

Staterment

State/UT-wise deltails of proposals approved for guarantee cover under Credit Guarantee
Fund Scheme for Small Industries

Si.No. State/UT Number of proposals approved
2002-03 2003-04 2004-05 Cumulative
(upto 28.2.06)
1 2 3 4 5 6
1. Andaman and Nicobar Islande 3 2 4 ! 10
2. Andhra Pradesh - 443 97 390 1890
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3. Arunachal Pradesh 0 0 0 16
4, Assam 24 54 297 606
5. Bihar 845 183 140 1326
6. Chandigarh 3 3 22 68
7. Chhattisgarh 62 35 260 663
8. Dadra and Nagar Haveli 0 0 7 8
9. Daman and Diu 1 4 4 1
10. Delhi 28 29 56 201
1. Goa 14 4 22 85
12. Gujarat 22 48 210 617
13. Haryana 75 36 231 614
14. Himachal Pradesh 121 32 187 628
15. Jammu & Kashmir 86 8 305 673
16. Jharkhand 317 126 488 1180
17. Kamataka 461 364 860 3073
18. Kerala 1133 641 2529 6825
19. Madhya Pradesh 268 228 672 1866
20. Maharashtra 89 123 311 1069
21. Manipur 0 24 1 77
22 Meghalaya 1 0 9 21
23. Mizoram 0 0 1 35
24. Nagaland 8 4 1 16
25. Orissa 223 242 507 1434
26. Pondicherry 2 8 7 26
27. Punjab 118 62 288 851
28. Rajasthan 141 213 129 654
29. Sikkim 2 4 24 38
30. Tamil Nadu 248 334 1001 2887
31. Tripura 2 0 17 35
32. Uttar Pradesh 667 3842 1606 7657
33. Uttaranchal 10 9 25 69
34. West Bengal 544 178 936 2424
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Quality of S8i Products

*338. SHRI MADAN LAL SHARMA:
SHRI K.C. PALANISAMY:

Will the Minister of SMALL SCALE INDUSTRIES be
pleased to state:

(a) whether the small scale Industries in India are
not able to compete with foreign products in terms of
quality and cost of production;

(b) if so, the steps taken to help the Small Scale
Industries to improve the quality and reduce the cost of
production to compete with foreign products; and

(c) the names of the sectors where the facilities in
this behalf are extended to?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHR!I MAHABIR PRASAD): (a) No, Sir. On the contrary,
the exports: of products manufactured by the small scale
industries (SSI) have increased from Rs. 71,244 crore
during 2001-02 to Rs. 97,644 crore during 2003-04 and
continue to account for nearly 33 per cent of the total
exports from India.

(b) and (c) However, with a view to enhancing the
competitiveness of the SSI in the global market, the
Central Government implements several schemes/
programmes which, among others, include, the scheme
of reimbursement of the cost up to Rs. 75,000 of acquiring
ISO 9000.14001 certification, Credit Linked Capital Subsidy
Scheme (CLCSS) for technology upgradation, financial
assistance for obtaining registration of bar coding of their
products, training on packaging for exports, market
develooment assistance to enable participation in the
domestic and international falrs and exhibitions, Regional
Testing Centers and Field Testing Stations to test the
quality of SSI products, National Quality Awards to
encourage quality standards in SSI, etc.

Educationally Backward Areas
[English]

*339. SHRI SRICHAND KRIPLANI; Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state: ’
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(a) whether the Government has identified
educationally backward areas in the country;

(b) if so, the details thereot State-wise; and

(c) the name of the schemes launched and other
measures taken by the Government for development of
these areas during the year 2004-057

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) and (b) State-wise list of Special Focus
Districts identified by the Ministry is enclosed as statement.

(c) The above list was finalized in November, 2005.
hence, the question of special measures being taken on
its basis during 2004-05 does not arise. However,
schemes of Sarva Shiksha Abhiyan and Mid Day Meal
cover all districts, and schemes of Kasturba Gandhi Balika
Vidyalayas and Navodaya Vidyalayas, already cover 64
and 87 Speclal Focus districts respectively.

Statement

State-wise /st of special focus districts finalized by the
Department of Secondary & Higher Eaducation in
November, 2005

SLNo. Name of the State No. of Name of the Districts

Districts
1 2 3 4
1. Andhra Pradesh 1. Adilabad
2. Khammam

3. Mahbubnagar

4, Warrangal

2.  Assam 1 Barpeta
2. Darrang
3. Dhemaiji
4. Dhubri
5. Goalpara

6. Karbi Anglong

7. Kokrajhar
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8. Lakhimpur 2. Panchmahals

9. Morigaon 6. Himachal Pradesh 1. Chamba

10. Nalbari 2. Kinnaur

11. North Cachar Hills 3. Lahaul & Spiti

12, Sibsagar 7. Jharkhand 1. Deoghar

13. Sonitpur 2. Garhwa

14, Tinsukhia 3. Giridih
3. Bihar 1. Araria 4, Godda

2. Darbhanga S. Gumla

3. Katihar 6. Jamtara

4. Madhepura 7. Latehar

5. Madhubani 8. Lohardagge

6. Muzaftarpur 9. Palamau

7. Paschim Champaran 10. Sahebganj

8. Purba Champaran 11. Saraikela

9. Purnea 12. Simdega

10. Sheohar 13. West Singhbhum

1. Sitamarhi 8. Kamataka 1. Bidar

12. Supaul 9. Kerala 1. Waynad
4, Chhattisgarh 1. Bastar 10. Madhya Pradesh 1. Balaghat

2. Bilaspur 2. Barwani

3. Dantewara 3. Dewas

4, Jashpur 4, Dindori

5. Kanker 5. Mandia

6. Koriya 6. Shahdol

7. Rajnandgaon 7. Sheopur

8. Sarguja 8. Sidhi
5. Sujarat 1. Dangs 9. Umaria
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1 2 3 4
10. West Nimer
11.  Maharashtra 1. Ahmednagar
2. Chandrapur
3. Dhule
4. Gadchiroli
5. Nanded
12.  Manipur 1. Tamenlong
13. Meghalaya 1. East Garo Hills
14.  Orissa 1. Balasore
2. Boudh
3. Gajapati
4, Ganjam
S. Kalahandi
6. Kandhamal
7. Keonjhar
8. Koraput
9. Mayurbhanj
10. Nawarangpur
11. Sambalpur
12. Sundergarh
15. Rajasthan 1. Banswara
2. Dungarpur
3. Jaiselmer
4, Sikar
16.  Sikkim 1. North Sikkim
2. South Sikkim
3. West Sikidm
17. Tmail Nadu 1 Cuddalore
2. Tiruvannamalai
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18.  Tripura 1. Dhalai
2. North Tripura

3. South Tripura

19. Uttar Pradesh 1. Barabanki
2. Sitapur
20. Waest Bengal 1. Bankura

2. North 24 Pargana

Purulia

> oW

West Midnapur

[English]
Import of Rubber

*340. SHRI C.K. CHANDRAPPAN: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the production of rubber in the country is
adequate to cater to the needs of the country;

(b) if not, the quantity of rubber produced/imported in
the country during the last three years;

(c) whether the Government has allowed duty free
import of rubber;

(d) if so, the details thereof including the quantity of
rubber imported during each of the last three years and
thereafter, country-wise;

(e) the reasons for permitting the duty free import of
rubber; and

(f) the likely impact of the duty free import of rubber
on the prevalling price of rubber and the extent to which
it would affect the interest of the rubber growers in the
country?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) The production of natural
rubber in the country is more or less adequate to meet
the domestic demand. There is only a marginal shortfall.

(b) the quantity of rubber produced & imported since
2002-03 are as follows:
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Year Production Import Export
(tonnes) (tonnes) (tonnes)

200203 649,435 2217 55,311
2003-04 711,650 44,199 75,905
2004-05 749,665 68,718 46,169
2005-06 (up to 515,585 35,100 55,106
November) till 30th January
2006

(c) Yes, Sir. The Government has allowed duty free
import of rubber for export production only to the Advance
Licence holders, the 100% Export Oriented Units and the
Special Economic Zone Units. Duty free import is
quantitatively capped as it is based on the rubber content
in the products exported and based on Standard Input
and Output Norms notified by the Government.

(d) Country-wise import figures of rubber for the last
three years and thereafter including duty free import of
rubber is given below:

(in tonnes)
Country 200203 200304  2004-05  2005-06
{up to November
2005 only)
Indonesia 5125 6924 11758 13283
Malaysia 6646 21706 24986 7301
Myanmar 79 196 561 2008
Singapore 1164 248 435 1091
Sri Lanka 552 388 2331 522
Thailand 10575 12244 26613 8874
Vietnam 1447 1464 1702 1616
Others 629 1029 332 205
Total 26217 44199 68718 35100

(Source: Directorate General of Commaercial Intelligence &
Statistics, Kolkata)

(e) Duty free import of rubber is allowed only for
export production.

PHALGUNA 23, 1927 (Saka)

to Questions 130

(f) Since the duty free import of rubber is allowed
under the export promotion scheme for export production
only, there is no likely impact on the price of rubber or
on rubber growers. At present the intemational price of
natural rubber is higher than the equivalent grade of
domestic rubber and there are exports of natural rubber
also from India.

Indo France Trade

*341. SHRI ANANDRAO VITHOBA ADSUL;
SHRI CHENGARA SURENDRAN:

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) the details of the trade between the India and
France during each of the last three years and till date;

(b) whether a delegation from France visited India
recently to explore trade and investment opportunities in
India; and

(c) it so, the details thereof;

(d) whether the trade between the two countries will
get a boost consequent upon the visit of the delegation
and the decisions taken thereon; and

(e) if so, the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) Details of trade between India
and France during the last three years and during the
first eight months of 2005-06 are as follows:

(Value in US$ Million)

Year Exports from India Imports by India Total trade
2002-03 1074.09 1094.18 2168.27
2003-04 1280.89 1090.23 2371.12
2004-05 1609.11 1380.70 2089.81
2005-06 1170.93 902.59 2073.52
(April-Nov.)

(b) and (c) The President of France, Mr. Jacques
Chirac visited India during February 19-21, 2006. He was
accompanied, among others, by the Minister of Foreign
Affairs, Minister of Economy, Finance and Industry,
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Minister of State for Foreign Trade and a
large delegation of senior CEOs of leading French
companies.

(d) and (e) Contacts and visits by official and business
delegations as much as the recent visit of the French
President will boost Indo-French trade and economic
cooperation through, inter alia, better understanding,
business to business contacts, exchange of delegations,
participation in trade fairs, etc.

National Export Insurance Account

2455. SHRI MILIND DEORA: WIill the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government propose to create a
National Export Insurance Account (NEIA);

(b) if so, the details thereof alongwith its aims and
objectives; and

(c) the manner in which it will make the balance of
traca favourable?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) Yes, Sir.
Government has decided to establish a National Export
Insurance Account (NEIA).

(b) The NEIA shall be maintained and operated by a
public trust constituted by the Department of Commerce
and the Export Credit Guarantee Corporation of India. A
Committee of Directions (CoD), constituted under the
Ministry of Commerce & Industry is the competent
authority to approve the projects under the Scheme. The
objective of the Scheme is to ensure the availability of
credit risk cover for medium and long term high-value
projects, which are commercially available and desirable
from the national interest point of view.

(c) The implementation of the Scheme is expected to
enhance Indian exports.

Mid Day Meal Scheme

2456. SHRI MOHAN RAWALE: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:
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(a) whether the allocation of Rs. 2 per child is
provided under the Mid-Day Meal Scheme;

(b) if so, whether the Government proposes to revise
this amount,

(c) if so, the details thereof, and

(d) the adequate steps taken by the Government to
ensure that this scheme is fully operational in all the
States?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) Under the Revised Mid-
Day Meal (MDM) Scheme effected from September 2004,
assistance for meeting cooking cost @Re. 1 per child
per school day is provided as Central assistance. States
are expected to supplement Central assistance with there
own resources to ensure a hygienic mid-day meal having
variety and wholesomeness. Many States are already
contributing substantially. Central Government is constantly
during States to make adequate contribution, over and
above the Central assistance.

The following steps have been taken by the
Government to ensure that this scheme is fully effectively
operational in the all States:

(i) Mothers have been exhorted to supervise, in
tumns, the cooking and serving of the meal to
the children in the schools. "

(i) A media campaign has been started to heighten
public awareness about the programme.

(i) States have been requested to encourage
decentralized implementation of the scheme
through Iinvolvement of Panchayati Raj
institutions, Village Education Committees, School
Management Committees, Women Self-Help
Groups, Youth Clubs, etc.

(iv) Guidelines also provide for constitution of
Steering-cum-Monitoring Committees at National,
State, District and Block level, consisting of
representatives, inter-alia, experts/persons with
significant contribution in the areas of nutrition,
child welfare, community mobilization, school
education, etc.
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[Translation]

Agreement between India and France
on Education Sector

2457. SHRI CHANDRABHAN SINGH: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether an agreement has been signed between
India and France for research and studies in the subject
of science, management, engineering, law, non-technology
and medicine etc.;

(b) if so, the details thereof;

(c) whether the talents in rural areas are not being
provided infrastructure as compared to urban areas; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) No, Sir.

(b) Does not arise.
(c) No, Sir.
(d) Does not arise.
[English]
Revamp Lecturers Eligibllity Criteria

2458. SHRI E.G. SUGAVANAM: Wil the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government has formulated any new
procedure to revamp the lecturer's eligibility criteria and
to streamline their selection;

(b) it so, the details and the benefits likely to be
accured therefrom; and

(c) the time by which the new procedure would be
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (c) No, Sir. A review Committee has been
set up to review the National Eligibility Test (NET) for its
utility, effectiveness and continuation.

PHALGUNA 23, 1927 (Saka)
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[Trans/ation]
Drug Addiction among Youth

2459. SHRI AVINASH RAI KHANNA: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the tendency of drug addiction is
increasing among the youths in the country;

(b) if so, whether the Government is formulating any
plans in this regard;

(c) if so, the details thereof;

(d) whether thee is any foreign hand behind the supply
of such drugs;

(o) # so, the names of such countries;

() whether the crime has also increased due to the
increase in the use of drugs; and

(g) It so, the measures being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) Any
authentic report suggesting Increase or decrease of drug
addiction among the youths is not available. The
Government is aiready implementing the Scheme for
Prevention of Aicoholism and Substance (Drugs) Abuse
to deal with the problem of Drug Abuse/Addiction for the
victims of substance Abuse as a part of its drug demand
reduction strategy, the major components of which are
preventive awareness, motivational counselling, curative
treatment and post-treatment rehabilitation of substance
abusers.

(d) and (e) No such instance has come to notice.

(f) and (g) There is no information available to suggest
that there has been increase in crime due to the increase
in the use of drugs.

[English]
Mineral Exploration

2460. SHRIMATI JAYABEN B. THAKKAR: Will the
Minister of MINES be pleased to state the manner in
which the various new elements of mining vz mineral
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exploration in the sea-bed, development of proper
inventory, environmental protection, livelihood security for
members of scheduled areas, enforcement of proper
mining methods, optimum utilization and export of minerals
and recycling of metalic scrap and mineral waste are
being tackled?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): Geological Survey
of India has been carrying out systematic seabed mapping
within the Exclusive Economic Zone (EEZ) of India and
has delineated economic mineral bearing zones. The
National inventory of mineral resources has been
maintained and updated by Indian Bureau of Mines (IBM)
from time to time. Mining projects are subject to
environmental plan to ensure protection of environment.
Government has formulated the National Policy on
Resettiement and Rehabilitation of Project Affected
Families-2003, which lays down minimum provisions to
be given to displaced people in areas mentioned in
schedule V & VI to the Constitution of India. IBM carries
out regular inspections for enforcing proper mining
methods. Conservation and optimum utilization of mineral
resources are regulated through Mineral Conservation and
Development Rules, 1988. The policy of export keeps in
view the mineral inventory position and long term needs
of the country. Recycling of metallic scrap and mineral
wastes is taken up by industry wherever found feasible.

[Transiation]
Kuposhan Niwaran Sanjeevani Abhiyan

2461. DR. LAXMINARAYAN PANDEY:
DR. COL. (RETD.) DHANI RAM SHANDIL:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether ‘Kuposhan Niwaran Sanjeevani Abhiyan's
being run on behalf of ‘UNICEF for complete eradication
of malnutrition in various States of the country;

(b) if so, the comprehensive details thereof;

(c) the amount allocated by the Government in this
regard to various States during each of the last three
years, State-wise, and

(d) the amount utilized by the each State during the
same period?
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THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) and (b) The information is
being collected and will be laid on the Table of the House.

(c) and (d) The Government of India has not allocated
any funds to any State for this purpose.

[English]
Committee for Exporters

2462. SHRI JASHUBHAI DHANABHAI BARAD: Will
the Minister of COMMERCE AND INDUSTRY be pleased
to state:

(a) whether the Government has set up any
Committee to simplify the procedures and rules for
exporters;

(b) if so, the details thereof;
(c) whether the Committee has submitted its report;

(d) if so, the recommendations made by the
Committee; and

(e) the time by which the recommendations of the
Committee are likely to be implemented?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Yes,
Sir. A Committee was constituted under the Chairmanship
of the Director General of Foreign Trade to look into the
aspects of procedural simplification. The Committee also
included the Members from the Department of Revenue,
National Informatics Centre, Indian Bank Association and
Apex Bodies viz. ASSOCHAM, ClI, FICCI and FIEO.

(c) and (d) The Committee has since submitted its
report and has in general terms also suggested need for
procedural simplification in the form of reduction in the
number of documents, number of application forms as
well as volume of information sought from the Exporters.
The report emphasizes the need to facilitate web enabled
retrieval of such documents by all community partners. it
has also recommended that ail the concerned
Departments should update their EDI set up at the
earliest.
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(e) Electronic Data Interchange between Customs and
Department of Commerce is being updated continuously
and online filing without the requirement of submission of
hard copies for claiming various benefits under FTP is
being introduced. Implementation of other general
recommendations relating to reduction of documentation
is being done on a continuous basis in consultation with
other stake holders and is brought out in the annual
document viz. Hand Book of Procedures Vol. | which is
kept readily available and updated on the DGFT website.

Grants to SHS

2643. SHRI TUKARAM GANGADHAR GADAKH: Will
the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether Government of Maharashtra had requested
the Central Government to provide the State with financial
assistance to enable it to grant incentives to Secondary
and Higher Secondary students participating in Olympiads
in different science subjects;

(b) if so, the details of the scheme suggested and
the extent of incentive sought;, and

(c) the extent of financial assistance granted for the
scheme this year?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (c) A proposal was received from the
Government of Maharashtra for giving grants to SSC/
HSC Boards, at the rate of Rs. Five lakh per student
selected from such Boards, to represent India in
Olympiads held every year in various fields viz
Mathematics, Physics, Chemistry and Biology etc.
According to the proposal, grants would be utilized by
the Boards to develop infrastructure for grooming students
for these Olympiads.

It was felt that since the issue of quality has been
receiving considerable attention over the years and from
the perspective currently accepted, it would be preferable
to look at quality as a systematic concem. This implies
that attention should be focused on improvement of
teaching in classroom across the board, rather than in
terms of preparing students for special or competitive
events. It is true that students’ performance in such events
brings a momentary giory, but preparation for such events
do not add significantly to the overall quality of the system.
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Therefore, the proposal has not been found suitable for
implementation in the present framework.

Status of Cottage Industries

2464. SHRI SUBODH MOHITE: Will the Minister of
AGRO AND RURAL INDUSTRIES be pleased to state:

(a) the present status of the cottage industries in the
State of Maharashtra in comparison to other States;

(b) whether the Union Govemment has any action
plan or package for development of cottage industries in
the country particularly in the Maharashtra;

(c) if so, the details thereof; and

(d) the measures taken by the Government to increase
production in cottage industries?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) to (d) Village industry
(V1) units are established by eligible enterpreneurs under
the Central Government's Rural Employment Generation
Programme (REGP), a credit-linked subsidy programme
implemented through the Khadi and Village Industries
Commission (KVIC) in collaboration with Khadi and Village
Industries Boards (KVIBs) of the respective States/Union
Territories (UTs). 2,09,705 VI uniis have been set up
and 28,05,235 employment opportunities have been
created under the REGP upto 31 March, 2005 since its
inoeption'in April 1995, The VI units set up in Maharashtra
account for 10.34 per cent of the total number of the Vi
units In the country and 7.51 per cent of the total
employment generated. Maharashtra ranks second among
the States/UTs in respect of the number of VI units set
up and fifth in respect of employment generated.

Besides, the Government has recently approved the
‘Schemes of Fund for Regeneration of Traditional
Industries’ (SFURTI) for implementation in 50 VI clusters
in the country, for holistic development of these clusters.

The other steps taken for the promotion and
development of village industries throughout the country,
including Maharashtra, include:

(i) Rural Industries Service Centres Scheme (RISC)
for setting up of common facility centers (CFCs)
to provide infrastructural support and services
to such industries;
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(i) Product Development, Design Intervention and
Packaging Programme (PRODIP) for improved
design and packaging of village industry
products; and

(ili) Providing facilities for quality control of products,
financial assistance for participation in national
and international exhibitions, assistance for
technology upgradation, research and
development, etc.

Modernisation

2465. SHRI DUSHYANT SINGH: Will the Minister of
MINES be pleased to state:

(a) whether the Government proposes to mechanise
and modernize the exploration and production of zinc
and lead;

(b) if so, the details thereof; and

(c) the steps taken by the Government in this regard
particularly in respect of Rajasthan?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) Under
the Ministry of Mines, Geological Survey of India (GSI)
and Mineral Exploration Corporation Limited (MECL) are
two government organizations engaged in mineral
exploration activities. GS| is equipped with state of the
art géological. geochemical and geophysical instruments
to modernize its exploration activities. MECL has so far
completed exploration of 14 lead-zinc prospects located
in the State of Andhra Pradesh, Rajasthan, West Bengal,
Uttaranchal & Sikkim.

At present, Hindustan Zinc Limited (HZL), a
disinvested company, is engaged in production of zinc
and lead, while, another private company, namely, Binani
Industries Limited (BIL) is producing zinc only. HZL has
intimated that they have a clear focus on modernizing
exploration and production of lead and zinc. HZL has
increased its zinc production capacity from 2,30,000 MT
to 4,11,000 MT per annum recently in Rajasthan.

{c) MECL is carrying out lead & zinc exploration
activities in two prospects of Rajasthan. MECL is also
carrying out exploration for zinc on behalf of M/s.
Hindustan Zinc Limited. Geological Suryey of India (GSI)
also has taken up one project for exploration of lead-zinc
in Rajasthan. ’
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lilegal Migrants (Determination by Tribunals) Act

2466. SHRIMATI JYOTIRMOYEE SIKDAR: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government proposes to effect some
changes in illegal Migrants (Determination by Tribunals)
Act, 1983 with special reference to Assam;

(b) if so, the details thereof;

(c) the number of tribunals proposed to be set up to
identify foreigners in Assam; and

(d) the number of foreign nationals identified in Assam
at present and the number of detection cases pending in
different tribunals?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) No, Sir.

(b) In view of (a) above, does not arise.

(c) The Central Government has approved the
proposal of the Government of Assam for establishment
of additional 21 Foreigners Tribunals in addition to the
existing 11 Foreigners’ Tribunals.

(d) As on 31.12.2005, in Foreigners Tribunals, 14,947
cases were pending and 29,429 persons were detected
as foreigners, who came to Assam between1.1.1966 to
24.3.1971. In the erstwhile lllegal Migrants Determination
Tribunals, (as on 12.7.2005), 88,770 cases were pending
and 12,846 persons were declared as illegal migrants
who came to Assam after 25.3.1971. These cases stand
transferred to Foreigners Tribunals.

[Trans/ation]
Landmine Proof Vehicles

2467. SHRI HANSRAJ G. AHIR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Union Government has provided
landmine proof vehicles to Chhattisgarh to deal with the
Naxal activities;

(b) if so, the details thereof;

(c) whether Maharashtra has also been provided such
vehicles;
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(d) it so, the detalls thereof; and
(e) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (e) Yes Sir.

Under the Scheme for Modernization of State Police
Forces, Government has provided eighteen mine proof
vehicles to Chhattisgarh and five such vehicles to
Maharashtra to enable the concemed State Governments
to deal with the naxal activities.

Activities of Nepal on No Man Land

2468. SHRI KULDEEP BISHNOI: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Nepal police have set up ambushes
within three meters area towards the Indian side at indo-
Nepal border violating all international norms;

(b) if so, the details thereof, and

(c) the steps taken by the Government to prevent the
Nepal police from entering into Indian territory?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) There are
no reports suggesting that the Nepal police have set up
ambushes within three meters area towards the Indian
side at India-Nepal border.

(b) and (c) Do not arise in view of (a) above.
[English]
Workforce in Coir industry

2469. SHRI S.K. KHARVENTHAN: Will the Minister
of AGRO AND RURAL INDUSTRIES be pleased to state:

(a) the total workforce in the coir industry as on 2004-
05;

(b) the estimated additional employment generated in
the coir sector during the year 2005-06; and

(c) the steps taken by the Government to popularize
the use of coir products in the country and abroad?
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THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) The total workforce in
the coir industry during 2004-05 is estimated at 6.08 lakh.

(b) During April, 2005—February, 2008, the coir
Industry generated as estimated additional employment
of 12,750.

(c) The steps taken by the Government to popularise
the use of coir and coir products in the country and
abroad, /nter alia, include:

(i) publicity through the print and electronic media
in the country and abroad;

(i) placing of hoardings and banners featuring coir
products at vantage points in different cities of
the country; and

(iii)y participation by the Coir Border as well as
produces/exports in trade fairs, exhibition, buyer-
seller meets, seminars and conferences, etc., in
the country and abroad.

Improvement of School Education

2470. DR. COL. (RETD.) DHANI RAM SHANDIL: Will
the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government has recently approved a
scheme of Rs. 115 crore for improvement in school
education in the country;

(b) if so, the details thereof;

(c) whether the State Governments are proposed to
be involved in the scheme; and

(d) if so, the likely share of various States particularly
Himachal Pradesh in this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (d) A composite centrally sponsored
scheme called “Quality Improvement in Schools” has been
approved by Government in November, 2005 by
converging the following five existing schemes of the
Department as its components:
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(i) Improvement of Science Education in Schools;
(ii) Environmental Orientation to School Education;
(iii) Introduction of Yoga in Schools;

(iv) National Population Education Project; and

(v) International Science Olyrnpiads.

It has been decided to transfer the component
“iImprovement of Science Education in Schools” to the
State Governments/Union Territory Administrations as a
State Sector Scheme. The States/UTs shall make
provision for the scheme in their budgets as per their
requirements.

It has also been decided that the other four
components, would be implemented by the National
Council of Educational Research and Training (NCERT),
an autonomous body under the Department of Secondary
& Higher Education, from 2006-07. It has been decided
to delete hostel and other construction activities from the
list of items for financing under the component
“Introduction of Yoga in Schools”. The schemes of
‘Environmental Orientation to School Education’ and
‘Introduction of Yoga in Schools' are implemented through
State Governments/UT Administrations and voluntary
agencies. The National Population Education Project is
being implemented in 30 States and Union Territories,
including Himachal Pradesh, by the State Councils of
Educational Research and Training/State Institutes of
Education on behalf of their respective Departments of
Education, State-wise allocations are not made under the
Centrally Sponsored Scheme and each proposal is
considered based on its merit.

[Trans/ation]
Export of Ceramic Goods

2471. SHRI RASHEED MASOOD: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government proposes to promote
ceramic industry in the country; and

(b) if so, the details thereof alongwith the schemes
formulated by the Government to promote expornt of
ceramic goods?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
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INDUSTRY (SHR! JAIRAM RAMESH): (a) and (b) Yes
Sir, Government is taking steps to promote the exports
of all goods, including ceramic goods. The schemes
formulated for the promotion of exports inter alia included
the Advance Licence Scheme (ALS), Duty Entitlement
Passbook Scheme (DEPB), Market Development
Assistance Scheme (MDA), Market Access Initiative
Scheme (MAI) etc.

Sale of Fake Books

2472. SHRI KAILASH MEGHWAL: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the news relating to the sale of pirated
text books had been published in the newspapers last
year and lakhs of pirated text books have been seized
in the raids conducted recently;

(b) if so, the reasons as to why the incidents of sale
of pirated text books are still going on in the open market;
and

(c) the steps being taken by the Government to
completely check the said activity?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) and (b) Piracy of copyright material including
of text books is a problem that all copyright industries
including the publishing industry face. The police
departments under the State Government conduct frequent
anti-piracy activities including raid and seizure operations
to curb such activities. Wide publicity through newspaper
reports and press releases is given to such enforcement
activities to deter potential pirates. For such anti-piracy
activities, many States have also created anti-privacy cells
in their respective Police Departments or have entrusted
such activities to the Economic Offences Wings of the
Department. Earnest attempts are being made to restrict
this criminal activity to the minimum. This is an on-going
activity which would bear fruit through sustained pressure
on piracy.

(c) There are adequate provisions in the Copyright
Act, 1957, providing for civil and criminal remedies against
such violations.
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However, it is for the affected right holders to move
the machinery for appropriate relief.

[Englist]
Photo Identity Card to Farmers

2473. SHRI ABDUL MANNAN HOSSAIN: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the farmers, fishermen in the iIndo-
Bangladesh Borders areas in West Bengal are facing
difficulties due to harassment by BSF;

(b) if so, whether these farmers and fishermen do
not have Photo Identity Card, which is required to cultivate
in char land and fishing in border areas;

(c) it so, whether the Government proposes to issue
Photo Identity Cards to all genuine farmers and fishermen
of Indo-Bangladesh Border areas in West Bengal;

(d) if so, the details in this regard; and

(e) if not, the time by which the work of misusing
Photo Identity Card is likely to be started?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b)
No Sir. No farmer or fishermen are being harassed by
the BSF on the Indo-Bangladesh Border. However, BSF
imposes certain restrictions on the movement of local
population in the close vicinity of the International Border
to check the activities of fundamentalist/anti-national
elements. The BSF allows only such fishermen and
farmers to go to the riverine areas/char land for fishing/
cultivation who posses Photo Identity Cards issued by
the State Administration.

PHALGUNA 23, 1927 (Saka)

to Questions 146

(c) to (e) Presently the Central Govemment has no
proposal to issue Photo Identity Cards to tarmers/
fishermen in the border areas.

Law to Deal with Terrorism

2474. SHRI P. RAJENDRAN: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the details of legislations enacted to deal with
Terrorism or any other activities endangering the security
of the Nation;

(b) the number of preventive detention cases in the
country and since how long they are under preventive
detention without any trial, State-wise; and’

(c) the reason for not producing them before Court of
Law?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
The Government amended the Unlawful Activities
(Prevention) Act, 1967 and incorporated therein such
provisions as are considered necessary to deal with
various facets of terrorism. Besides, there are other Acts
like the National Security Act, the Prevention of Money
Laundering Act etc. to deal with activities endangering
the security of the Nation.

(b) and (c) During the years 2003 to 2008 (upto 28th
February), 1392, 1110, 864 and 104 persons respectively
have been detained under the National Securty Act. A
statement showing State-wise details is enclosed. The
procedure as per the National Security Act, 1980 Iis
followed in all the cases. Besides, Advisory Boards have
been set up by all the States.

Statement

Persons aetained under the National Secunly Act from the years 2003 to 2006 (upto 26th February)

Si.No. Name of 2003 2004 2005 2008 (upto
States/UTs 28th Feb.)

1 2 3 4 ) 6

1. Uttar Pradesh 857 483 450 59

2. Assam 41 261 41 4

3. Nagaland 107 70 34 3

4, Tripura 17 1 5 1
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1 2 3 4 5 6
5. Gujarat 0 1 0 0
6. NCT Delhi 8 5 5 0
7. Tamil Nadu 48 31 31 1
8. Madhya Pradesh 122 98 105 19
9. Orissa 16 18 17 4

10. Manipur 162 134 162 12

11. Rajasthan 7 7 4 0

12. Jharkhand 0 0 0 0

13. Bihar 2 0 1 0

14. Haryana 0 0 0 o

18. Chattisgarh 0 0 4 0

16. Goa 0 0 0 0

17. Uttaranchal 5 1 5 1

18. Maharashtra 0 0 0 0

19. Punjab 0 0 0 0

20. NCT Chandigarh 0 0 0 0

21, Mizoram 0 0 0 0

22. Arunachal Pradesh 0 0 0 0

Total 1392 1110 864 104

Production/Export of Cashew
2475. SHRI CHENGARA SURENDRAN: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) the quantum of case produced in Kerala during
each of the last three years and thereafter;

(b) the quantum of cashew exported during the said
period;

(c) whether there is a vast scope to increase
production and export of cashew from the State;

(d) it so, the details thereof, and

(e) the steps taken to promote production and export
of cashew from Kerala?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) The total
quantity of raw cahewnut produced in Kerala during the
last three years is as under:

Year Production in MT
2002-03 90,000
2003-04 95,000
2004-05 " 64,000

(Source: Department of Agriculture & Cooperation)
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~ (b) The total quantity of cashew kemels exported
from India during the last three years is given below:

Year Quantity (MT)
2002-03 1,04,137
2003-04 1,00,828
2004-05 1,26,667

(Source: Cashew Export Promotion Council of India)

(c) and (d) Yes, Sir. There is further scope for the
expansion of area under new plantation development and
replanting of senile plantation with high yielding varieties
of cashew from the State of Kerala. Similarly, there is a
potential for increasing the utilization of the installed
processing capacity in the State and consequently of the
export of cashew from the State of Kerala.

(e) Under the National Horticulture Mission for
increasing production and productivity of raw cashew nut,
several schemes are being implemented such as area
expansion, integrated pest management, organic farming,
transfer of technology programmes, production of nucleus
planting materials of high yieiding and export oriented
varieties and their further multiplication and distribution
through State Department Nurseries and dissemination of
technical information through seminars, workshops and
training programmes.

For boosting export of cashewnut, the Cashew Export
Promotion Council of India, Kochi is undertaking several
export promotion programmes under various schemes of
the Government of India. Cashew exporters from all over
the country including from Kerala are eligible to avail
assistance under these schemes.

Elementary Education

2476. PROF. M. RAMADASS: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government has conducted any
survey on the outcome of elementary education campaign;

(b) if so, the details of findings thereof;

(c) the reaction of the Government to the findings of
the survey that boys and girls within the age group of
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7-10 could not read words and 60 per cent could not
write simple sentences;

(d) whether the Government proposes to introduce a
system of citizen's audit for getting better results in the
field; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (e) The National Council tor
Educational Research & Training (NCERT) conducted a
national survey on “Learning Achievement of Students at
the end of Class V" in 2002 whose report shows that the
mean achievement of students in Language, Mathematics
& Environmental Studies at the national level is 68.57%,
46.51% and 50.30% respectively. There is a provision
for conducting periodic national surveys to assess progress
in students learning achievement levels, under the Sarva
Shiksha Abhiyan programme.

Pratham, a non-governmental organisation has
brought out an Annual Status of Education Report which
brings out learning levels of children in 7-14 years age
group. This is an independent effort.

Under Sarva Shiksha Abiyan, to overcome the
barriers hindering learning achievement leveis of students,
sevoral activities have been undertaken to improve the
quality of elementary education. This includes recruitment
of 4.92 lakh additional teachers to improve the pupil
teacher ratio, in service training of about 30 lakh teachers
for a period of 20 days each year, free distribution of
text books for primary and upper primary classes to about
5.02 crores SC, ST and girl students, regular academic
support to primary and upper primary schools through
7422 Block Resource Centres and 70735 Cluster
Resource Centres, regular evaluation of students and
monitoring of school performance.

[Translation]
Target Pius Scheme for Exporters

2477. SHRI RAGHUVEER SINGH KOSHAL: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the Govemment is spending huge amount
on ‘Target Plus Scheme’ for promotion of exports;
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(b) if so, whether only a handful of exporters are
avalling advantage under the said scheme;

(c) if so, the reasons therefor;

(d) the steps taken by the Government to improve
the said scheme; and

(e) the funds spent by the Government on the said
scheme alongwith the exporters who availed advantage
therefrom during the last three years and thereafter, State-
wise?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (d) One of
the major objectives of the Foreign Trade Policy is to
double our percentage share of global merchandise trade
by the year 2009. ‘Target Plus Scheme' was introduced
as one of the reward schemes to enable us to achieve
this objective and total value of credits allowed under the
scheme till date is in the vicinity of Rs. 3000 crores. All
status holders who have achieved the minimum prescribed
growth can avail of this benefit and therefore the scheme
is not restricted only to a handful of exporters. Monitoring
and Review of the export promotion schemes to improve
them is a continuous process. The latest review was
carried on 20.2.2006 for exports from 1.4.2005 to
31.3.2006 and Notlfication No. 48 (RE-2005)/2004-09 dated
20.2.2008 issued in this regard is at enclosed statement.

(e) The scheme became operational in respect of
the targets achieved during 1.4.2004 to 31.3.2005 on
4.6.2005 and therefore no benefits were given during the
previous three years.

Statemnent

To be published in the Gazette of India Extraordinary
Part-ll, Section-3, Sub Section (ij)

Govemment of India
Ministry of Commerce and Industry
Departrment of Commerce
Dirsctorate General of Foreign Trade, New Deihi

Notification No. 48 (RE 2003)/2004-2009 Dated
20.2.2006

S.0. (E) In exercise of powers conferred by Section
5 of the Foreign Trade (Devalopment & Regulation) Act,
1992 read with paragraph 1.3 and paragraph 3.7.8 of the
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Foreign Trade Policy, 2004-2009, the Central Government
hereby makes the following amendments in the Target
Plus Scheme, for the exports effected during 1.4.2005 to
31.3.2008, of the Foreign Trade Policy, 2004-2009, as
amended from time to time.

1. In Note 4 of Para 3.7.3, the words ‘and Gems
& Jewellery Shipping Bills' are deleted.

2. In Para 3.7.3, Note 5 is deleted.

3. In Paragraph 3.7.5 (b), the words ‘or supplies
made to such units' are inserted after the word
Schemes.

4. Exiting Para 3.7.5(6) is substituted by the
following—'Diamonds and other precious, semi
precious stones'.

5. Existing Sub-Para 3.7.5(g) is renumbered as
3.7.5. (k).

6. In Para 3.7.5., the following shall be inserted
after sub para 3.7.5.(f)

(g) Ores and Concentrates, of all types and in all
forms.

(h) Cereals, of all types.
(i) Sugar, of all types and in all forms.

(j) Crude/Petroleum Oil & Crude/Petroleum based
Products covered under ITC HS codes 2709 to
2715, of all types and in all forms.

7. This will take effect for exports from 1.4.2005.

This issues in public interest.

Sd/-

(K.T. Chacko)

Director General of Foreign Trade and
Ex Officio Additional Secretary to the
Government of india

(Issued from F. No. 1/94/180/172/AMO6/PC.1)
[English)
Bills and Ordinances

2478. SHRI P.C. THOMAS: Will the Minister of HOME
AFFAIRS be pleased to state:
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(a) whether the Government of Kerala has submitted
for assent of the President an ordinance/Bill providing
stringent clauses against sandalwood smuggling;

(b) if so, the details of other Bills/Ordinances passed
by various State Governments and sent for the assent of
the President;

(c) the time by when these Bills/Ordinances are
pending; and

(d) the action taken/proposed to be taken by the
Union Government for taking the assent of the President
alongwith status of each Bill at present?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) The
Kerala Forest (Amendment) Ordinance, 2004 which seeks
to regulate cutting/destruction of sandalwood trees, the
possession, transpont, processing and sale of sandalwood
and sandalwood oil was forwarded by the Government of
Kerala to the Union Government in December, 2004 for
obtaining the instructions of the President under Article
213(1) of the Constitution of India. The said Ordinance is
under the consideration of the Union Government in
consultation with the State Government. Apart from the
said Ordinance, no other ordinance/Bill on provisions
pertaining to prevention of sandalwood smuggling is
pending with the Union Government.

[Translation/
Setting up of New BTS

2479. SHR! D.B. PATIL: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(a) whether the Government proposes to set up a
new BTS by giving special priority to Apparapet hilly
region in Kinvata Taluka of Nanded (Maharashtra) as a
Naxal affected area;

(b) if so, the details thereof; and
(c) it not, the reasons therefor?

THE MINISTER OF TRIBAL AFFAIRS AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHR! P.R. KYNDIAH): (a) to (¢) No such
proposal has been received by this Ministry from State
Government of Maharashtra.
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[English]
Roadsides Hoardings

2480. SHRI RAM KRIPAL YADAV:
SHRI D.P. SAROJ:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the directive of hon'ble Supreme Court
with regard to putting of hoarding on roadsides for
advertisements is being violated;

(b) if so, the reasons due to which hoardings/
advertisements have again come up in multiple on
roadsides specially in NDMC/MCD areas in Delhi;

(c) the officials responsible for the same; and

(d) the corrective measures taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) As
per the directions of the Supreme Court of India,
hoardings, which are hazardous and cause disturbance
to the safe traffic movement, are not to be permitted in
Delhi. Whenever such hoardings come to the notice of
NDMC/MCD, action is taken to remove them and
prosecute the persons responsible for putting them.
Special drives are also launched from time to time removal
of such hoardings.

Education Cess

2481. SHRIMAT!| P. SATHEEDEVI: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether there is a proposal to introduce 5%
education cess as per Common Minimum Programme of
the Government,

(b) if so, the steps taken in this regard; and

(c) the approach of the Government in earmarking
6% GDP and 10% of the budget for education?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) No, Sir.

(b) Does not arise.
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(c) The matter of achieving the earmarking of 6%
GDP to education sector in a phased manner is under
consideration of the Government.

New Agenda of NCW

2482. SHRI B. MAHTAB: Will the Minister of WOMEN
AND CHILD DEVELOPMENT be pleased to state:

4a) whether National Commission for Women (NCW)
has launched any new programme with a focus on various
issues relating to women in rural India especially the girl
child; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) and (b) The NCW has
launched a programme ‘Chalo Gaon Ki Ore’ in February,
2006 to make the rural women aware of their rights,
health problems, violence and ill-treatment meted out to
them, Government schemes for their upliftment, availability
of free legal aid, their rights in various Acts like the
National Rural Employment Guarantee Act, the Right to
Information Act, the Dowry Prohibition Act and the Child
Marriage Restraint Act etc.

With regard to the girl child, he NCW has informed
that it had launched a campaign ‘Bal Vivah Virodhi
Abhiyan’ in 2005 with focus on the States of Rajasthan,
Bihar, Uttar Pradesh, Madhya Pradesh, Chhattisgarh and
Jharkhand. The NCW urged the said State Governments
to take various steps to prevent child marriages, such as
constitution of village/panchayat level committees, civil
registration of marriages where possible, monetary
incentive to parents to send their daughters to schools
instead of getting them married early. The representatives
of NCW visited these States and held discussions with
Chief Secretaries and Directors General of Police about
the strategies to be adopted to stop to the menace of
child marriage.

Foreign Educational Institutions

2483. SHRI PANNIAN RAVINDRAN:
SHRI RASHEED MASOOD:
SHRI CHENGARA SURENDRAN:
SHRI SHISHUPAL PATLE:
SHRI JOACHIM BAXLA:
SHRI C.K. CHANDRAPPAN:
SHRI RAM KRIPAL YADAV:

Will the Minister of- HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether the Government has taken a decision
with regard to permitting foreign educational institutions
in the country,

(b) if so, the details thereof;

(c) whether the Commerce Ministry has been asked
to withdraw the provision allowing foreign universities free
entry into the country, from the list of offers to the World
Trade Organisations; and

(d) if so, the details and decision taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) and (b) Government intends to bring a
legislation to regulate entry and operation of foreign
institutions in higher education.

(c) No, Sir.
(d) Does not arise.
Mid-day Meal to Students Studying in Madarsas

2484. SHRI KAILASH NATH SINGH YADAV:
SHRI SHISHUPAL PATLE:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has cleared the Mid-
day Meal Scheme for the students studying in Madrasas
as reported in the Aashinya Sahara dated February 1,
2006,

(b) if so, the facts thereof;

(c) whether any assessment has been made with
regard to the students studying in such schools in the
country;

(d) it so, the details thereof;

(e) whether the funds earmarked for this scheme are
proposed to be increased;

(f) it so, the total additional amount proposed to be
increased under the ‘Sarva Shiksha {\bhiyan’; and

(g) the date from which this scheme is likely to be
started for the students studying in Madarsas?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Under the Revised Mid-
Day Meal Scheme effective from September, 2004,
children studying in Madarsas/Magtabs which fall within
the category of a Government-aided school or EGS/AIE
center receiving Central assistance in accordance with
the EGS/AIE scheme of the Ministry of HRD are covered
under the Mid-Day Meal Programme.

(c) and (d) Assessment of students studying in such
schools in the country has not been carried out.

(e) and (f) Budget Estimates for Sarva Shiksha
Abhiyan (SSA) and Mid-Day Meal Scheme are as under:

Buaget Estimates 2005-06 & 2006-07
excluding NER component

(Rs. in crores)

Year Sarva Shiksha Mid-Day

Abhiyan Meal Scheme
2005-06 7156.00 3010.76
2006-07 10041.70 4813.20
(Proposed)

(g) The Scheme is operative w.e.f. September, 2004.
[Translation/
Financlal Assistance to Craftsmen

2485. CHAUDHARY BIJENDRA SINGH: Will the
Minister of SMALL SCALE INDUSTRIES be pleased to
state:

(a) the number of Craftsmen involved in the
manufacturing of locks, State-wise;

(b) whether the Govemnment has any scheme to
economically assist Craftsmen involved in the
manufacturing of locks;

(c) if so, the details thereof;

(d) if not, whether the Government is contemplating
to provide financial assistance to such Craftsmen; and

(e) it so, the details thereof?
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THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) The State-wise break-up
of the number of craftsmen involved in the manutfacturing
of lock is given in the enclosed Statement.

(b) and (c) A National Programme for Development
of Lock Industry (NPDLI) has been taken up by the
Government. Under this programme, small enterprises
engaged in the manufacturing of locks in different states,
including Uttar Pradeshan and Tamil Nadu are assisted
in improving manufacturing practices and product designs
to achieve higher levels of productivity and efficiency and
associated financial benefits.

In addition, the Credit Linked Capital subsidy Scheme
(CLCSS) for Technological Upgradation and 1SO
Certification Reimbursement Scheme implemented by the
Central Government also benefit the small scale industries
(SSI) engaged, inter alia, in manufacturing locks in
improving technology, processes, etc.

(d) No, Sir.

(e) Does not arise.

Staternent
Registered Sector
Sl.No. State/Union Employment
Territory (Number)

1 2 3

1. Uttar Pradesh 4700

2. Haryana 397

3. Maharasghtra 382

4. West Bengal 185

5. Punjab 153

6. Guijarat 125

7. Delhi 113

8. Kerala 108

9. Goa 73
10. Tamil Nadu 7

-
-

Chandigarh 48
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1 ; 2 3
12. Karnataka 38
13. Daman & Diu 31
14. Jharkhand 26
15. Madhya Pradesh 17
16. Andhra Pradesh 13

. Unregistered Sector

1. Uttar Pradesh 18720
2. Maharashtra 532
3. West Bengal 424
4 Andhra Pradesh 161
5. Delhi 144

Note: This data is based on the Third All Indila Census (2001-
02) of the SSI.

import/Export of Soyabean Oil

2486. SHRI JASWANT SINGH BISHNOI:
DR. LAXMINARAYAN PANDEY:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the quantity of soyabean oil imported/exported
during each of the last three years;

(b) whether the Government proposes to import/export
soyabean during the current year;

(c) if so, the details thereof alongwith its likely impact
on our oil-industry; and

(d) the reaction of the oil producers of the
country?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) The quantity
of Soyabean Oil imported/exported during each of the
last three years is as under:
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(Quantity in MTs)
Year Soyabean Oil
Import Export
2002-03 11,96,534 13378
2003-04 9,83,499 2550
2004-05 10,48,043 7506

Source: DGCI&S, Kolkata.

(b) The Government is not directly engaged in the
import/export of soyabean but facilitates trade in general.

(c) and (d) Does not arise.
[English]
National Plan for Rural and Urban Women

2487. SHRI RAVI PRAKASH VERMA:
SHRI ANANDRAO VITHOBA ADSUL:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether the Government has prepared any
national plan to bridge the gap between rural and urban
women;

(b) if so, the salient features and the objective of the
said plan; and

(c) the steps taken by the Govemment for effective
implementation of said plan?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) to (c) Ministry of Women
and Child Development is implementing various schemes
and programmes for socio-economic empowerment of
women, especially those who are poor and living in less
developed regions like urban slums and rural areas. The
schemes under implementation are: Swayamsidha,
Swawlamban, Swa-shakti and support to Training and
Employment Programme for Women. These programmes
encourage women to form Self Help Groups and also
include provision for education, vocational training, credit,
marketing linkages, awareness generation regarding
health, nutrition, women's legal rights etc. The Central
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Social Welfare Board implements the scheme of
Condensed courses of Education for Women for providing
skill upgradation and vocational training to girls and
women above 15 years who had to discontinue school
education or could not join mainstream education system
due to adverse family circumstances or other constraints.
The National Commission for Women has also recently,
launched a programme vz ‘Chalo Gaon Ki Ore' with a
view to empower rural women by making them aware of
their rights and health issues peculiar to women.

Besides, the Government has also introduced “gender
budgeting” to ensure that adequate resources, under
developmental Schemes/Programmes being implemented
its various Ministries/Departments, get allocated for women
beneficiaries.

All these measures are expected to bridge the gap
between the rural and urban women.

[Translation]
Demand of Educational Institutions

2488. SHRI V.K. THUMMAR:
SHRIMATI SANGEETA KUMARI SINGH DEO:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the demands for more funds from the
Government is being made by even such educational
institutes to whom crores of rupees had been granted to
promote research activities but which have achieved
practically nothing in a long period of three years;

(b) if so, the details thereof alongwith the institute-
wise amount provided and the way the said amount has
been utilized;

(c) the reaction of the Government regarding the
functioning of above Institutes;

(d) whether the Government is contemplating to
allocate more amount to the above institutes keeping in
mind their performance and achievements into account;

(e) if so, the amount likely to be allocated to them
and the reasons therefor;

(f) the provisions that are existing to prevent misuse
of funds in this regard? -
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) No, Sir.

(b) to (f) Do not arise.

[English]
Pending Cases of Freedom Fighter Pension

2489. DR. BABU RAO MEDIYAM:
SHRI ABDULLAKUTTY:

Wil the Minister of HOME AFFAIRS be pleased to
state:

(a) the procedure/criteria for sanctioning Sainik
Samman Pension to the freedom fighters;

(b) the total number of applications for pensions
received by the Central Government from the freedom
fighters of different States, State-wise; and

(c) the details of the applications approved, rejected
and pending, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) Persons who consider themseives eligile for Samman
pension under the Swantantrata Saintk Samman Pension
Scheme, 1980 should apply on the prescribed application
form. The application, duly filled, and supported by proof
of claim of suffering, should be routed through the
concerned State Government/Union Territory
Administration.

The claims of Central Samman pension can be
considered only when these are duly verified and
recommended by the concerned State Government/Union
Territory Administration in accordance with the provisions
of the Scheme. The verification and recommendation
report of the State Government/Union Territory
Administration is mandatory in view of the fact that the
documents and other evidence of the claims are in the
possession of the concemed State Government/Union
Territory Administration, and not of the Central
Government. However, it is also to mention that the
Central Government has to keep all documents/reports/
evidence in view and take a decision in accordance with
the prescribed eligibility criteria and evidentiary
requirements of the Swatantrata Sainik Samman Pension
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Scheme, 1980. A positive recommendation of the State
Government is, therefore, not binding on the Central
Government (if the claim does not satisty the eligibility
criteria and evidentiary requirements prescribed under the
Central Scheme).

The Scheme specifies eligibility criteria of
imprisonment/underground sufferings of atleast six months
(three months in case of women and SC/ST freedom
fighters), internment in homes/externment from districts
for atleast six months, confiscation of properties,
permanent incapacitation or loss of job, which a claimant
should have undergone in connection with the national
freedom struggle.
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Spouses (widow/widowers), unmarried & unemployed
daughters (upto maximum three) and parents of deceased
freedom fighters, as also of martyrs, are eligible for grant
of dependent family pension under the Scheme.

(b) and (c) A statement showing the State-wise
number of applications received, number of applications
rejected and number of pensions sanctioned, is enclosed.

Fresh receipt of new applications, representations/
references for re-consideration of earlier rejected claims
and Court cases and Court orders with regard to claims,
etc. are a continuous process. No statistics are maintained
in this regard.

Statement

Pending Cases of Freedom Fighter Pension

(Position as on 28.2.2006)

Sl Name of State/UT Total Number of Number of Number of
No. Applications Applications Pensions
Received Rejected Sanctioned
1 2 3 4 5
1. Andhra Pradesh 54,981 40,411 14,570
2. Arunachal Pradesh 41 41 0
3. Assam 27,884 23,447 4,437
4, Bihar 1,18,459 93,589 24,870
5. Goa 5,141 3,716 1,425
6. Gujarat 8,205 4,614 3,591
7. Haryana 7,810 6,126 1,684
8. Himachal Pradesh 4,356 3,739 617
9. Jammu and Kashmir 12,611 10,805 1,806
10. Karnataka 22,494 12,412 10,082
11. Kerala 53,625 50,447 3,178
12. Madhya Pradesh 9,243 5,778 3,466
13. Maharashtra 46,230 28,649 17,581
14. Manipur 717 655 82
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3 4 5

15 Meghalaya 181 95 86
16. Mizoram 17 13 04
17. Nagaland 35 32 03
18. Orissa 17,957 13,769 4,188
19. Punjab 31,802 24,797 7,006
20. Rajasthan 7,170 8,362 808
21. Tamil Nadu 2,2762 18,665 4,097
22, Tripura 3,568 2,681 887
23. Uttar Pradesh 41,838 23,848 17,990
24, West Bengal 80,650 58,171 22,479
25. Andaman and Nicobar Islands 73 70 03
26. Chandigarh 281 192 89
27. Dadra and Nagar Haveli 85 02 83
28. Daman and Diu 103 70 33
29. NCT of Delhi 7,375 4,332 2,043
30. Pondicherry 2,956 2,639 317
31. Indian National Army (INA) 39,278 16,811 22,467

Total 6,26,928 4,56,978 1,689,850

Execution of Death Sentence

2490. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Law Commission has completed its
study on the method of execution of death sentence and
forwarded its recommendation to the Ministry of Home
Affairs for further action; and

(b) it so, the details of the action so far taken by the
Ministry of Home Affairs in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) Yes, Sir.

(b) The 187th Report of the Law Commission on
“Mode of exeuction of death sentence and incidental

matters” was laid on the table of the Lok Sabha on 9th
July 2004 and on the Table of Rajya Sabha on 12th July
2004. The report has been forwarded by the Ministry of
Home Affairs to the State Governments to obtain their
views/comments, since the Criminal Laws and Criminal
Procedure are on the Concurrent List of the Seventh
Schedule to the Constitution of India and the same are
administered by the State Governments.

Allocation of Funds under ICT

2491. SHRI KINJARAPU YERRANNAIDU: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the amount of Rs. 19.28 crore sanctioned
under Information and Communication Technology (ICT)
@Schools has been released to the Andhra Pradesh;
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(b) if so, the details theteof and the total amount
released so far to the State Government; and

(c) the time by which the balance amount is likely to
be released?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) No amount has so far been either sanctioned
or released under the scheme “ICT@Schools” for the
State of Andhra Pradesh.

(b) and (c) Do not arise.
Financial assistance for Rural Economy

2492. SHRIMATI ARCHANA NAYAK: Will the Minister
of SMALL SCALE INDUSTRIES be pleased to state:

(a) whether the artisans, weavers, cottage and rural
industries are facing hardships and disintegration;

(b) if so, the details thereof;

(c) whether there is any proposal to provide more
financial assistance to them to boost the rural economy;
and

(d) if so, the details thereof?

THE MINISTER OF SMALL SALE INDUSTRIES AND
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI
MAHABIR PRASAD): (a) The employment in the village
industries sector has shown steady growth over the years.
the employment of spinners and weavers of khadi declined
considerably during the period 1997-2002 but has shown
some improvement since then. Thus, the total value of
production and employment generated in the khadi and
village industries taken together have increased by 27.43
per cent and 15.54 paer cent during 2002-03 to 2004-05.

(b) Spinning and weaving of khadi and further
production processes are carried out by khadi institutions
which are autonomous bodies, generally registered as
societies and supported by the Central and State
Governments through statutory organizations like the Khadi
and Village Industries Commission (KVIC) and the State/
Union Territory Khadi and Village Industries Boards
(KVIBs) concerned. Paucity of funds with the khadi
institutions for replacing outdated charkhas and looms,
inadequate attention to production and sales planning,
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particularly product quality and marketability, weak working
capital position of these institutions due to high unsold
stocks and non-payment of rebate in time, etc., contributed
to the decline of employment in the khadi sector.

(c) and (d) The KVI sector has continued to receive
priority as can be judged from the fact that budgetary
allocation has increased from Rs. 423.91 crore (actual)
in 2002-03 to Rs. 6877.75 crore (BE) in 2006-07.

Besides, the Government has recently approved the
‘Scheme of Fund for Regeneration of Traditional industries’
(SFURTI) for implementation in 25 khadi and 50 village
industry clusters for their holistic development, with the
aim of improving, /nter ala, employment prospects of the
artisans and weavers.

[Trans/ation]
Ban on Imports of Birds and Meat

2493. PROF. MAHADEORAO SHIWANKAR:
SHRI KAILASH NATH SINGH YADAV:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government has decided to impose
ban on the imports of birds and their meat due to bird
flu;

(b) whether the Government has received request/
suggestions from various sections of the society in this
regard,;

(c) it so, the details thereof and the reaction of the
Government thereto;

(d) the quantum of birds meat imported and exported
during the year 2005-06 and so far;

(e) whether the decline in foreign exchange earnings
is due to bird flu during the said period;

(f) if so, the details thereof;
(g) whether any assessment has been made by the
Government about the effect of bird flu on the poultry

industry; '

(h) if so, the details thereof; and
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(i) the steps taken to save the domestic poultry
industry?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) Yes, Sir. Import
of birds and their meat has been banned from countries
affected by avian flu.

(b) and (c) Some representations have been received
in the Department of Animal Husbandry, dairying and
Fisheries for the ban on the import of Live poultry and
poultry products. Restrictions on imports have been
eftected.

(d) Information is given in the enclosed Statement-!
and Il

(e) and (f) No study has been made by the
Directorate General of Foreign Trade to ascertain whether
there has been a decline in foreign exchange due to
Bird Flu.

(g) and (h) The impact on the poultry industry is as
follows:
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() The consumption and production of poultry
products nose dived all over the country.

(i) A number of states imposed a ban on the inter-
state movement of poultry and poultry products.

(iii) A number of countries have also banned the
import of chicken products from india.

(iv) As a consequence the poultry industry of the
country has been adversely affected.

(i) The Government of India has taken the following
steps to save the domestic poultry industry:

() import of livestock or products have been banned
from the HPAI positive countries since 2004.

(i) The Quarantine Stations at four international
airports of Delhi, Mumbal, Kolkata and Chennai
were alerted.

(i) An action plan has been prepared and circulated
to state Animal Husbandry Departments for
control and containment in case of outbreak.

Statement /

Export of Birds meat

Quantity in Thousand Kgs

Value in Rs. lakhs

HS Code Commodity 200203 200304 2004-05 200506 200203  2003-04 200405 200508
(Apr-Sep.) (Apr-Sep.)
1 2 3 4 5 6 7 8 9 10
2071100 MealVEDBL OFAL of Fowls of the 7554 15767 9% .15 67.49 3.8
SPCS Gals Domestics not cut in ’
2071200 Meal/EDBL OFAL of fowis of the SPCS 2838 343157 1,254.50 86 18.72 158843  544.61 3843
GALs Domesticus not cut in
pieces, frozen
2071300 Cuts & OFAL of FWLS of the SPCS 0.65 86.58 11 122 0.37 35,88 0.33 16.01
GALs Domestics. Fresh/Chilled
2071400 Cuts & OFAL of Fowis of the SPCS k") 797.38 52.1 145.59 363.89 §5.21
Gals Domestcus, FRZN
2072500 Meat & Edible Ofals of Turkeys 982 44,12

Whols, FRZN
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1 2 3 4 5 6 7 8 9 10
2072600 Cuts and Offal of Turukeys 0.3 0.59
Frast/Chilled
2072700 Cuts and Offal of Tumkeys Frozen 215 11.74
2073200 Meat & EDBI OFAL of Ducks, 51.23 0.6 253 0.16
Geese/Guinea Fowis, not cut
in pleces Fresh/Chilled
2073300 Meat & EDBL Ofgl of 0.15 0.58 0.2 0.75
Ducks, Geese/Guinea Fowls, not cut
in pieces, frozen
2073400 Fatty/Livers of Ducks, Geess, elc. 8 0.81
Fresh/Chilled
2073500 Meat & EDBL Ofal of DCK GESE etc. 0.1 0.07
Fresh/Chilled
2073600 Meat & EDBL OFL of Duck, GESE etc. 7937 256.26 347.34 111.39
FRZN
Total 5283 625789  1660.06 98.78 234.87 28519 748.99 55.19
Statemnent V/
Import of Birds meat
Quantiy in Thousand Kgs Valus in Rs. lakhs
HS Code Commodity 200203 200304 2004-05 200506 200203 2003-04 2004-05  2005-06
(Apr-Sep.) (Apr-Sep,):
1 2 3 4 5 § 7 8 9 0
2071100 MEAT/EDBL OFAL of FOWS 7.00 3.9
of the SPCS GALS
Domesticus not cut in
Pieces, Fres/chiled
2071300 Cuts & Ofal of FWLs of 0.01 0.03
the SPCS GALS
Domestcs FRSH/Child
2072400 Meat & EDBI Ofal of 0.61 1.13
Turkys whol frstvchid
2072600 Cuts and Offal 0.01 0.02
of turkeys fresh/chilled
2072700 Cuts and Oftal of 0.58 0.37 193 1.83

Turkeys frozen
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1 2 3 4 5 6 7 8 9 10
2073400 FattylLivers of . 0.01 0.25
Ducks, Geese elc.
Fresh/Chilled
2073500 Meat & EDBL Ofal of DCK 0.10 0.12
GESe etc Fresh/Chilled
2073600 Meat & EDBL OFL of Duck, 0.85 239 249 1.85
GESE etc. FRZN
Total 145 7.00 3.10 0.38 447 390 310 218

Production and Sales by KVIC Outlets

2494. SHRI TUFANI SAROJ:
DR. M. JAGANNATH:
SHRI S.K. KHARVENTHAN:
SHRI RAGHUVEER SINGH KOSHAL:

Will the Minister of SMALL SCALE INDUSTRIES be
pleased to state:

(a) the number of sales outlets of Khadi and Village
Industries Commission located in various parts of the
country, State-wise;

(b) the total production and sales of Khadi and other
hand made products alongwith the profits earned by KVIC
during each of the last three years and till date;

(c) the projected sale and profit during the next year,
State-wise;

(d) whether the Government proposes to increase
the number of Khadi outiets from the present 7050 to
8000; and

(e) if so, the details thereot?

THE MINISTER OF SMALL SALE INDUSTRIES AND
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI
MAHABIR PRASAD): (a) to (c) The Khadi and Village
Industries Commission (KVIC) is not a commercial
organisation. However, in the course of its statutory
functions, the KVIC undertakes activities to assist the
khadi and village industries (KVI) institutions in the
marketing of their products through the 12 sales outlets

owned and run by the KVIC. Of these, one outlet each
is located in Bihar, Goa, Guajrat, Karnataka, Kerala,
Madhya Pradesh, Maharashtra, Orissa, Tripura and West
Bengal while two are located in Delhi.

The khadi programme is implemented by the
institutions registered with the KVIC as well as Khadi
and Village Industries Boards (KVIBs) of States and Union
Territories. These institutions are non-Governmental
organizations and have their own identity. The details of
profit/ioss of these institutions are not compiled centraily
by the KVIC. Similarly, the village industry units under
the Rural Employment Generation Programme (REGP)
are set up by entrepreneurs and the details of profit/loss
of these units are not maintained centrally. The total
estimated values of production and sales of KVI products
during 2002-03, 2003-04 & 2004-05 and that projected
for 2005-08 are given below:

Year Value of production Value of sales
(Rs. crore) (Rs. crore)
2002-03 8569.37 10193.34
2003-04 9681.78 11575.22
2004-05 10920.44 13105.20
2005-06 12664.00 14998.00

(d) KVIC has no plans to increase the number of its
own sales outlets. The decisions in this regard on the
7050 sales outlets of registered KVI institutions are taken
by the institutions concerned, based on their operational
requirements, commercial viability, etc.

(e) Does not arise.
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Production of Salt

2495. SHRI PRABHUNATH SINGH: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) the production cost of the ordinary salt per tonne
produced in the coastal States;

(b) the cost incurred for iodizing the salt per tonne;

(c) the average per kilogram price of the iodized sait
being sold in the country,

(d) the per year consumption of salt in the country;

(e) the cost of iodized salt being consumed in the
country at present;, and

(f) the number of multinational companies engaged
in the production of salt and the annual turnover thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) The production cost of ordinary commons
salt in the coastal States ranges from Rs. 90 to Rs. 400
per tonne.

(b) Cost of iodization of ordinary common salt is
around Rs. 100 per tonne.

(c) The average price of iodized salt being sold in
the country varies from Rs. 3.00 to Rs. 9.00 per kg.

(d) The consumption of salt in the country during
2005 is estimated at 146.44 lakh tonnes.

(e) Total value of iodized salt consumed during the
year 2005 is estimaied to be around Rs. 2055 crores.

(t) There is no muitinational company engaged in
the production of iodized salt.

Export of Potato

2496. SHRI MOHAN SINGH: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government has decided to export
potatoes to Arab Countries including Pakistan;
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(b) if so, the value of the potatoes exported during
2004-05 and thereafter alongwith foreign exchange earned
therefrom;

(c) whether the Government proposes to give
incentive or promote potato exporter States;

(d) if so, the details thereof;, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHR! JAIRAM RAMESH): (a) and (b) The
Government does not export potatoes. Potato is already
being exported to Arab countries and also to Pakistan by
the exporters engaged in export of agri-produce. The value
of export is given below:

(Value in Rupees)

Country Value

2004-05 2005-06"
Pakistan 954088 820142
Qatar 11741 —
Saudi Arabia 254453 -
United Arab Emirates 476402 21017
Oman - 34484
Others 282187831 130278169

(Source: APEDA) “Provisional

(c) and (d) The initiatives taken by the Agricultural
and Processed Food Products Export Development
Authority to promote export of potato and also other fruits
and vegetables include financial incentives to exporters
through its schemes for Infrastructure Development, Market
Development, Quality Development, Research and
Development and Transport Assistance. Agri-Export Zones
to promote export to potato have been set up in Uttar
Pradesh, Madhya Pradesh, Punjab apd West Bengal.

(e) Does not arise.
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Gold Production

2497. SHRI AJIT JOGI
SHRI TUFANI SAROJ:

Will the Minister of MINES be pleased to state:

(a) whether the Government has set any target for
production of gold during the current year;

(b) if so, the details thereof;

(c) whether production of gold has declined during
the current year;

(d) if so, the reasons therefor;

(e) the name of the various companies producing
gold in the country; and

(f) the quantity of gold produced by each of such
companies during each of the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) No,
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Sir. Indian Bureau of Mines (IBM), a subordinate office
of Ministry of Mines has intimated that no demand
projection of goid could be ascertained due to paucity of
reliable consumption data in the country and hence no
target for gold could be ascertained due to paucity of
reliable consumption data in the country and hence no
target for gold production has been set.

(c) and (d) As the current financial year has not yet
been completed, information relating to decline of gold
production during the current year is not available.

(e) Hutti Gold Mines Company Limited (HGMCL), a
Government of Karanataka undertaking and Manmohan
Industries (P) Limited are primary producers of gold.
However, gold is also being produced as a by-product of
copper ore by Hindustan Copper Limited (HCL), a Central
Government Public Sector Undertaking and Hindalco
Industries Limited (HIL), a private company.

(f) The gold produced by different companies during
last three years is given below:

Name of the Year Production in
Company Kilogram
Hutti Gold Mines Company Ltd. 2002-2003 2796.00
2003-2004 3261.00
2004-2005 3501.00
Manmohan Industries (P) Ltd. 2002-2003 Nil
2003-2004 Nil
2004-2005 25.00
Hindustan Copper Ltd. 2002-2003 354.00
2003-2004 196.00
2004-2005 Nil
Hindalco Industries Ltd. 2002-2003 5347.00
2003-2004 6907.00

2004-2005

5154.00
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(English]
Diversion of Explosives

2498. SHRI RAGHUNATH JHA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the number of officials of the coal
companies diverted explosives to the open market which
reached in the hands of Naxalites as well as other anti-
social elements in Chhattisgarh, Jharkhand, West Bengal
and Mabharashtra;

(b) if so, the details thereof and the action taken in
the matter;

(c) the number of explosions carried out by Naxalites
and other anti-social elements in the States of
Chhattisgarh, Jharkhand, West Bengal and Maharashtra
alongwith number of people killed in these explosions;
and

(d) the measures taken to check diversion of
explosives to the open market?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRiI SHRIPRAKASH JAISWAL): (a)
and (b) No such reports have come to the notice of the
Government.

(c) The number of explosions carried out by the
naxalites alongwith the number of people (civilians and
police personnel) killed in these explosions during 2005
are as under:

State No. of explosions No. of people killed
Chhattisgarh 29 35
Jharkhand 17 20
West Bengal 1 —_

Maharashtra 9 17

(d) The Central Government has issued Guidelines
for regulating the manutacture, transportation and storage
of explosives. Besides, the State Govemments are advised
from time to time to streamline security mechanisms in
this regard. ’
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Iincidents of Killing in Assam

2499. SHRI SANSUMA KHUNGGUR
BWISWMUTHIARY:
SHRI MOHAN SINGH:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether peace and security has been threatened
in the wake of killing of certain innocent people in Assam
allegedly by the Indian Reserve Police Battalion and Army
troops;

(b) if so, whether the Government has conducted
any investigation of the matter;

(c) if so, the details of the findings thereof;

(d) the details of the compensation paid to the next
of kin of the persons killed in such incidents;

(e) the reasons for the killings by the security forces
in Assam; and

(f) the steps taken by the Government to check
recurrence of such incidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) No, Sir.
However, consequent to the death of Ajit Mohanta,
violence had erupted in some parts of Tinsukia district of
Assam. On 10th February 2006, while controlling an unruly
crowd at Kakopathar, the Central Police Forces/State
Police had to resort to firing, which led to death of
8 persons and injury to 16 civilians and some ‘Security
Forces’ personnel.

(b) and (c) The Army has ordered a Staff Court of
inquiry to investigate the circumstances leading to death
of Late Shri Ajit Mohanta. The Court of inquiry has been
expeditiously finalized and disciplinary action against the
defaulters has been initiated.

(d) The Government of Assam has granted Rs. §
lakh to next of kin (NoK) of Shri Ajit Mohanta and
Rs. 3 lakhs each to other deceased. The army has also
granted ex-gratia grant to the NoK of Shri Mohanta
separately and have taken measures to rehabilitate the
family.

(e) Majority of the casualties suffered by civilians are
primarily due to insurgent activities. Security forces resort
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to opening of fire as a last resort. In such situations
endeavour is always to minimise the casualties to innocent
civilians.

() The Government has adopted adequate measures
to prevent recurrence of such incidents.

Export of Grapes/Wine

2500. SHRI DEVIDAS PINGLE: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the quantity of grapes exported from the country
during each of the last three years;

(b) whether the wine industry is unable to optimally
utilise the capacity installed due to inadequate supply to

grapes;

(c) if so, the details thereof alongwith the measures
taken in this regard;

(d) the details with regard to the quantity of grapes/
wine exported during each of the last three years
alongwith the foreign exchange eamed, country-wise; and
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(e) the measures being taken by the Government to
ensure that the exports earning made in this regard are
optimised?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) The quantity

of grapes exported from the country during the last three
years i8 given below:

(Quantity in metric tons)

Year 2002-03 2003-04 2004-05 2005-06

(April-Aug)
Quantity 25681 26784 35936 16690
(Source: APEDA)

(b) Available information suggests that neither the
capacity of the grape wine industry i8 underutilized nor
has there been a shortage of grapes of wine processing
varieties.

(c) Does not arise.

(d) The details of the grape wine exported to major
importing countries are given below:

(Quantity in kilograms: Value in rupees)

Country 2002-03 2003-04 2004-05

Quantity Value Quantity Value Quantity Value
United Kingdom 147424 9529599 167727 8104668 300 18728
Nepal - - — - 5610 §29000
Thailand - - - - 25000 2249998
United Arab Emirates 78074 7035773 1063293 40738 2196376
US.A. - - - - 10000 677980
Bangladesh - - 8000 404382 4500 538455
(Source: APEDA)

(e) The steps to enhance the exports and optimize
the eamings included financial incentives to exporters
through the schemes of agricultural and Processed Food
Products Export Development Authority for Infrastructure
Development, Market Development, Quality Development,
Research and Development.

Raising of Battalion in PMF

2501. SHRI CHANDRA BHUSHAN SINGH: WIll the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the existing strength of paramilitary forces/
police force is adequate to counter the prevailing
circumstances particularly terrorism in the country;
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(b) it so, the reasons for the failure of the Government
in minimizing the untoward incidents happening in the
country particularly terrorist attacks;

(c) whether the Government has assessed the need
to enhance the paramilitary forces in the country;

(d) if so, whether the Government is considering to
raise a 300 battalion paramilitary force to counter
terrorism; and

(e) if so, the details thereof alongwith the action taken
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
Based on operational requirements to deal with internal
security situations and terrorists activities, the Central
Government reviews the requirement of forces from time
to time.

(b) Does not arise.

(c) to (e) Raising of 209 Batallions of CPFs (including
50 India Reserve Battalions and 30 Battalions of Rashtriya
Rifles) were approved by the Government in the year
2000. In addition, raising of 20 Batallions of SSB and
25 India Reserve Battalions has been approved.

[Translation]
Setting up of Service Commission

2502. SHRI SITA RAM SINGH: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the provisions laid down by the Government for
the recruitment of lectures/readers/professors in various
institutions under the jurisdiction of University Grants
Commission (UGC) and All India Council for Technical
Education (AICTE),

(b) whether these provisions are being strictly followed
in the recruitment of lecturers/readers/professors by various
institutions,

(c) it not, whether any system is in existence to
check the instances of violation of provigions;

(d) it so, the details thereof;
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(e) whether the UGC/AICTE has issued any guideline
to the State Governments for constituting a service
commission for the recruitment of lectures/readers/
professors; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) According to the information fumished by the
University Grants Commission (UGC), UGC's Regulation
2000, provide for minimum qualification for the teaching
posts in subjects other than Fine Arts, Management,
Engineering and Technology in Universities or Colleges
for appointment through open advertisement. Information
from All India Council for Technical Education (AICTE) is
being collected and will be laid on the Table of the House.

(b) All the universities have been advised by the
UGC to strictly comply with these provisions.

(c) and (d) The UGC generally obtain the comments
from the concemed university/institute/college, in case of
any complaint regarding non-compliance with these
provisions is revised.

(e) and (f) No, Sir.
[English]
Assgistane to States for Industrialisation

2503. SHRI D.P. SAROJ: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the budget allocated for industrialisation to each
State especially to the State of Uttar Pradesh during each
of the last three years and thereafter;

(b) whether the Government has appointed any
consultancy agency to take up evaluation for
industrialisation in Uttar Pradesh; and

(c) it so, the details thereof alongwith outcome
thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) State-wise information on release of Central
Assistance under the Growth Centre Scheme and Central
Grant under the Industrial Infrastructure Upgradation
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Scheme (IIUS) since 2002-03 is mentioned in the
Statement enclosed.

(b) and (c) For preparation of project reports under
the 1IUS, services of M/s. Infrastructure Leasing &
Financial Services Ltd., New Delhi were taken for the
Kanpur-Unnao Leather Cluster at Kanpur and of M/s UP
Industrial Consultant Ltd., Kanpur for Woodware Industries
Cluster at Saharanpur and Silk & Carpet Cluster at
Varanasi. The Kanpur-Unnao Leather Cluster at Kanpur
has been sanctioned under the IIUS.

Statement

Central Release under Growth Centres
Scheme since 2002-2003

(Rs. in lakh)
SI.No. State Amount released
til Feb., 2006
1 2 3
1. Andhra Pradesh 505
2. Arunachal Pradesh 520
3. AssamA 1666
4, Bihar 200
5. Chhattisgarh 207
6. Goa 176
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1 2 3
7.  Gujarat 300

8. Haryana 450

9. Himachal Pradesh 653
10. Jammu and Kashmir 1275
1. Jharkhand 200
12, Madhya Pradesh 915
13. Maharashtra 290
14. Meghalaya 500
15. Mizoram 580
16. Orissa 618
17.  Pondicherry 250
18.  Rajasthan 1650
19.  Sikkim 500
20. Tripura 930
21. Uttaranchal 1000
22. Uttar Pradesh 1050
23. West Bengal 700

Central Release under the Industrial Infrastructure Upgradation Scheme since 2002-2003

(Rs. in Crore)

Sl Name of the State Name of Cluster Central Grant
No. Released till
February, 2006

1 2 3 4

1. Andhra Pradesh Auto Cluster, Vijayawada 7.80

2. Guijarat Chemical Cluster, Vapi 12.50

3. Guijarat Chemical Cluster, Ankleswar 33.40

4. Gujarat Gem & Jewellery Cluster, Surat 16.70
Chemical Cluster, Ahmedabad 8.30

5. Gujarat
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6. Haryana Textile Cluster, Panipat 13.63
7. Karnataka Foundry Cluster, Belgaum 6.19
8. Karnataka Machine Tools Cluster, Bangalore 16.37
9. Kerala Coir Cluster, Allaphuza 14.20
10. Madhya Pradesh Auto Cluster, Pithampur 16.65
11. Maharashtra Auto Components Cluster, Pune 15.00
12. Maharashtra Textile Cluster, Ichalkaranji 6.54
13. Orissa Metallurgical Cluster, Jajpur 15.66
14. Punjab Textiles Cluster, Ludhiana 4.21
15. Rajasthan Marble Cluster, Kishangarh 9.20
16. Tamil Nadu Textiles Cluster, Tirupur 25.00
17. Tamil Nadu Auto Ancillary Cluster, Chennai 11.70
18. Tamil Nadu Cereals, Pulses & Staples Cluster, Madurai 10.00
19. Tamil Nadu Leather Cluster, Ambur 8.70
20. Tamil Nadu Pump, Motor & Foundry Cluster, Coimbatore 8.00
21, Uttar Pradesh Leather Cluster, Kanpur 1.95
22, West Bengal Foundry Park, Howrah 8.48
23. West Bengal Multi-Industry Cluster, Howrah 7.39
24. West Bengal Rubber Cluster, Howrah 3.14

Activities of Spy Agents

2504. SHRI SUBRATA BOSE:
SHRI DHANUSKODI R. ATHITHAN:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the spying activities of IS| agents are
still continuing and spies have been arrested in Delhi
while operating from cyber cafe;

(b) if so, the details of the cases reported during
each of the last three years from ‘various States;

(c) whether the Government is aware that such spies
enter in the country through Nepal and Bihar border; and

(d) it so, the action being taken by Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (c) There are no specific inputs regarding IS! agents
arrested while operating cyber cafe in Delhi. However,
9 IS| backed espionage modules were neutralized in which
espionage agents had used/were using cyber cafe, out
of these 3 were neutralized in Delhi. As' per available
information, State-wise details of espionage modules
detected are as follows:
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State 2003 2004 2005
Gujarat 1 —_ —
Haryhna 1 — —_
Delhi — 2 1
Punjab — 1 —
Rajasthan — — 2
Uttar Pradesh — - 1

Some of the espionage agents have reportedly come
via Nepal.

(d) In order to check the situation, Government has
adopted a well coordinated and multi-pronged approach
for tackling the activities of IS| by strengthening the border
management to check illegal cross border activities,
gearing up the intelligence machinery, close interaction
and coordination between different agencies of the Center
and the State Governments for neutralizing plans of
militants and anti-national elements, modemization and
upgradation of police and security forces with advanced
sophisticated weapons and communication system, action
against these elements under the Ofifcial Secrets Act,
etc.

Financial Assistance to Sanskrit Colleges

2505. SHRI P.S. GADHAVI: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state: p

7
(a) the names of the-institutes recognized as model
Sanskrit c&legedre;ea’rch institutes for granting financial
assistance by the Rashtriya Sansthan, State-wise; and
L
(b)-the criteria adopted for granting recognition to
the said institute for this purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) A statement indicating the names of Adarsh
Sanskrit Mahavidyalayas/Shodh Sansthans is enclosed.

(b) The scheme “Financial Assistance to institutions
recognized as Adarsh Sanskrit Mahavidyalayas/Shodha
Sansthan” is being implemented by the Rashtriya Sanskrit
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Sansthan. Any registered voluntary organization either as
society under the Societies’ Registration Act or a
registered Trust, maintaining a Sanskrit Mahavidyalaya or
Shodha Sansthan will be eligible to apply for recognition.
Recognition will be considered by the Government of India
only if the following conditions are satisfied:

(i) The Mahavidyalaya should be teaching at the
level of Prak Shastri, Acharya or equivalent
courses on traditional lines. The Shodha
Sansthan should be actively pursuing research
in the various traditional Sanskrit disciplines;

(i) The Mahavidyalaya/Shodha Sansthan should
have been in existence for at least seven years
at a level mentioned in (i) above.

(i) The institution should be in ownership and in
possession of adequate building and campus.
Lease of 99 years in favour of the institution
will also be acceptable.

(iv) The registered Parent Body applying for
recognition and financial assistance under this
scheme would have to deposit in a Fixed
Deposit Account a sum of at least Rs. 2.00
lakhs.

(v) The Mahavidyalaya/Shodha Sansthan should be
affiliated either to a University duly set up by
an enactment of the Central Government or a
State Government or to the Rashtriya Sanskrit
Sansthan.

(vi) The Mahavidyalaya should have a s:udent
strength of not less than 50; a Shodha Sansthan
should have not less than 12 active researchers.

An on the spot inspection and assessment of the
institution is made by an expert Committee constituted
by the Rashtriya Sansknt Sansthan, New Delhi. The
recommendation of the expert Committee is then
considered by the Government for recognition of the
Institutions as Adarsh Sanskrit Mahavidyalaya/Shodha
Sansthan.

The recognized Adarsh Sanskrit Mahavidyalayas/
Shodha Sansthans are eligible for financial assistance
provided they undertake to abide by the conditions laid
down under the said Scheme.
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Statement 1 2
State Name of the Adarsh Sanskrit (i) Vaidik Samshodhan Mandala,
Mahavidyalaya/Shodha Maharashtra Vidyapeetha,
Sansthan Pune (Shodha Sansthan)
Tamil Nadu () Ahobila Muth Adarsh Sanskrit
1 2

Andhra Pradesh

Bihar

Haryana

Himachal Pradesh

Jharkhand

Kerala

Karnataka

Maharashtra

0]

- i)

i)

(iv)

0]

(ii)

(i)

(i)

@i

(i)

U]

Sanskrit Academy, Osmania
University, Hyderabad (Shodha
Sansthan)

J.N.B. Adarsh Sanskrit
Mahavidyalaya, PO Lagma,
Darbhanga.

Rajkumari Ganesh Sharma
Sanskrit Vidyapeetha, PO
Kolhanta Patori, Darbhanga

Swami Prankuscharya Adarsh
Sanskrit Mahavidyalaya,
Hullasaganj, Gaya

Ramji Mehta Adarsh Sanskrit
Mahavidyalaya, Muzaffapur

Haryana Sanskrit Vidyapeetha,
Bhagola, PO Palwal

Shri Diwan Kishore S.D.
Adarsh Sanskrit College,
Ambala Cantt.

S.D. Adarsh Sanskrit College,
PO Dohgi, Una

Himachal Adarsh Sanskrit
Mahavidyalaya, PO Jangla,
Dsitt. Shimla

Laxmi Devi Saraf Adarsh
Sanskrit Mahavidyalaya,
Kalirakha, Deoghar

Calicut Adarsh Sanskrit
Vidyapeetha, PO Balussery,
Dist. Calicut

Poornaprajana Samsodhana
Mandiram, Bangalore (Shodha
Sansthan)

Mumba Devi Adarsh Sanskrit
Maha\{idyalaya. Bharatiya
Vidya Bhawan, Mumbai

College, PO Maduranttakam.

(i) Madras Sanskrit College &
S.S.V. Pathasala, Mylapore

U.P. (i) Sri Ranglakshmi Adarsh
Sanskrit Mahavidyalaya,
Vrindaban

(i) Sri Ekarshanand Adarsh
Sanskrit  Mahavidyalaya,
Mainpuri

(i) Rani Padmavati Tara Yoga
Tantra Adarsh Sanskrit
Mahavidyalaya, Shivpuri,

Varanasi

Uttaranchal (i) Shri Bhagwan Das Adarsh
Sanskrit Mahavidyalaya,
Haridwar

Waest Bengal (i) Thakur Gadadhar Adarsh

Sanskrit Mahavidyalaya, PO
Arambagh, Dist. Hooghly

(i) Kaliachak Bikram Kishore
Adarsh Sanskrit
Mahavidyalaya, PO Haria,
Distt. East Midnapore

(i) Sri Sitaram Vaidic
Mahavidyalaya, 7/2 PWD
Road, Kolkata

Free and Compuisory Education to Chiidren

2506. MS. INGRID MCLEOD:
DR. VALLABHBHAI KATHIRIA:
SHRI IQBAL AHMED SARADGI:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Supreme Court has made it clear to
the Centre and the State Governments that it was their
duty to put children in schools;

(b) if so, whether they have drawn the attention of
the children under article 21A which was inserted in the
constitution through an amendment in 2002 making free
and compulsory education a fundamental right of children
aged between 6 and 14;
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(c) if so, the details thereof;

(d) whether there are nearly 100 million children in
India who are either out of school or forced to do manual
labour;

(e) if so, the action the Union Government proposes
to take to see that Central and State Governments provide
education to all 100 million children in the country;

(f) whether any concrete action plan has been
prepared by the Union Government after the Supreme
Court's direction; and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (g) The Supreme Court has
recently admitted a Public Interest Litigation, that prays
for absolute prohibition of child labour in the wake of the
Constitution (86th Amendment) Act 2002, effected in
December 2002. The matter is still sub-udice.

According to an independent Survey commissioned
by the Ministry of Human Resource Development in July-
October, 2005, the number of out of school children, in
the age-group of 6-13 years, is estimated to be
13,459,734. In order to achieve the goal of universalisation
of elementary education, the schemes of Sarva Shiksha
Abhiyan, Mid Day Meal and Kasturba Gandhi Balika
Vidyalaya are being implemented by the Government.

Special Assistance to States

2507. SHRI ADHIR CHOWDHURY:
SHRI UDAY SINGH:

will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether some State Governments have introduced
special literacy progrargmes in their States;

(b) if so, whether the Union Government has
extended/proposes to extend special assistance to such
States who have introduced special literacy programmes;

(c) if so, the details thereof; and

(d) the details of funds allocated to State
Govemments for literacy programmes during the last three
years and thereafter till date alongwith the details of
achievements made in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) No special literacy
programmes have been introduced by the State
Governments. However, some State Govemments have
taken initiative in selected areas to strengthen the literacy
programmes for disadvantaged sections of the society,
which have been broadly supported by the National
Literacy Mission (NLM) within the framework of the
existing programmes. The NLM has decided to launch a
Special Literacy Drive in 150 districts of the country, which
have the lowest literacy rates, to eradicate residual
illiteracy in these districts with special focus on the minority
groups, persons belonging to Scheduled Castes,
Scheduled Tribes, women and other backward sections
of the society. Statement-| showing State-wise number of
districts covered under Special Literacy Drive through Total
Literacy Campaign/Post Literacy Programme/Project for
Residual lliiteracy is enclosed.

(d) Under the Aduit Education Programme, funds are
not released to state Governments and Union Territory
Administrations, but directly to District and State level
registered societies. Statement-ll indicating the amount
released to these societies for implementation of literacy
programmes during the last three years and current year,
State-wise as also achievements is enclosed.

Statement /

Si.No. State/District No. of low No. of districte covered
literacy under special literacy drive
districts through Total Literacy

Campaign/Post Literacy
Programme/Project for
Residual llliteracy

1 2 3 4

1. Arunachal Pradesh 7 7

2. Andhra Pradesh 8 8
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1 2 3 4
3. Assam 3 -
4. Bihar 31 31
5. Chhattisgarh 4 2
6. Gujarat 2 -_
7. Jammu and Kashmir 8 8
8. Jharkhand 13 12
9. Karnataka 4 2
10. Madhya Pradesh 9 9
11. Meghalaya 3 3
12. Nagaland 2 2
13. Orissa 10 8
14, Punjab 1 1
15. Rajasthan 11 10
16. Uttar Pradesh 30 27
17. West Bengal 4 4
Staternent I

Grant Released ourning the last three years and current year under vamous
schemes of National Literacy Mission (NLM)

(Rs. in lakhs)
SI.No. State/UT 2002-03 2003-04 2004-05 2005-06 (til No. of persons
28.2.2006) made Hterate
(in lakh)
1 2 3 4 5 6 7
1. Andhra Pradesh 1074.89 2466.87 1124.60 2424.82 169.37
2. Arunachal Pradesh 186.25 10.00 147.97 67.30 1.02
3. Assam 110.70 109.57 184.23 80.91 26.81
4, Bihar 961.53 873.65 1168.67 901.34 108.07
5. Chhattisgarh 284.76 37.67 546.24 383.34 26.75
6. Goa 24.01 12.14 16.08 21.80 "o

7. Guijarat ’ 1879.96 1749.53 742,67 1074.58 61.31




197 Written Answers PHALGUNA 23, 1927 (Saka) to Questions 198

1 2 3 4 5 6 7

8. Haryana 82.21 101.61 446.25 294.05 8.08

9. Himachal Pradesh 26.40 87.97 40.65 60.02 5.60
10. Jammu and Kashmir 61.41 350.39 153.09 148.96 270
11. Jharkhand 374.18 175.84 220.84 1110.62 22.41
12. Karnataka 2016.52 1451.01 2774.54 1955.56 66.17
13. Kerala 269.63 657.46 742.16 260.22 16.74
14. Madhya Pradesh 3825.75 2125.51 3199.81 558.48 96.06
15. Maharashtra 293.84 507.26 591.14 3189.60 76.71
16. Manipur 16.25 168.60 172.88 84.22 0.80
17. Meghalaya 32.00 50.91 194.11 26.29 1.66
18. Mizoram 88.40 31.70 15.00 13.72 0.75
19. Nagaland 0.00 168.42 152.68 19.97 0.63
20. Orissa 466.09 795.43 791.77 578.04 45.32
21. Punjab 92.38 76.29 48.02 449.79 9.55
22. Rajasthan 2591.46 2204.11 2332.96 805.87 86.57
23. Sikkim 36.60 7.50 0.00 0.00 0.27
24. Tamil Nadu 741.71 1062.84 1846.28 862.18 80.88
25. Tripura 165.00 76.43 344.86 26.14 5.69
26. Uttar Pradesh 4120.41 2120.67 2335.75 2886.44 5.20
27. Uttaranchal 60.63 113.71 287.49 845.35 156.28
28. West Bengal 201.79 4077.72 1753.03 1974.34 114.93
29. Chandigarh 118.39 67.24 149.06 25.67 0.42
30. Delhi 89.50 203.31 127.03 94.15 4.56
31. Pondicherry 0.00 32.63 0.00 0.00 1.1
32. Daman and Diu 0.00 0.00 0.00 0.00 003
33. Andaman and Nicobar Islands 0.00 0.00 0.00 0.00 0.14
34. Dadra and Nagar Haveli 0.00 0.00 0.00 0.00 0.07
35. Lakshadweep 0.00 11.74 11.74 17.01 0.01

Total 20291.65 21985.74 22661.50 21240.78 1203.49




199 Whitten Answers '

FDI in. Wholesale Trading

2508. SHRI PRABODH PANDA: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government has drawn up a proposal
to aliow 100 per cent FDI through the automatic route in
wholesale trading;

(b) if so, the details thereof and the reasons therefor;

(c) whether this process will generate employment in
the country; and

(d) if not, the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) and (b) With a view to improve the
investment climate and to rationalise the Foreign Direct
Investment (FDI) Policy, Government has recently notified
several policy rationalisation measures which, /nter-a/a,
included allowing FDI up to 100% under the automatic
route for wholesale cash and carry trading. Prior to this,
FDI up to 100% was permitted in wholesale cash & carry
trading with prior Government approval.

(c) and (d) FDI complements and supplements
domestic investment and leads to additional employment
opportunities.

[Translation]
Construction of Working Women Hostel

2509. SHRI KRISHNA MURARI MOGHE:
SHRI VIJAY KUMAR KHANDELWAL:
SHRI RANEN BARMAN:

Will the Ministe} of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the total number of proposals sent by the State
Governments to the Union Government under working

women hostel construction scheme;

(b) the status of the said proposals and the action
being taken by the Union Government thereon;

(c) the reasons for pendency of these proposals;
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(d) the time by which the said proposals are likely to
be sanctioned; and

(e) the financial assistance likely to be provided by
the Union Government for this purpose, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) 89 proposals have been
recommended and sent by the State Governments under
the Scheme of Construction/Expansion of Hostel Building
for Working Women in the last 3 years (2003-04,
2004-05, 2005-06 so far).

(b) and (c) 23 proposals have been sanctioned in
the above period. The proposals not meeting the
schematic norms and requirements have not been
approved. The deficiencies are communicated to the State
Governments and applicant organizations for taking
necessary action thereon.

(d) The time taken in sanctioning any proposal is
dependent upon the proposal being complete and in

consonance with the schematic norms.

(e) There is no State-wise earmarking of funds under
the Scheme.

[English]
Problem of Exporters

2510. SHRI NAVJOT SINGH SIDHU:
KUNWAR MANVENDRA SINGH:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether exporters met the Prime Minister during
January, 2006 to present their grievances;

(b) it so, the details thereof alongwith the action taken
in this regard;

(c) whether the exporters have requested the
Government to set up a high level taskforce in order to
have proper coordination amongst the exporters and to
look into the problems of exporters;

(d) if so, the reaction of the government thereto; and

(e) the extent to which the demands of the exporters
would be met by the Government?
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THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Yes,
Sir. Chairpersons of leading Export Promotion Councils
and other leading exporters met the Prime Minister on
24.1.2006.

(c) Yes, Sir. The Government, agreeing to the request
of the delegation, has decided that the Department of
Commerce will set up sector specific task force for
identified sectors consisting of officers from Department
of Commerce, Planning Commission and Ministry of
Finance to examine and redress the problems faced by
the exporters.

(d) and (e) The Government is committed to resolve
various issues relating to exporters through better Inter
Ministerial coordination. In this regard, the Government
has also agreed to set up an Inter Ministerial Group,
comprising of the Finance Minister and the Commerce &
Industry Minister, which will meet at periodic intervals, to
look into the grievances of the exporters.

Migration of Foreign Citizens

2511. SHRI DALPAT SINGH PARSTE: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether Chinese nationals are migrating to India;
(b) if so, the details in this regard; and

(c) the number of persons migrated to india from
Pakistan, Bangladesh, Nepal, Sri Lanka, Myanmar, China,
Afghanistan and Bhutan?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
and (b) As per available information, during last 3 years,
18 Chinese nationals were granted Indian Citizenship.

(c) The number of nationals of Afghanistan,
Bangladesh, Bhutan, China, Myanmar, Nepal, Srilanka and
Pakistan who were granted Indian Citizenship during the
year 2005 are as under:

(i) Afghanistan —_ 185
(i) Bangladesh —_ 41
(i) Bhutan — Nil

(iv) Myanmar - 03
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(v) Nepal - 02
(vi) Sri Lanka - 63
(vii) China -_ 07

(viii) Pakistan —_ 844

Sand Mining In Kerala

2512. DR. K.S. MANOJ: Will the Minister of MINES
be pleased to state:

(a) whether the proposal for mineral sand mining
along the Coast of Arattupuzha and Thrikkunnapuzha
Panchayats in Alappuzha District of Kerala has been
dropped in view of the public protest in the place;

(b) if so, whether the State Government of Kerala
has intimated the Government of India in this regard;

(c) whether the Government of India has stopped
sanctioning mineral and mining along Alappuzha Coast;
and

(d) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) Four
mining leases granted by State Gvoemment of Kerala in
Arattupuzha—Thrikkunpuhzha areas in Alappuzha district
have been kept in abeyance as informed by the State
Government.

(c) and (d) Prior approval to the proposals of State
Government for grant of mineral concessions for beach
sand minerals listed in the First Schedule to the Mines
and Minerals (Development & Regulation) Act, 1957 is
conveyed after obtaining no objection from Department
of Atomic Energy and imposing conditions for safeguarding
national security, environment and coastal regulation.

[Translation]
Utllization of Funds for Development of Adivasis

2513. SHRI BAPU HARI CHAURE: Will the Minister
of TRIBAL AFFAIRS be pleased to state:

(a) whether some States of the country have not
utilized even a singie penny out of the funds allocated to
them for development of Adivasi areas;
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(b) if so, whether funds allocated by the Union
Government for development of the Naxalite infasted
States have not been utilized;

(c) if so, the names of the States which have not
utilized the funds allocated to them;

(d) whether the Union Government has sought any
reply from the State Governments for not utilising the
funds allocated to them; and

(e) if so, the details thereof?

THE MINISTER OF TRIBAL AFFAIRS AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI P.R. KYNDIAH): (a) to (e) Instances of
the type mentioned in parts (a) and (b) of the Question
have not come to the notice of this Ministry. The schemes
of the Ministry for the socio-economic development of
tribal people/tribal areas are implemented through the
State Governments and a few through NGOs. Funds
under these schemes are released to the Departments
in-charge of Tribal Welfare in the State/lUT Governments
which are required to ensure that the benefits of the
schemes reach the target groups/areas. Funds released
under the various schemes are required to be utilised
within 12 months from the date of sanction. The utilisation
position submitted by the States shows that most of them
have utilised more than 75% of the amount released
within the stipulated time limit.

In order to ensure that the funds released under the
schemes of the Ministry are utilised properly and
expeditiously, the Ministry has further reiterated to the
States that release of further funds would be dependent
on utilisation of funds within the time prescribed for the
purpose.

[English]
Fake Degrees

2514. SHRI ANANT GUDHE:
SHRI K.C. PALANISAMY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether many rackets of issuing fake degrees of
various Universities have been unearthened during the
last three years; ’
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(b) if so, the details thereof;

(c) the number of cases detected where persons has
already taken benefits on the basis of fake degrees and
the action taken against them; and

(d) the steps taken to detect remaining fake degrees?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) No, Sir.

(b) to (d) Do not arise.
[Translation]
Lotteries

2515. SHRI BALESHWAR YADAV:
SHRI PRABHUNATH SINGH:
SHRI KAILASH MEGHWAL:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether various State Governments have
requested the Union Government to permit them to restart
State Lotteries;

(b) if so, the steps taken by the Government in this
regard;

(c) whether the Government has decided to set up
a Committee to suggest measures for lottery business in
the country instead of imposing blanket ban;

(d) it so, the details in this regard; and
(e) the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT)
(a) The Lotteries (Prohibition) Bill, 1999 was introduced
in Rajya Sabha on 23.12.1999 with a view to completely
ban all types of lotteries. The said Bill was referred to
the Department Related Standing Committee on
Parliament on Ministry of Home Aftairs. The standing
Committee could not reach a consensus on the issue
and recommended that the Govermment should take up
this issue at the political level to explore the possibilities
of evolving a larger consensus in the matter. Some State
Governments are not in favour of imposing complete ban
on lotteries.
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(b) to (e) An all party meeting was held on 6.2.2006
to elicit their views on the Lotteries (Prohibition) Bill, 1999.
The representatives of the State Governments organizing
lotteries were also invited to express their views. The
overwhelming view in the meeting was that lotteries should
not be prohibited but there should be stronger and more
effective regulation of lotteries and various suggestions
were made in this regard. In pursuance of decision taken
at the meeting, a Committee headed by the Union Home
Secretary and consisting of State Finance Secretaries as
members has been set up to examine the suggestions
made by the political parties and the State Govemments
and make suitable recommendations thereon.

Deployment of PMF in Public Sector Undertakings
[English]

2516. SHRI NIKHIL KUMAR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the dues for deployment of Central Para
Military Forces, force-wise, in the Public Sector
Undertakings (PSUs) has been paid by respective PSUs;

(b) it so, the details thereof;

PHALGUNA 23, 1927 (Saka)
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(c) it not, the reasons thereof alongwith the total
dues outstanding against each PSUs as on date;

(d) whether Government proposes to review the policy
to avoid accumulation of due on deployment of Para
Military Forces to PSUs; and

(e) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (c) The Government recovers on regular basis, the
cost of deployment of CMPF's provided to PSUs for their
security. Details of amount recovered and outstanding
are given in the enclosed statement. Bulk of these dues
are outstanding against sick PSUs. Revival packages have
been moved by the concerned Ministries for some of the
sick PSUs. CISF dues are expected to be recovered
after the approval of these packages.

(d) and (e) The Government of India reviews
outstanding dues on a regular basis and in the last two
years the dues have been reduced by more than
Rs. 200 crore. A system of taking three months advance
payment before regular induction has been introduced
and CISF has also been withdrawn from units which are
chronic defaulters in payment.

Statement

Details of Bills raised and payment received during the year 2005-2006 from PSUs/Aiports, efc.

SI.No. Name of the PSUs/AP Last balance as on

Amount billed

Payment received Outstanding dues

31.3.2005 (From April-5 to (April-05 to on 1.3.2006
Feb. 2006) Feb. 2006)

1 2 3 4 5 6
1. Agartala Airport 50349158 30238705 48297341 32291522
2. AGPP/NTPC Anta Kota 0 18532756 18632756 0
3. Agra Airport 10110635 10801354 9849331 11062658
4. Ahmedabad Airport 5097267 51229716 51209563 5094619
5. ALK Neemuch 0 7836006 7125244 710762
6. Amritsar Airport 28367820 30233303 13677452 44923671
7. ATPP Anpara (UP) 5762275 58654750 59284365 5132660
8. AUGPP Etawah 1376228 18993373 18942734 1426867
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9. Aurangabad Airport 1012161 13344089 13215680 1140570
10. Bagdogra Airport 28477665 14843714 21474587 21856792
11. Bangalore Aiorport 9492122 41336043 34264918 16563247
12. BARC/TAPS Tarapur 8033585 55442504 63476089 0
13. BCCL Jharia 134966536 361587100 912615692 798640944
14. B8DL Bhanur 0 31743561 31743561 0
15. BDL Kanchanbagh 2690596 33898167 36588763 0
16. BESCL (NTPC) Bhilai 491729 6686948 6151577 1027100
17. BHEL Bangalore 2066159 11813818 12570744 1309233
18. BHEL Bhopal 132411 81268675 81279580 111506
19. BHEL Hardwar 9643381 67771628 71844471 5570538
20. BHEL Jhansi 1991766 22547437 22812485 1726718
21, BHEL Ramachandrapura 8116630 59927951 68044581 0
22. Bhopal Airport 2879852 23551142 24455350 1975644
23. Bhubaneshwar Airport 9625608 32975893 2642119 16180322
24, Bhoj Airport 1313305 8958600 9173139 1098766
25. Bhuntar Airport 8000203 7843495 8761750 7081948
26. BIOP DEP-14 (Kiridul) 2417688 21304480 22103096 1619072
27. BIOP DEP-5 (Bacheli) 852088 21455887 22307975 0
28. BKPL Barauni 242353 3146898 3389251 0
29. BLSM Bhavnathpur 1097000 11721172 11006082 1812090
30. BNP Dewas 4146338 51282608 50660679 4768267
31 BOGL Durgapur (W/D) 26563560 0 0 26563560
32. BPCL Bombay 0 27215447 27215447 0
33. BPCL Naini 34509229 10118724 10185976 3441977
34 BRPL Bongaigaon 0 50922023 50922023 0
35. BSL Bokaro 0 193938308 - 193938308 0
36. BSP Bhilai 0 173835874 161207673 12638201
37. BSP Surangani (HP) 2957221 19222823 20457493 1722551
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38. BSTPP/NTPC Barh 0 14487508 14467508 0
39. BTPS Badarpur 1299118 52817143 54116261 0
40. BTPS/DVC Bokaro 7268162 53238067 56169730 4336499
41.  C.R. Bidg. (ITO) N.D. 4618447 7530547 9318712 2830282
42, Calicut Airport 1944405 17653005 17248253 2351157
43, CCIL Tughlakabad 2346908 24866531 22013739 5199700
44,  CCL Kargali 18775120 113731509 109291130 23215589
45.  CCWO Dhanbad 147736059 33840368 157512256 24054171
46.  Chandigarh Airport 20675119 15588789 16430235 19833673
47.  Chennai Airport 29612048 91937329 90013416 31539561
48. CHEP Chamera 11788878 17171736 16646187 1704427
49. CNP Nashik 10213615 56261341 66474956 0
50.  Cochin Airpont 9461276 38282339 40088825 7474790
51. Cochin Shipyard 994331 14705126 15088174 601283
52.  Coimbatore Airport 2394975 18478645 17807899 3086721
53.  CPCL Manali 2866948 36901331 39768279 0
54. CPP Cachar 1991736 29296775 28644942 2642569
55.  CPT Calcutta 29870500 99189796 127650766 1409539
56.  CPT Chennai 6726505 91516238 90779521 7462222
57. CPT Cochin 26406394 53191783 72652563 6944614
58.  CTPS Chandrapura 3680332 54977069 534412339 4245042
59.  DCC Dankuni (W/D) 1391591 0 43031 1348560
60.  DEBOLIM (Goa) Airport 2578420 28602024 31031121 149323
61. DESU New Delhi 1620753 17666444 17990700 1296497
62. DHEP Dulhasti 59906907 110659924 108982268 61854565
63.  DHEPP Doyang 3127300 24089318 2519732 2019375
64.  Dibrugarh Airport 26886136 19157254 20714799 25328591
65. Dimapur Airport 0 2411466 0 2411466
66.  DIOM Donimalai 0 10346130 9475872 87025
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67. DMP Panna 820528 9795246 10615774 0
68. DOS ISRO Bangalore 0 1832672 1832672 0
69. DSP Durgapur -297773 211784420 19491694 16494953
70. DTPS Durgapur 3194212 41633444 41329171 3498485
71. DVC HQRs Calcutta 484562 6410493 6795055 0
72. DVC Methon 2652076 26566363 25411604 3806835
73. DVC Panchet 1767564 20266539 20367437 1666666
74. ECL Seetalpur 23508860 132757456 124802502 31453804
75. ELEC, N. Delhi (S D) 0 7821792 7110720 711072
76. Ennore Port Trust 0 5992174 5992174 0
77. FACT (UDL) 1 0365555 56732817 39344794 27753578
78. FBP Farakka 11976382 72364255 53574315 30766322
79. FCI Dighaghat 34453 9660720 8873265 821908
80. FCl Gaya 816631 7512392 8329023 0
81. FCl Gorakhpur (W/D) 63466667 0 0 63466667
82. FCI Mokameh 1102285 9040467 8847137 1295615
83. FCI New Jalpaiguri 0 13901528 12767603 1133925
84, FCl Phulwarisheriff 0 5319548 4867392 452156
8s. FC! Ramagundam (W/D) 76015904 11122848 0 87138752
86. FCI Sindri (W/D) 56789905 0 0 56789905
8a7. FCI Talcher (W/D) 51337441 0 0 51337441
88. FGPP/NTPC Faridabad 3633991 13961942 16258368 1337565
89. FGUPP/NTPCN Unchahar 3618202 45869960 46070331 3427831
90. FSTPP Farakka 7031064 81734837 87646221 1119680
91. GAIL Etawaha (PATA) 0 27834927 27834927 0
92. GAIL Gandhar 0 6759040 6193795 565245
93. GAIL Usher (MS) 986960 10327583 10343271 971262
94. GAIL Vighodia 558239 6862732 7421061 0
95. Gaya Airport 10218670 20028400 17989753 12257317
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96. Goa Shipyard 0 19056279 17281263 1775026
97. GOF Ghazipur 1269839 16459265 16376662 1353552
98. GOF Neemuch 0 7033802 6400366 633436
99. Guwahati Airport 51823663 34744651 45826278 40742036
100. Gwalior Airport 6753229 7925298 8525766 6152761
101. HAL Pimpri Pune) 28747466 8997493 3346052 34399907
102. HDC Haldia 0 53240791 53240791 0
103. HEC Ranchi 721686926 64599537 0 786286463
104. HEP Uri Baramulla 0 70426029 67426029 3000000
105. HFCL Barauni (W/D) 1175309 0 0 1175309
106. HFCL Durgapur (W/D) 8318407 0 0 8318407
107. HFCL Haldia (W/D) 4809718 306018 41611 5074125
108. HFCL/BVFC Namrup 5066845 30797038 14902118 20961865
109. HIL (UDL) (W/D) 5996945 124417 3597628 2522463
110. HIL Delhi (W/D) 1664647 132904 0 1797551
11, HIL Rasayani (W/D) 9610600 0 4778284 4832316
112. HMT Ranibagh (W/D) 73643094 0 0 73643084
113.  HMT Srinagar 10938552 15140794 0 117089346
114, HOC Rasayani (W/D) 27683515 275139 877681 27080973
115. HPCL Bombay 0 33753822 33753822 0
116. HPCL Bottling Plant 261304 54266260 5687564 0
117. HPCL-VR Vizag (VSP) 0 25742471 25742471 0
118.  HTPP Harduaganj (UP) 3477865 38521368 41985543 13690
119. HWP Manuguru 3585796 33605909 34429073 2762632
120. HWP Taichar 303995 4251226 4238006 317124
121. Hyderbad Airport 16651701 56531571 60162302 13020970
122.  IDPL Gurgaon (W/D) 28969402 0 0 28969402
123. IDPL Hyderabad (W/D) 18844340 0 0 19844340
124. IDPL Muzaffarpur (W/D) 23327120 0 0 23327120
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125.  IDPL Rishikesh (W/D) 89443938 0 0 89443938
126.  IFFCO Aonla (W/D) 0 19132271 14809753 4322518
127.  IFFCO Fhulphur (W/D) 0 18659110 16791182 1867928
128.  IFFCO Kalol (W/D) 0 8488982 76411329 857653
129.  IFFCO Kandla (W/D) 0 12229190 10346892 1882298
130.  IG Mint Hyderabad 3395378 252597956 25794215 2850919
131. IGI Airport 144023856 355083039 321917111 177189783
132.  NISCO Bumpur 154299071 9931278 253611449 0
133.  Indore Airport 0 3869933 2176401 1693532
134.  10C Barauni 1 54270580 54270580 1
135. IOC Faridabad 0 7921723 7326537 595186
136.  10C Gauhati 3379656 48837650 52035405 181901
137.  10C Mathura 0 35065906 41490234 3575672
138.  10C Panipat 2860627 55338308 50627685 7571250
139.  10C Shakurbasti (W/D) 1061899 124207 82081 1094025
140.  10C (GR) Baroda 0 58723766 54278332 4445434
141.  I0C/HRP Haldia 0 44031578 44031578 0
142.  IOCLLPG GAIL Lakhwa 1297898 16443074 17740972 0
143.  IP BHEL Jagdishpur 200146 9073858 8615167 748837
144.  IPCL Baroda (W/D) 5031652 108406 0 5140058
145.  IPCL Dahej (W/D) 663550 695818 0 1359368
146. IPCL Nagothane (W/D) 98865 54642 0 153507
147.  IPS Indraprasth 592 17087475 15991421 1095546
148. ISP Khandwa 795717 0 795717
149. ISP Nasik 6786805 41102114 8788919 0
150.  ISRO Bangalore 2 26133704 26133705 1
151.  ISRO Lucknow 366368 3368949 3735317 0
152,  ITI Mankapur 35981034 9797689 5000000 40878723
153. IT! Naini (W/D) 67720246 -24611 5392492 62303143
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154.  ITI Palghat 3387218 2554716 5746936 194998
1565. ITI Raibareli (W/D) 54204326 2306521 8171542 48339305
156. Jaipur Airpont 51371044 31827180 52019563 31178661
157. JNPT Sheva Bombay 0 5414599810 49022143 5123767
158. Jodhpur Airport 9045328 11979871 9038148 11977051
159. Jorhat Airport 156868876 11157098 11552539 15473435
160. Kanpur Airport 0 0 0 0
161. KAPP Surat 0 32169724 32169734 0
162. KCC Khetri (W/D) 50652644 353617 353617 50652844
163. KCCPP Kayamukulam 1] 13079340 13079340 0
164. KGPP/NTPC Surat 1411945 19528398 20930343 0
165. Khajuraho Airport 9556048 13742733 14348290 8950491
166. KHSTPP Kahalgaon 4358006 54644431 59002436 0
167. KIOCL Kudremukh 0 44951464 42183633 2767831
168. KIOM Kiriburu 1583951 10109889 12261762 4432078
169. KKNPP Kundamkulam 0 19314585 19314585 0
170. Kolkata Airport 68612679 110164625 87303104 91474210
171. KPT Kandla 3957493 53574967 53241069 4291391
172. KSTPP Korba 2662971 53688348 56351319 0
173. KTPS Kota (Rajasthan) 4332324 20518539 18296284 8552579
174. Lilabari Airport 0 0 0 0
175. LPG Vijaipur (GAIL) 0 180962561 18095251 0
176. Lucknow Airport 65271090 46951031 45188573 7033548
177. Madurai Airport 2608064 12918275 12308641 3215698
178. MAMC Durgapur 126210658 8669922 0] 134880580
179. Mangalore airport 1316751 12528236 11839683 2005304
180. MAPP Kalpakkam 18486610 71531807 77690058 5328359
181.  MCF Bhopal 2083494 2083494 o
182. MCF Hassan -9 7957602 7957583 0




219 Whritten Answers MARCH 14, 2006 fo Questions 220
1 2 3 4 5 6
183. MDL E/Y Bombay 2975029 36071518 36193654 2852893
184. MDL N/Y Bombay (W/D) 284772 75536 360308 0
185. MFL Manali 26687938 10331563 16038245 20981256
186. MIOP Meghataburu 2735188 16445662 18000909 1179841
187.  MPT Goa 2362252 41031779 43394031 0
188. MPS Majia 2758887 38673656 41430523 0
189. Mumbai Airport 90115608 276338022 1775598616 188894014
190. Nagpur Airport 1652749 26377529 25300471 2729537
191. NALCO Angul 0 101060763 101060763 0
192.  NALCO Damanjodi 0 54118352 54118352 0
193. NAPPA Narora 0 50387776 50387776 0
194. National Museum N.D. 1984754 15870698 16480037 1375415
195. NCL Singrauli 0 85983210 8593210 0
196. NFC Hyderabad 1500000 64997648 66497648 0
197. NFL Bhatinda 2023320 24447441 24567920 1902841
198. NFL Nangal 0 21499124 214998124 0
199. NFL Panipat 6397 25318349 25318517 8329
200.  NFL Vijapur 2213737 22488438 22795486 1866689
201. NHPCL Chamera ST-Il 0 20034345 20026109 8236
202, NHPCL Subansiri 924422 15826406 154026844 1347984
203. NIL Jadavpur (W/D) 8685418 13656 0 8696974
204. NJPCL Jhakri 5292200 22279164 25638484 2032880
205.  NLCL Neyveli 15063657 199490251 194401637 20152271
206. NMPT Mangalore 2196348 293777234 31473582 0
207. NNP Mysore o 23372926 23372926 0
208. NNP Salboni 2503514 3368850 33057026 2815338
209. NPC Kaiga 0 28619152 28591500 2127652
210. NPP Nowgaon ~ 0 29133131 29133131 ‘ 0
211, NPPCL Nagaland (W/d) - 60814886 105468 0 60920354
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212. NRL Numaligarh 1894476 27748083 25085500 4557069
213. NRSA Balangar Hyd. 4 156762426 14479822 1282608
214, NSPCL Durgapur 652776 8816946 8850858 618864
215, NSPCL Rourkela 1511635 8653394 8932610 1232419
216. NTPC Dadri 592191 56121225 57260999 4562417
217. NTPC Kaniha 4415570 54133543 58549113 0
218. NTPC Koldam (S Duty0 1722909 16031016 17663808 90117
219. NTPC Tanda (UP) 8221474 30567357 33846062 4842769
220. NTPC/JGGPP Jhanoor 0 17805470 17805410 60
221. NTPC/SSTPP Sipat 402840 21450154 21652894 0
222. Oil Duliajan 0 197186763 184081166 13105697
223. ONGC Ahmedabad 0 37131917 34055328 3076589
224 ONGC Ankleshwar 2174328 25857004 28031333 0
225. ONGC Hazira 0 47583296 46379296 1210000
226. ONGC Mehsana 4334493 43396898 46965105 766286
227. ONGC Bombay 6533052 93861673 93704565 8680160
228. ONGC Dehradun 1564085 17652573 17630718 1585840
229. ONGC Gandhar 1802342 19447635 21249977 0
230. ONGC Jorhat 8218842 100731913 10100309 7947746
231. ONGC Narsapur 1080352 12408297 12400797 1097852
232. ONGc Nazira Assam 41133785 177257784 218391549 0
233. ONGC Tripura (W/D) 5873639 52017627 46911071 10970085
234, OTHPP Obra (UP) 13308378 80812254 85034505 9086127
235. P&HCS Chandigarh 216717368 106189183 52456148 270350403
236. Patna Airport 2100501 36415123 30221398 27794226
237. PDRP Paradip 942112 7956955 8427671 471386
238. PGCIL Katwaria Sarai 1048350 6329758 5572550 1805558
239. PGCIL Wagoora 172441 14661110 14833515 36
240. Port Blair Airport . 6816745 13698827 11885684 8628888
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241. PPCU/IPS Estate N.D. 213637 14932535 10771131 4375041
242.  PPL Paradip (W/D) 192532 0 192532 0
243. PPT Paradip 10725022 64951063 70837950 43838135
244, PRL Ahmedabad 0 5314441 4839113 475328
245, PTPP Parichha (UP) 9889542 38604640 49494182 0
246. PTPS Panipat (Har.) 839065 11328770 11257033 910802
247. PTPS Panki (UP) 3246454 4048079 43741446 87
248. PTPS Patratu (Bihar) 28904521 47261548 45036015 31130054
249. Pune Airport 1100763 11710285 11859275 951773
250. Raipur Airport 107631 16063371 14692848 1451154
251. Raja Rampur Library 2789801 3635835 5314517 1111119
252. Rajkot Airport 623465 16464772 16070873 1017364
253. Ranchi Airport 7977043 22461501 16149678 14288866
254, RAPS Kota 6443119 70495206 69391536 7346789
255. RCFL Thal 0 20548548 18092357 1456181
256. RCFL Bombay 0 46144002 46144002 0
257. RCP Rakha (W/D) 105793386 0 0 10579336
258. Red Fort, New Delhi -448852 40590360 0 40141508
259. RHEP Rihand (Pipri) 236290 17214290 18456502 1120728
260. RHSTPP Rihand 0 42217974 37800250 4417224
261. Rohtash Industries 66912112 8829144 0 75741256
262. RHP Rajghat (Delhi) 1401914 1752892 17587270 1343546
263 RSP Rourkela -1558575 155437994 169791239 -14088820
264. RSTPP Ramagundam 0 62485332 §7772579 4712743
265.  SAC Ahmedabad 16987 16734288 16550035 1201240
266. Salarjung Museum 6848147 16218921 16264716 6812352
267. SB3S Salakati 3541287 14923644 16464931 0
268. SCCL Bellampalii 58696048 182722553 226259996 15158605
269, Shar Centre 0 84442884 78047038 6395846
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270. SHEP Salal 5989822 31262876 37252798 0]
271.  SHEP Sewa-ll (JNDK) 252822 7407010 7341911 647921
272. Shimla Airport 1067318 93224224 9720083 10280459
273. SMP HE Proj. Siyom 1693198 0 1693198
274.  SMPL Rajkot 0 39787426 36159660 3627766
275.  SPEC Kovvur (W/D) 20305242 170940 0 204766
276. SPM Hoshanagabad 2060828 48160099 36398519 §722408
277. SSP Salem 112845 26761282 26761282 112845
278, SSTPP Shaktinagar 0 49766864 49766864 0
279. STPP Simadhari, Vizag 0 28552006 28159511 392495
280. Tajmahal Agra 1453460 24168335 0 26621845
281. Tezpur Airport 0 0 0 0
282. THDC Tehri (UP) 4348237 34132149 35608259 2872137
283. THEP Banbassa 15671357 14712524 14724876 1559006
284.  TPT Tuticorin 2122954 28294343 28083539 2333758
285. Trichy Airport 1530921 146840335 14660494 1610762
286. Tripupati Alrport 1610756 8214130 8785349 1038536
287.  Trivandrum Airport 0 26219320 24216609 2002711
288.  TSL Naini (W/D) 94023536 0 0 94023536
289. TSP Tungbhadra (W/D) 40653670 0 0 40653670
290. TSTPP/NTPC Talcher 0 39568367 39568367 0
291. TTPS Lalpania 2263910 18690417 19145064 1699263
292.  UCIL Jaduguda 3715893 45853713 33248066 16321540
293. Udaipur Airport 28514480 22823534 13443097 37894917
294, UTPS Ukai (Gujarat) 3256770 21767901 23229875 1794796
295. Vadodara Airport 2970606 24347666 24392052 2926220
296. Varanasi Airport 13070686 18877338 19516925 12431099
297.  Vizg Airport 1966350 11740276 10816359 2890267
298.  VPT Visakhapatnam 5210209 114403900 114403900 5210209
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299. VSP Visakhapatnam 14517495 131748950 146266455 0
300. FSSC Thumba 8585176 106145402 106026884 8712794
301. VSTPP/NTPC Sidhi 0 48861172 48861172 0

Total 5608337560 10624508529 11173869718 5058976371
[Transiation] [English]

Export of Whisky

2517. SHRI ASHOK KUMAR RAWAT:
SHRI SHISHUPAL PATLE:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government propose to review the

trade agreements with Britain as appeared in ‘Rashtnya *

Sahara’ dated January 17, 2008;
(b) it so, the details and facts thereof;

(c) whether the European Union has objected for the
purchase of Indian whisky;

(d) if so, the reasons therefor;

(e) the steps taken by the Government to maintain
export status of whisky in International market?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) The
Government of India has no such proposal of reviewing
the Trade Agreement with Britain (UK).

(c) and (d) Indian whisky is not allowed to be
marketed in the European Union as ‘whisky’ since it is
manufactured out of alcohol made from molasses and
the EC tariff schedule has adopted the World Customs
Organisation’s definition of whisky as ‘grain based alcohof.

(e) The matter is appropriately taken up in bilateral
interactions with the European Commission and member
States.

Assistance for SSS/HSC Boards

2518. SHRI BALASAHEB VIKHE PATIL: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the meeting of all Education Ministers
regarding the financial assistance for SSS/HSC Board
giving quality education was held recently;

(b) if so, the outcome of the meeting;

(c) whether the State Governments have given any
suggestion in this regard; and

(d) if so, the details thereof and the decision of the
Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) No meeting of State Education Ministers has
been held since 1.4.2005 on the subject of financial
assistance to SSS/HSC Boards.

(b) to (d) Do not arise.
Investment by MNC in Backward Districts

2619. SHRI RANEN BARMAN: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the detalils of investment made by the multinational
companies in the backward districts of the country during
the last three years and thereafter, project-wise; and

(b) the achievements made under these projects
during the above period, project-wise? .

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY



229 Written Answers

OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) and (b) Under the liberalised economic
environment, investrpent decisions, including choice of
location, are taken by the entrepreneurs based on their
techno-economic judgements and consistent with the policy
framework. No district-wise data is centrally maintained
for investments by multinational companies.

World Bank Assistance for Primary Education

[Translation]

2520. SHRI SRICHAND KRIPLANI: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the amount provided by the World Bank for
primary education during each of the last three years
and thereafter till date, State-wise;

(b) the State-wise details of the amount provided for
this scheme;

(c) whether the States have been given free hand in
the utilisation of this amount; and

(d) if so, the outcome thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) The World Bank (IDA) is
currently funding Sarva Shiksha Abhiyan (SSA) and District
Primary Education Programme (DPEP). The World Bank
(IDA) and other external funding agencies have accepted
the existing national framework, guidelines and
implementation mechanism of the SSA and the national
guidelines for the DPEP. The external funds for SSA are
received on a reimbursement basis and there is no
dedicated external fund for any particular activity or for
any geographical area. Reimbursement provided by World
Bank under SSA & DPEP during 2003-04, 2004-05 &
2005-06 is given below:

Reimbursement Provided (Rs. in crore)

Scheme 2003-04  2004-05 2005-06
DPEP 586.89 423.12 280.89
SSA 360.43 1056.91 Reimbursement not yet

due

State-wise reimbursement provided by the World Bank
under DPEP is given in the enclosed Statement.

Statement

Assistance provided by World Bank under DPEP for the years 2003-04, 2004-05 & 2005-06

(Rs. in Crore)
Sl.No. State 2003-04 2004-05 2005-06
1 2 3 4 5
1. Assam 23.13 Project closed Project closed
2. Haryana 46.96 -do- -do-
3. Karnataka 13.52 -do- -do-
4. Kerala 4.31 -do- -do-
5. Maharashtra 34.19 -do- -do-
6. Tamil Nadu 4.85 -do- -do-
7. Himachal Pradesh 10.42 -do- -do-
8. Qrissa 25.65 -do- -do-
9. Madhya Pradesh 11.30 -do- -do-
10. Chhattisgarh 1.68 -do- -do-
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1 2 3 4 5
1. Uttar Pradesh 107.96 77.44 65.56
12. Bihar 34.91 58.75 25.21
13. Andhra Pradesh 42.65 80.30 36.90
14. Rajasthan 158.12 117.04 77.71
15. Uttaranchal 13.81 111.79 34‘.87
16. Jharkhand 63.43 77.80 40.64
Total 586.89 423.12 280.89
[English] Industries Commission (KVIC). Under the REGP, village

Potential of Agro Industries

2521. SHRI SANAT KUMAR MANDAL:
SHRI G. KARUNAKARA REDDY:

Will the Minister of AGRO AND RURAL INDUSTRIES
be pleased to state:

(a) whether the Union Government has made an
assessment of the potential of agro industries in the
country particularly West Bengal and Karnataka;

(b) it so, the details thereof;

(c) the extent to which this potential is being exploited;
and

(d) the steps taken by the Union Government to
develop the marketing facilities in these States for large
scale development of agro industries?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) No, Sir.

(b) Does not arise.

(c) To develop and promote village industries,
including agro industries, in the rural areas of the country,
including West Bengal and Kamataka, Government has
been implementing the Rural Employment Generation
Programme (REGP) through the Khadi and Village

industries are set up based on project proposals prepared
by the applicant-entrepreneurs, for which technical
assistance is provided to them by the KVIC, State/Union
Territory Khadi and Village industries Boards (KVIBs). As
such, separate assessment of the potential of agro
industries in a State is not conducted under this
programme. 904 and 326 agro and food processing village
industry (V1) units have been established during 2004-05
in West Bengal and Karnataka respectively, under the
REGP.

(d) To promote the marketing of VI products, including
those based on agro industries, 198 and 346 sales outlets
managed by the KVIC—assisted institutions are functioning
in the State of West Bengal and Karnataka respectively,
besides one KVIC-owned sales outlet each in both these
States. In addition, KVIC organizes exhibitions at the
national and sub-national levels to help the marketing of
such products.

Enrolment of SC/ST Students in IiTs

2522. SHRIMATI PARAMJIT KAUR GULSHAN: Will
the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the number of SC and ST students enrolled and
admitted in Post Graduation programme of Indian Institutes
of Technology during each of the last five years, category-
wise alongwith the percentage thereof,

(b) whether admission of SC and ST students is
less than prescribed reservation of 15 per cent and 7.5
per cent respectively;
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(c) if so, the reasons therefor;

(d) whether the Government has received any
representations/complaints from the SC and ST students
of various IITs, seeking centralised admission system for
Post Graduation programmes as followed for Under
Graduation programmes at the same |ITs;

(e) if so, the details thereof, and
(f) the action taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) A statement showing number and percentage
of SC/ST students admitted in Postgraduate and
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equivalent courses in Indian Institutes of Technology (lITs)
during each of the last five years is enclosed.

(b) and (c) It is a fact that admission of scheduled
Caste and Scheduled Tribe students in Postgraduate
courses is less than prescribed reservation of 15% and
7.5% respectively in liTs. This is largely attributable to
various social and economic factors.

(d) to (f) iTs are autonomous institutes and have
autonomy in academic matters including admission
procedure. A centralised admission system already exists
for Postgraduate Admissions through Graduate Aptitude
Test in Engineering (GATE) and Joint Admission Test
(JAM) to M.Sc.

Statement

Enrolment of SC/ST Students in IITs

SI.No. Institute Total students admitted in Postgraduate courses in Indian Institutes of Technology (IITs)
2005-2006 2004-05 2003-04 2002-03 2001-02
SC % ST % S % ST % S % ST % S % ST % SC %
1. IIT Delhi 130 927 2 157 94 767 11 080 119 842 014 102 72 17 120 82 651
2, IIT Bombay T2 87 20 368 52 907 21 484 57 959 644 55 1037 26 405 52 1251
3. IIT Kanpur 127 1047 6 042 114 1026 7 283 84 929 7 200 124 1256 11 164 0TI 9142
4 IIT Kharagpur 131 1282 50 480 89 102 30 344 82 1145 26 363 64 1162 2 399 5 963
5. IIT Madras 61 1467 21 1000 71 1500 26 65 52 1000 24 800 64 467 25 95 54 133
6. IIT Roorkee 93 124 2 300 101 126 36 45 90 1200 45 601 106 143 33 45 00 00
1. IIT Guwahati ¥ 1505 11 41 26 95 7 45 20 84 7 315 13 83 4 44 2 95
Total 650 1191 152 385 547 1062 138 396 514 988 153 42 518 11.29 138 4.8 327 101

Funds Received from International Institutions

2523. SHRI J.M. AARON RASHID: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the funds received from the international
institutions like United Nations Educational Scientific and
Cultural Organisation (UNESCO) for the academic year
2005-06;

(b) the schemes likely to be implemented from such
funds; and

(c) the details of such funds received and utilized
under various schemes for the last three years, Scheme-
wise and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) to (c) The information is given in the enclosed
statement.
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Agencies® Scheme+ 2002-03 2004-05 2006-07
Fund Fund Fund
Sanctioned/ Sanctioned/ Sanctioned/
Utilised Utilised Utilised
US$ (Rs.) US$ (Rs.) Us$ (Rs.)
1 2 3 4 5
A. UNESCO . Regular US$ 472050 US$609,000 US$539,300
Budget** (Rs. 2.12 (Rs. 2.74 (Rs. 2.43
Programmes to Crores)/ Crores)/ Crores)/
New Delhi Cluster Funds Utilised funds utilised being utilised
Office
. Participation US$ 980000 —
Programme** (Rs. 0.44 Crore)/
Funds utilised
. Dialogue US$180000 Nil —
Among Civilization (Rs. 0.78 Crore)/
Funds utilised
. For celebrating US$5000 US$5000 -
National Literacy (Rs. 0.02 Crore)/ (Rs. 0.02 Crore)
Day Funds utilised
B. UNFPA . To undertake US$1.50 For the year —
educational million (Rs. 6.8 2004-Rs.
interventions on crores) for five 1.08 crores
Adolescent years from and for the
Reproductive and January, 2003 year 2005-
Sexual Health in to December, Rs. 2.23
Schools through 2007. crores.
NCERT
. For conducting Sanctioned - -
workshops/ Us$51278
training of (Rs. 0.23 crore)
Teacher Utilised
Educators on US$10000

issues related to
HIV/AIDS held in
Madhya Pradesh

(funds allocated to_

UNESCO New
Delhi, Office.)

(Rs. 0.04 crore)
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1 2 3 4 5
C. UNAIDS For Sanctioned: - —_

mainstreaming US$150000

HIV/AIDS (Rs. 0.68

prevention and Crore)

care issues

into the Utilised:

programmes of US$21175

the National (Rs. 0.09 Crore)

Literacy

Mission (funds

allocated to

UNESCO New

Delhi Office)

+ Schemes relate to Education Sector

* The information being provided here is in respect of UN agencies only.

** Blennium basis.
Note—Rate of Exchange is US$1= Rs. 45

The schemes which are being/would be benefited
from such funds in the Education Sector are schemes/
activities relating to Education for All, Quality Education,
inclusive Education and certain regular programmes of
UNESCO such as ASP Net and UNESCO/UNITWIN
Chairs programme.

Literacy Campaigns

2524. SHRI KIRTI VARDHAN SINGHM:
SHRIMAT! NIVEDITA MANE:
SHRI CHANDRAKANT KHAIRE:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the total amount spent/released for implementation
of literacy campaigns particularly Adult Education
Programme during each of the last three years and
thereafter till date, State-wise;

(b) the number of districts in the country where this
campaign was launched, State-wise;

(c) the details of the Special Schemes formulated by
the Government for promoting female literacy in the
country through voluntary organisations;

(d) the number of National Literacy Mission projects
sanctioned for Non-Governmental Organizations by the

Government particularly in rural areas during the above
period;

(e) whether the Government has reviewed the
performance of the Government agencies and NGOs;

(f) if so, the details thereof;

(9) the monitoring mechanism to examine the
performance;

(h) the action taken/proposed to be taken against
the Government agencies/NGOs whose performance is
not satisfactory; and

(i) the steps taken to increase the performance of
Adult Education Programme?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! D.
PURANDESWARI): (a) Under the Adult Education
Programme, funds are not released to State Govemments
and Union Territory Administrations, but directly to District
and State level registered societies. Statement-| indicating
the amount released to these societies for implementation
of Adult Education Programmes during the last three years
and current year, State-wise, is enclosed.

(b) So far, Literacy Campaigns have been launched
in 597 districts of the country. Statement-Il indicating the
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districts covered under Total Literacy Campaign, Post
Literacy Programme and Continuing Education Programme
is enclosed.

(c) Under the scheme of financial assistance to NGOs
working in the field of aduit education, Accelerated Female
Literacy Projects were sanctioned in some of the districts
where female literacy was less than 30%. Such projects
were taken up through Non-Governmental Organizations
(NGOs) in Uttar Pradesh and Orissa to cover 24.53 lakh
and 9.10 lakh women illiterates respectively in the 16-35
age-group in these two States.

(d) The number of literacy projects sanctioned to
NGOs during 2002-03 and 2003-04 is 99 and 117
respectively. No fresh projects have been sanctioned
thereafter.

(e) to (g) The performance of the programme is
monitored by the State Literacy Mission Authorities of the
concerned States and also through the Monthly Monitoring
Moetings with the implementing agencies. The
programmes are also externally evaluated by the Institutes
of Social Science and Research. The Utilization
Certificates in respect of the expenditure incurred and
Audited Accounts are also obtained from the implementing
agencies. During 2003-04, evaluation of 97 NGOs, which
implemented the Female Literacy Programme in 8 districts
of Uttar Pradesh, had been conducted by the National
Sample Survey Organization (NSSO) and Programme
Evaluation Organization (PEO) of Planning Commission.
The district-wise achievement reported in evaluation is
given in the following table:

MARCH 14, 2006

to Questions 240

Sl.No. AFLP Districts Results
1. Baharaich 69.96%
2. Shravasti 56.12%
3. Balrampur 56.51%
4. Gonda 66.83%
5. Siddarthnagar 70.83%
6. Maharajganj 70.32%
7. Rampur 79.92%
8. Budaun 80.51%

The evaluation of NGOs, which implemented the
female literacy project in Orissa, has been entrusted to
empanelled evaluation agencies.

(h) and (i) The Literacy Programmes implemented
by the Zilla Saksharata Samities are reviewed in the
Monthly Monitoring Meetings held by the State Literacy
Mission Authorities, where the performance of each district
is reviewed and appropriate remedial/corrective action
taken, wherever required. Concerted efforts are being
made to improve the quality for the programme through
better monitoring, providing adequate resource support
though State Resource Centres and by convergence with
other development programmes. A performance linked
grading system was introduced for the NGOs implementing
projects in Uttar Pradesh and Orissa. Those NGOs whose

performance is not found to be satisfactory are not
sanctioned any new projects.

Statement /

Grants released dunng the last three years & current year under vanous schemes
of National Literacy Mission (NLM)

(Rs. in lakhs)
SI.No. State/UT 2002-03 2003-04 2004-05 2005-06
(till 28.2.2006)
1 2 3 4 5 6
1. Andhra Pradesh 1074.89 2466.87 1124.60 2424.82
2. Arunachal Pradesh 186.25 10.00 147.97 ' 67.30
3. Assam 110.70 109.67 184.23 80.91
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1 2 3 4 5 6
4, Bihar 961.53 873.66 1168.67 901.34
5. Chhattisgarh 284.76 37.67 546.24 383.34
6. Goa 24.01 12.14 16.08 21.80
7. Gujerat 1879.96 1749.54 742.57 1074.58
8. Haryana 82.21 101.61 446.25 204.05
9. Himachal Pradesh 26.40 87.97 40.65 60.02
10. Jammu and Kashmir 61.41 350.39 153.09 148.98
11. Jharkhand 374.18 175.84 220.84 1110.62
12. Karnataka 2016.52 1451.01 2774.54 1965.56
13. Kerala 269.63 657.46 742.16 260.22
14. Madhya Pradesh 3825.75 2125.51 3199.81 558.48
15. Maharashtra 203.84 507.26 591.14 3189.60
16. Manipur 16.25 186.60 172.88 84.22
17. Meghalaya 32.00 50.91 194.11 26.29
18. Mizoram 88.40 31.70 15.00 13.72
19. Nagaland 0.00 168.42 152.68 19.97
20. Orissa 466.09 795.43 791.77 578.04
21, Punjab 92.38 76.29 48.02 449.79
22. Rajasthan 2591.46 2204.11 2332.98 805.87
23. Sikkim 36.60 7.50 0.00 0.00
24, Tamil Nadu 741.71 1062.84 1846.28 862.18
25. Tripura 165.00 76.43 344.86 26.14
26. Uttar Pradesh 4120.41 . 212067 2335.75 2886.44
27. Uttaranchal 60.63 113.71 287.49 845.36
28. West Bengal 201.79 4077.72 1753.03 1874.34
29. Chandigarh 118.39 67.24 149.08 25.67
30. Delhi 89.50 203.31 127.03 94.15
31. Pondicherry 0.00 32.63 0.00 0.00

32. Daman and Diu 0.00 0.00 0.00 0.00
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1 2 3 4 5 8
33. Andaman and Nicobar Islands 0.00 0.00 0.00 0.00
34, Dadra and Nagar Haveli 0.00 0.00 0.00 0.00
35. Lakshadweep 0.00 11.74 11.74 17.01
Total 2029185 21985.74 22661.50 21240.78
Statement I/
Districts coversd under Literacy Programmes
Sl Name of States/UTs No. of Distt. Total Literacy Post Literacy Continuing Total distts.
No. Campaign Programme Education covered
Programme
1 2 3 4 5 6 7
1. Andhra Pradesh 23 0 2 21 23
2. Arunachal Pradesh 16 15 0 0 15
3. Assam 23 13 10 0 23
4, Bihar 38 14 21 3 38
5. Chhattisgarh 16 1 13 2 16
6. Dethi 9 0 0 9 9
7. Goa 2 2 0 0 2
8. Gujarat 25 0 2 23 25
9. Haryana 19 8 7 4 19
10. Himachal Pradesh 12 0 1 1 12
1. Jammu and Kashmir 14 14 0 0 14
12. Jharkhand 22 8 9 5 22
13. Kamataka 27 0 1 26 27
14. Kerala 14 0 0 14 14
15. Madhya Pradesh 45 0 3 42 45
16. Maharashtra 35 3 7 25 35
17. Manipur 9 9 0 0 9
18. Meghalaya 7 4 3 0 7
19. Ml;omm 8 0 0 8 8
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1 2 3 4 5 6 7
20. Nagaland 8 8 0 0 8
21. Orissa 30 6 21 3 30
22. Punjab 17 7 9 1 17
23. Rajasthan 32 0 1 31 32
24.  Sikkim 4 4 0 0 4
25, Tamil Nadu 29 0 1 28 29
26. Tripura 4 0 0 4 4
27. Uttaranchal 13 0 5 8 13
28. Uttar Pradesh 70 11 35 24 70
29. West Bengal 19 0 2 17 19
30. Andaman and Nicobar lalands 2 0 0 0 0
31. Chandigarh 1 0 0 1 1
32. Dadra and Nagari Haveli 1 1 0 0 1
33. Daman and Diu 2 0 1 0 1
34. Lakshadweep 1 0 0 1 1
35. Pondicherry 4 0 0 4 4
Total 600 128 164 305 697

Target under PMRY

2525. SHRI ADHALRAO PATIL SHIVAJIRAO: Will
the Minister of AGRO AND RURAL INDUSTRIES be
pleased to state:

(a) whether sponsoring of a much larger number of
applicants than the actual target under Prime Minister's
Rozgar Yojana has led to dissatisfaction amongst the
intended beneficiaries;

(b) it so, the details thereof and the norms tixed for
the purpose;

(c) the action taken by the Government to achieve
the target each year;

(d) whether the apathy of the participating Banks is
the main contributory - factor for continued poor

performance under District Credit Plan and other welfare
scheme; and

(e) if so, the action taken to improve the situation
and achieve the targets?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) and '(b) The Prime
Minister's Rozgar Yojana (PMRY) is implemented through
the District Industries Centres (DICs) of the States/Union
Territories (UTs) and banks, in the rural areas as well as
urban areas. The PMRY norms provided for sponsoring
of applications numbering 125 per cent of the targets.
However, in practice, many DICs do sponsor more
applications.

(c) The primary responsibility of implementing the
PMRY in accordance with the norms of the Yojana thus
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lies with the State/Union Territory Governments. The
steps taken by the Central Government to see that the
Yojana is implemented according to the norms in
achieving the targets include instructions to States/banks
for monthly monitoring of progress as per the ‘Quarterly
Schedule’' prescribed by the Central Government for
sponsoring and sanctioning of applications, advice to hold
regular meetings of the District Task Force on sponsoring
of pnma-facie eligible applications, regularly convening
meetings of the Block Level Task Force Committee and
ensuring participation of banks in such meetings,
instructions to banks to dispose of applications for loans
up to Rs. 2 lakh within four weeks provided the loan
applications are complete in all respects, etc.

(d) and (e) While it cannot be stated that the banks
are apathetic to satisfactory implementation of the PMRY,
the actual performance of the banks in some Districts/
States is not always satistactory. The Government has
set up an inter-Ministerial Group to review the PMRY
and make recommendations for improving its efficacy.
The information regarding District Credit Plan is not
maintained at the central level. However, credit flow under
the PMRY has increased from Rs. 1198 crore in
2002-03 to Rs. 1471 crore in 2004-05.

Committee on Mining Problems

2526. SHRIMATI JAYABEN B. THAKKAR: Will the
Minister of MINES be pleased to state:

(a) whether the Government Committee set up under
an Additional Secretary of Ministry of Mines has submitted
a Report with recommendations to solve various mining
problems;

(b) if so, the details of various recommendations
made by the said Committee; and

(c) the details of the recommendations accepted and
implemented so far?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) to (c) Yes,
Sir. The Additional Secretary Committee (AS Committee)
has submitted its report. Meanwhile, a High Level
Committee has been set up under the chairmanship of
Shri Anwarul Hoda, Member, Planning Commission to
review the National Mineral Policy and to recommend
possible amendments to the: Mines and Minerals
(Development & Regulation) Act, 1957 to give a fillip to
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private investment in the mining sector. The
recommendations of the AS Committee have been sent
for consideration of the High Level Committee. The High
Level Committee has not submitted its recommendations

yet.
Setting up of Study Centres

2527. SHRI JASHUBHAI DHANABHAI BARAD: Will
the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the number of study centres set up under the
Total Literacy Programme, State-wise;

(b) whether there is any proposal to increase the
study centres to achieve the target of educating all by
2015; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) The Total Literacy Programme is
volunteer based and literacy is imparted by the Volunteer
Teachers to non-literates. Volunteer Teachers impart
literacy to learners at convenient locations. The
programme is implemented in a campaign mode and does
not envisage setting up of permanent study centres.

(b) and (c) Do not arise.
State Trading Corporation in Retall Segment

2528. SHRI ANANTA NAYAK: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether State Trading Corporation (STC) proposes
to increase the share of the STC brand in the retail
sector;

(b) if so, the details in this regard,;

(c) the details of products being sold by STC through
retail outlets; and

(d) the details of profit earned by STC through retail

segment and proposed to earn after the expansion in
retail segment? .

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND



249 Whitten Answers

INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) M/s
STC, on a pilot scale, have introduced a few commodities
in the retail sector, under its own brand name.

(c) The products sold by STC under its brand are
Mustard Oil, Tea, Sugar, Pulses, Wheat Flour, Wheat,
Rice, Dates, Honey and Cumin Seeds.

(d) The business turnover and margin, in the retail
marketing of STC's branded products has been negligible.
Being a pilot sale operation, it is premature to forecast
the anticipated profit at this stage.

Commando Training to NSG Women

2529. SHRI E.G. SUGAVANAM: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government proposes to give training
to more NSG women commandos for their deployment
as sky marshals;

(b) if so, the details thereof, and

(c) the time by which the requisite number of
commandos will be fully trained for deployment?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (c) Women Commandos inducted in NSG against
authorized strength are trained and deployed as per
requirement of the force.

Educational System

2530. PROF. M. RAMADASS: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the World Bank has pointed out a
defective picture of educational system, especially of Sarva
Shiksha Abhiyan in the country;

(b) if so, the details thereof;

(c) whether the Government agrees with the view
that giving of greater importance to accountability,
autonomy and local initiative is required to improve the
educational system;

(d) it so, the details in this regard; and
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(e) the steps taken by the Government to improve
the existing educational system?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI D.
PURANDESWARI): (a) to (8) An independent review of
implementation of Sarva Shiksha Abhiyan (SSA) is
conducted every six months through a Joint Review
Mission comprising the representatives of Development
Partners (World Bank, European Commission (EC) and
the Department for International Development (DFID) of
United Kingdom) and representatives of Government of
India. The last review was conducted during January 2006.
Salient findings are indicated below:

o Overall more children in schools: The number
of out-of-school children in India has fallen from
25 million in 2002-03 to 13.5 million in 2005-08.

» More girls, children from disadvantaged
communities and disabled children i schools.
Share of girls in total enroiment rose from 44
per cent in 2002 to 47 per cent in 2006.

Share of children from Scheduled Caste and
Scheduled Tribe communities increased from
18.92% and 10.3% respectively in 2002-03 to
20.6% and 19.4% respectively in 2004-05.

Share of disabled children in primary schoois
rose from 0.6 to 1.37 percent during the same
period.

* More children moving to upper pnmary grades.
Transition rates primary to upper primary levels
rose from 75 percent in 2002 to 87 percent in
2005.

* The trend towards greater decentralization and
community participation is evident.

Sarva Shiksha Abhiyan has been focusing on greater
empowerment of the community and community
organisations for monitoring and supervision of the
functioning of schools. The programme is implementing
several measures to improve the quality of education and
has put in place system for regular monitoring of students
learning levels.

Creation of Basic Infrastructure in Cluster Basis

2531. SHRI K.C. PALANISAMY: Will the Minister of
AGRO AND RURAL INDUSTRIES be pieased to state:

(a) the details of the tiny sector industrial units under
the integrated infrastructure development scheme for the
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creation of basic infrastructure in cluster basis in Tamil
Nadu;

(b) whether the scheme is being extended to other
parts of the State where it is not in operation so far,

(c) if so, the details thereof, and
(d) if not, the reasons theretor?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) The number of small and
iny units set up in the seven new Integrated Infrastructural
Levelopmem (ID) Centres established in Tamil Nadu
under the IID Scheme Is 1094.

(b) and (c) The |ID Scheme is demand-driven.
Extension of the Scheme to other parts of Tamil Nadu
thus depends on the State Government submitting
acceptable proposals for this purpose.

(d) Does not arise.
[Translation]
Common Entrance Test

2532. SHRI NIKHIL KUMAR CHOUDHARY: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government has issued an order to
conduct an All India Combined Examination for admissions
in Managment, Engineering and M.A. etc. courses from
the year 2005-06 and onwards;

(b) if so, whether the said examination has been
scrapped before being held;

(c) it so, the details thereof alongwith the reasons
therefor;
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(d) whether it is a move to maintain the autonomy of
educational Institutions disregarding the interests of
students; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) No, Sir.

(b) to (e) Does not arise.
[English]
Education to Girls

2533. SHRIMATI JYOTIRMOYEE SIKDAR: Wil the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the University Grants Commission (UGC)
has implemented the Single Girl Child Scholarship
Scheme;

(b) it so, the salient features thereof, and

(c) the details of the UGC scholarship awardees since
the introduction of the scheme, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) and (b) Yes, Sir. An eligible girl student is
ontitied for the Single Girl Child Scholarship. The
Scholarship amount is Rs. 2,000 per month for a period
of two years for each awardee.

(c) The UGC has not earmarked any number of
scholarship State-wise. The selection of candidate is on
the basis of fulfilling the eligibility criteria under the
scheme. However, a State-wise list of awardees under
the scheme of Indira Gandhi PG Scholarship for Girl
Child is enclosed as Statement.

Statement

State-wise List of Candidates under the scheme of Indira Gandhi PG Scholarship
for Singla Girl Child (2005-2006)

SI.No. Name(s) of Number of Number of Total
States/UTs Candidates Candidates
Phase-| Phase-ll
1 2 3 4 5
1. Andaman and Nicobar Islands 0 0 0
2. Andhra Pradesh 84 48 132
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1 2 3 4 5
3. Arunachal Pradesh 0 0 0
4.  Assam 6 2 8
5.  Bihar 5 0 5
6. Chandigarh 0 1 1
7. Chhattisgarh 0 1 1
8. Daman and Diu 0 0 0
9. Delhi 21 23 44

10. Dadra and Nagar Haveli 0 0 0
1. Guijarat 10 3 13
12 Goa 0] 0 0
13. Haryana 6 2 8
14 Himachal Pradesh 4 1 5
15. Jammu and Kashmir ) 1 0 1
16. Jharkhand 5 3 8
17. Karnataka 28 19 47
18. Kerala 538 232 770
19. Lakshadweep 0 0 0

20. Madhya Pradesh 3 2 5

21, Maharaghtra 39 25 64

22. Manipur 2 0 2

23. Mizoram 3 3 6

24,  Meghalaya 0 0 0

25. Nagaland 0 1 1

26. Orissa 16 6 21

27. Pondicherry 1 4 5

28.  Punjab 6 5 1

29, Rajasthan 4 3 7
30. Sikkim 0 0 0

31. Tamil Nadu 188 113 301
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1 2 4 5
32. Tripura 9 12
33. Uttar Pradesh 15 42
34, Uttaranchal 3 "]
35. Waest Bengal 42 84

Total 1047 566 1613

Production of Copper and Lead

2534. SHRI KISHANBHAI V. PATEL: Will the Minister
of MINES be pleased to state:

(a) the names of the States producing copper and
lead;

(b) the quantum of these minerals produced during
each of the last three years and thereafter, State-wise;
and

(c) the steps taken by the Govemment to increase
the production of copper and lead?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) States of
Jharkhand, Madhya Pradesh, Rajasthan and Sikkim
produce copper, whereas States of Andhra Pradesh,
Rajasthan and Sikkim produce lead.

(b) State-wise annual production of copper ore is as
under:

(Qty. in Tonnes)

States 2002-03 2003-04 2004-05 (P)
Jharkhand 89486 Nil* Nil*
Madhya Pradesh 2273531 2321026 2053711
Rajasthan 701773 574283 871632
Sikkim$ 6503 7663 5815
Total 3071293 2802972 2931158

* Due to unaconomic operation, production activities were stopped
during June 2003 at Surda Mine in Ghatsila, Jharkhand.

$ The production of ore relates to muiti metal ore containing
Cu, Pb and Zn. (P) Provisional.

State-wise annual production of lead concentrate is
as under:

(Qty. in Tonnes)

States 200203  2003-04 2004-05 (P)
Andhra Pradesh 3153 Nil Nil
Rajasthan 55806 72958 81601
Sikkim 148 m 34
Total 59107 73069 81635
(P) Provisional.

(¢) To increase the exploration and production of
copper, lead etc., the Government of India has opened
up the non-fuel and non-atomic mineral sector for private
investment including foreign direct investment involving
reconnaissance, prospecting and mining operations.
Besides, prospecting work has been carried out by the
Geological Survey of India and State Directorates of
Geology & Mining. Hindustan Copper Limited, a public
sector undertaking under the Ministry of Mines, has also
stepped up its development work to sustain/increase
production of ore in its leasehold areas. Hindustan Zinc
Limited, which produces lead, has also expanded its
mining and smelting capacity.

[Trans/ation]
Production/Consumption of Cement

2535. DR. LAXMINARAYAN PANDEY:
SHRIMATI MANEKA GANDHI:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state: '
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(a) the production/consumption of cement in the
country at present;

(b) the current percentage market share of foreign
cement companies in the cement industry of the country;

(c) whether Swiss cement companies has captured
24 percent of Indian cement market by acquiring major
stake of Gujarat Ambuja cement company too; and

(d) if so, the steps taken by the Government to
protect the interests of Indian cement producers?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY

PHALGUNA 23, 1927 (Saks)
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OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) The production and consumption of cement
in the country at present is given as under:-

(In Million Tonnes)

Year Production Consumption
2004-05 127.57 123.08
2005-06 115.40 110.28

(Upto January, 2008)

(b) The production share of cement companies with
foreign equity is as under:—

SI.No. Name of company

Foreign participant

Production (in Mn. tons) Share in
(Apr. 2005~Jan. 2006) total production

1. Associated Cement M/s. Hoicim, 14.62 12.67%
Companies Ltd. Switzerland
2. Gujarat Ambuja Cements Ltd. M/s. Holcim, 12.36 10.70%
Switzerland
3. Lafarge India Ltd. M/s. Lafarge, France 3.71 3.21%
4, Zuari Cement Ltd. M/s. Itaicementi, Italy 2.30 1.99%
(c) No, Sir. THE MINISTER OF TRIBAL AFFAIRS AND

(d) Does not arise.

[English]

Construction of Bridge over Lohit
and Khabolu River

2536. DR. ARUN KUMAR SARMA: Will the Minister
of DEVELOPMENT OF NORTH EASTERN REGION be
pleased to refer to reply to USQ No. 2915 dated
13.12.2005 and state:

(a) whether NEC has completed its examination of
the projects relating to construction of bridge over Lohit
and Khabolu river alongwith its connecting road and
strengthening of the Lakhimpur College of Veterinary
Science in Assam; and

(b) if so, the details and present status of the
projects?

MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI P.R. KYNDIAH): (&) No, Sir. The DPR
for the Bridge over Lohit and Khabolu river alongwith its
connecting roads has not yet been received by the NEC
from the Government of Assam. The project
“Strengthening of Lakhimpur College of Veterinary
Science” in Assam requires SFC approval. NEC has,
therefore, requested the Government of Assam to submit
the DPR together with the requisite SFC Memo which is
awaited.

(b) Does not arise in view of (a) above.
Examination Coaching Facllity for STs

2537. SHRI M. SHIVANNA: Will the Minister of
TRIBAL AFFAIRS be pleased to state:

(a) whether the Department of Social Welfare is
running P.E.T.C. at Bangalore to provide coaching to IAS/
IPS/KPSC/CET and other competitive examinations for
the ST students under the Centrally sponsored scheme;
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(b) if so, whether Karnataka State has urged the
Centre to release funds for the years 2004-06 and
2005-06;

(c) it so, the details and status thereof, and
(d) the time by when it is likely to be cleared?

THE MINISTER OF TRIBAL AFFAIRS AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI P.R. KYNDIAH): (a) to (d) The Ministry,
under Centrally Sponsored Scheme of Coaching & Allied,
received proposals from the Social Welfare Department,
Government of Karnataka for imparting coaching to ST
students for Civil Services (Prelims & Mains), Professional
Courses, Subordinate Services and Lower Subordinate
Services during the years 2004-05 and 2005-06. The
Government of India has released Rs. 1.92 lakhs for
imparting coaching to 62 ST students to the State
Government during 2004-05. The proposal for 2005-06
for imparting coaching to 6i ST students has already
been processed as per the procedure.

Import of Second Hand Telecom Goods

2538. SHRI SUGRIB SINGH: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government has permitted import of
second hand telecom capital goods in the country;

(b) if so, the details thereof alongwith the reasons
therefor;

(c) the value of second hand telecom capital goods
imported during each of the last three years and
thereafter, and

(d) the extent to which the import of second hand
telecom capital goods has affected quality of telecom
services in the country?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Second
hand capital goods are freely importable in terms of Para
2.17 of the Foreign Trade Policy. However, second hand
personal computers, laptops, printers are not aliowed
except against a licence.
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(c) The c.if. value of the licences of second hand
computers/laptops during the last three years is:

2002-2003 & 2003-2004 Rs. 16,60,485.80

2004-2005 Rs. 24,75,15,238.25

2005-2006 Rs. 78,75,000.00

(d) Telecom Regulatory Authority of India (TRAI) has
notified regulations on Quality of Services for various
services. The services provided by Telecom Service
Operators are monitored by TRAI with  reference to
parameters laid down. TRAI brings out quarterly report
regarding services rendered by various service providers.
As per report of TRAI there is no nexus between use of
second hand capital goods and level of Quality of Service.

[Translation]
Setting up of World Class Universities

2539. CHAUDHARY BIJENDRA SINGH: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether Government proposes to establish some
world class universities in the country;

(b) if so, the details thereof;

(c) whether the site for setting up of such universities
have been identified; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) The present policy is to encourage existing
Central Universities and other institutions of higher leaming
to achieve excellence in quality.

(b) to (d) Do not arise.
Setting up of Small Scale Industries

2540. SHRI RAMDAS ATHAWALE: Will the Minister
of SMALL SCALE INDUSTRIES be pleased to state:

(a) whether the Government has taken any steps to
set up at least one small scale industry in each village

to stop the exodus of unemployed to the urban areas;
and
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(b) if so, the details thereof?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) and (b) Small Scale
Industries (SS|) are set up by individuals and not by the
Government. However, the Central Government assists
the States/Union Territories (UTs) in encouraging potential
entrepreneurs to set up small scale industries all over
the country, including villages. In particular, the Central
Government assists the States/UTs in sefting up new
Integrated Infrastructural Development (lID) Centres (and
also upgrading existing Industrial Estates) in which SSI
units can be set up. Fifty per cent of these new IID
Centre have to be in rural areas. Further, to facilitate
setting up village industries, the Central Government
implements two credit-linked subsidy schemes for
employment generation, namely, the Rural Employment
Generation Programme (REGP) in rural areas and small
towns, and the Prime Minister's Rozgar Yojana (PMRY)
for the educated unemployed youth in the rural as well
as urban areas.

[English]
Policy on Captive iron Ore Mining

2541. SHRI RAYAPATI SAMBASIVA RAO: Will the
Minister of MINES be pleased to state:

(a) whether the Indian Steel Industry has sought a
policy framework from the Government that puts the
processing of captive iron ore mining lease applications
from the domestic integrated steel companies on the fast
track;

(b) if so, whether the Industry has pointed out that
such a move would neutralize the dis-advantage that exist
in the form of high freight cost low level productivity poor
infrastructure, high cost of power that makes Indian steel
uncompetitive especially at a time when competition is
getting fierce;

(c) it so, whether the Government has considered
the proposal made by the steel Industry;

(d) if so, the details thereof; and
(e) the time by which it is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) Yes,
Sir.
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(c) to (e) A high level committee has been constituted
under the Chairmanship of Shri Anwar-ul-Hoda, Member,
Planning Commission, to review the National Mineral
Policy, 1993 and recommend possible amendments to
the Mines and Minerals (Development and Regulation)
(MMDR) Act, 1957. One of the Terms of Reference of
the Committee is to review the existing procedures for
granting mineral concessions and suggest ways for their
streamlining and simplification. The Committee has not
submitted its recommendations yet.

Alcoholic Personnel of CRPF

2542. SHRI KULDEEP BISHNOI: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the CRPF has identified personnel who
are in danger of getting alcoholic;

(b) if so, the details and reasons therefor; and

(c) the steps taken by the Govermment to launch a
major intervention programme to save them from tuming
chronic tipplers?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
and (b) Out of total force strength of 2,48,689, only 496
chronic cases of alcoholism have been found in CRPF.
The reasons leading to alcoholism are: separation from
family for long durations and stress, mostly due to
domestic problems.

(c) To create awareness among force personnel about
alcoholism and substance abuse, lectures are delivered
by Medical Officers in UnitYGC about alcoholism and its
abuse. Early symptoms and signs of addiction/dependence
are explained. CRPF Wives Welfare Association (CWWA)
in association with Society for Promotion of Youth Masses
(SPYM) and UNODC (United Nation Office on Drug and
Crime) has also taken an Iinitiative in this regard.

Chronic cases of alcoholism are treated at Base
Hospital of CRPF by psychiatrists and also in de-addiction
clinics.

Single Window Clearance for Industrial investment

2543. SHRI ASADUDDIN OWAISI:
SHRIMATI SUMITRA MAHAJAN:
SHRI KAILASH MEGHWAL:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:
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(a) the details with regard to the system to be
followed by an investor for investment in industrial sector;

(b) whether the investors are required to obtain
clearance from several Government agencies prior to
investment in industrial sector despite having the system
of single window clearance;

(c) it so, the detalls thereof alongwith the measures
being taken by the Government for the speedy disposal
of industrial investment proposals;

(d) whether FICCI has requested the Government to
get away with the cumbersome process of clearance of
industrial investment proposals; and

(e) if 80, the details thereof alongwith the reaction of
the Government?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) to (e) Under the liberalized economic
environment, most sectors/activities have been deregulated
from licensing requirements and entrepreneurs desirous
of setting up of industrial units are required to file Industrial
Entrepreneur Memorandum (lIEM). Foreign Direct
Investment (FDI) upto 100% is allowed under the
automatic route in most sectors/activities. However, the
policy is subject to sectoral regulations & requisite
clearances. FICC! has requested the Government to
simplify the clearance mechanism of industrial investment
proposals. Industrial Policy, including FDI Policy, is
reviewed on a continuing basis with a view to liberalise,
and simplify the procedures.

Peace Talks with DHD

2544, SHRI SANSUMA KHUNGGUR
BWISWMUTHIARY: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Government has initiated any formal
political dialogue/peace talks with the Dimasha Militant
Outfit—'DHD’ of Assam; and

(b) if so, the details of the steps taken and progress
made so far in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) Yes, Sir.
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(b) Three rounds of tripartite talks have been held to
discuss the charter of demands submitted by the Dima
Halam Daogah (DHD). The talks are inconclusive.

Minerais of Economic Value

2545. SHRI M. RAJA MOHAN REDDY: Will the
Minister of MINES be pleased to state:

(a) whether the Govemment proposes to identify
minerals of economic value which would contribute in the
growth of agricultural and heaith sectors; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAM! REDDY): (a) and (b)
Investigation programmes for fertilizer minerals like
phosphorite, apatite etc. in Sidhi district of Madhya
Pradesh and Purulia district of West Bengal are being
carried out by Geological Survey of India. Reserves of
phosphorite in Sagar/Chattarpur and Jhabua districts of
Madhya Pradesh have been identified by Mineral

Expioration Corporation Limited.
Misutilisation of Funds

2546. SHRI D.V. SADANAND GOWDA: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Funds granted for flood relief works
to the State of Kamataka are being misutilised;

(b) if so, whether the Union Government has received
any complaints In this regard;

(c) it so, the details thereof alongwith actual amount
given, utilized and lapsed during current year; and

(d) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b)
No complaint has been received by the Ministry of Home
Affairs regarding misutilisation of funds released from the
Calamity Relief Fund/National Calamity Contingency Fund
to the State Government of Karnataka towards flood relief
operations during the year 2005.

(c) and (d) Do not arise.
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[Trans/ation/
Re-investigation of Gujarat Violence Cases

2547. SHRI MOHAN SINGH:
SHR! ASADUDDIN OWAISI:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Supreme Court has directed the State
Government of Guijarat to re-investigate the cases of
Godhra incident;

(b) if so, the details in this regard;

(c) whether the State Government of Gujarat has
started investigation afresh;

(d) whether the Union Government proposes to
rehabilitate the victims of Gujarat riots on the lines of the
riots of 1984,

(e) if so, the details in this regard; and
(f) if not, the reasons theretor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
As per the information received from the State
Government of Gujarat, an offence under Godhra Railway
Police Station-| has been registered for the incident of
fire that took place in S-6 coach of Sabarmati Express
on 27.2.2002. Several petitions for transfer of the
investigation of the case have been filed in the Supreme
Court. No direction either for re-investigation or for transfer
of the case has yet been given by the Supreme Court.
The case is pending for trial in the POTA Court. The
Supreme Court has stayed the trial of this case.

(b) and (c) Do not arise.

(d) to (f) At present there is no such proposal since
the riots of 1984 were not communal riots as only one
community was affected and as such had to be dealt
altogether on different footing.

[English]
New Agro and Rural industries Policy

2548. SHRI SUBODH MOHITE: Will the Minister of
AGRO AND RURAL INDUSTRIES be pleased to state:
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/

(a) whether the Government proposes to formulate a
new Agro and Rural Industries policy; and

(b) if so, the details thereof?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) and (b) The Govemment
has been promoting khadi, village and coir industries
through the Rural Employment Generation Programme
(REGP), Prime Minister's Rozgar Yojana (PMRY),
schemes for development of the khadi and coir sectors,
etc. Further, in keeping with the declaration in the National
Common Minimum Programme and announcement in the
July 2004 budget speech of the Finance Minister, the
Government has introduced a bill in the Lok Sabha to
amend the existing Khadi and Village Industries
Commission (KVIC) Act with the aim of revamping the
organisation and functions of the KVIC and also approved
the Scheme of Fund for Regeneration of Traditional
Industries (SFURTI!) for development of 100 clusters in
the khadi, coir and village industries, over five years
beginning 2005-06.

[Translation]
Mining and Geological Studies

2549. SHRI KAILASH NATH SINGH YADAV: Will
the Minister of MINES be pleased to state:

(a) the achievements made by Indian mining and
geological studies during the last three years;

(b) whether funds allocated for the mining and
geological studies are not being optimally utilized;

(c) if so, the reasons therefor;

(d) the details of funds allocated and schemes under
the IBM-BRGM projects by the Union Government,
scheme-wise;

(e) the details of funds allocated and utilized for the
purchase of equipment for laboratories for Indian Mines
Bureau; and

(f) the details of works completed during Ninth Plan?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) to (f)
Information is being collected and will be laid on the
Table of the House.
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Promotion of Marketing of Tribal Products

2550. SHRI TEK LAL MAHTO: Will the Minister of
TRIBAL AFFAIRS be pleased to state:

(a) whether the Government is considering to promote
the marketing of tribal products/produce;

(b) if so, the details thereof; and
(c) the contribution of TRIFED in this regard?

THE MINISTER OF TRIBAL AFFAIRS AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI P.R. KYNDIAH): (a) to (c) The promotion
and marketing of tribal products/produce is being done
through the Tribal Cooperative Marketing Development
Federation of India Ltd. (TRIFED).

TRIFED undertakes the promotion and marketing of
tribal handicrafts and processed/value-added Minor Forest
Produce (MFP) and Surplus Agricultural Produce (SAP)
through a series of marketing and development initiatives,

e.g.

— Direct sale through their eleven sales-outlets
called ‘TRIBES India’ and by consignment sales
through twenty State Level Organisations located
in 22 cities in various States. TRIBES India is
also engaged in exporting handicrafts abroad.

— Retail marketing of tribal MFP products like
Honey, Hill Brooms, Shikakai, Soapnut, Amla and
Medicinal Powders besides organically grown
agricultural produce like Rajma, Cashew, Red
Chilli, Turmeric, etc.

— TRIFED promotes these tribal products by
participating in exhibitions and meals also and
displaying these items.

— TRIFED also organizes Tribal Artisan Melas in
which they invite tribal artisans to display their
skills and sell their products as well.

— In January 2006 TRIFED organised a National
Tribal Craft Expo in Delhi at the Delhi Haat for
display and sale of art and craft of tribals of
various States.

— TRIFED also imparts training to tribals so as to
upgrade their skills and to educate them on ways
of sustainable collection as well as improved
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quality of Minor Forest Produce in respect of
MFP products like wild honey extraction,
production of Hill Brooms, making of leaf-plates/
leaf-cups (pattals/donnas) etc. It is also proposing
to impart training to gum pickers/collectors.

— TRIFED has started a project for cultivation and
marketing of medical plants (like Sated Musli)
at Jagdalpur, Distt. Bastar, Chhattisgarh.

[English]
Custodial Death

2551. SHRI ADHIR CHOWDHURY:
SHRI UDAY SINGH:
SHRI M.K. SUBBA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the police in various States, particulary
in Delhi are not following guidelines in respect of cases
of arrest and detention;

(b) if so, the reasons thereof alongwith the action
taken in this regard;

(c) whether the Supreme Court has expressed
concern over the growing number of custodial violence in
the country and police using third degree methods to
interrogate the accused;

(d) if so, the reaction of the Government on the
views of the Supreme Court;

(e) the number of custodial deaths reported during
each of the last three years, State-wise and UT-wise;
and

(f) the action taken by the Government against such
erring officers?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (d) The Government has circulated the guidelines laid
down by the Hon'ble Supreme Court on arrest and
detention to all the State Governments and Union
Territories (UTs) for compliance. The Hon’ble Supreme
Court has directed the State Human Rights Commissions
to constitute a sub committee in their respective
Commissions with a view to oversee whether the



269 Whitten Answers

11 requirements as speit out in D.K. Basu's case are
being carried out or not and to take all such further
necessary steps as are required to ensure that those
requirements are carried out. It shall bs open to such
sub-committee to make surprise checks with a view to
see actual implementation of those requirements. The
Hor'ble Supreme Court has further directed that the report
of the action taken by the Committee constituted by the
State Human Rights Commissions, as per the order
above, is to be sent to them directly.
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(e) As per the reports received by the National
Human Rights Commission (NHRC) from various States
and UTs, a statement indicating the number of custodial
deaths from the year 2003-2004, 2004-2005 and 2005-
2006 (upto 28.2.2006) is enclosed.

(f) Law and Order is a State subject. The NHRC,
however, makes recommendations to the State
Government concemed to take disciplinary action, which
include prosecution as well as compensation, against the
errant officers involved in custodial deaths, wherever their
guilt has been established after inquiry by NHRC.

Staternent

Custodial Deaths reported fo MHRC from State Govemments duning the years 2003-2004
fo 2005-2006 (Up to 28.2.2006)

State 2003-2004 2004-2005 2005-2006
(Up to 28.2.2006)
PC JC Total PC JC Total PC JC Total

1 2 3 4 5 6 7 8 9 10
Andhra Pradesh 10 114 124 13 116 129 7 124 131
Arunachal Pradesh 2 1 3 -— 2 2 1 —_ 1
Assam 6 18 24 4 11 15 4 25 29
Bihar 9 139 148 3 150 153 1 227 228
Goa — —_ 0 - 4 4 1 4 6
Gujarat 20 37 57 15 54 69 19 49 68
Haryana 2 49 51 2 49 51 3 57 60
Himachal Pradesh - 2 2 — 5 5 - 5 5
Jammu and Kashmir - - 0 - - 0 1 —_ 1
Karnataka 4 52 56 9 51 60 5 57 62
Kerala 4 51 65 6 51 57 5 38 43
Madhya Pradesh 3 30 33 2 49 51 3 38 41
Maharashtra 32 148 180 23 138 161 18 104 122
Manipur _— — 0 — — 0 —_ —_— 0
Meghalaya 3 3 6 2 6 8 0 4 4
Mizoram —_ 2 2 - — 0 - — 0
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1 2 3 4 5 6 7 8 9 10
Nagaland - 0 0 - - 0 0 - ()
Orissa 1 52 53 3 39 42 2 40 42
Punjab 7 81 88 6 65 71 6 90 96
Rajasthan 5 45 50 - 50 50 7 46 53
Sikkim — - 0 - — 0 - -— 0
Tamil Nadu 12 106 118 9 98 107 6 91 97
Tripura - - 0 1 4 5 1 4 5
Uttar Pradesh 18 199 217 7 219 226 17 235 252
West Bengal 13 43 56 11 64 75 8 66 74
Andman and Nicobar Islands — — 0 - 1 1 - 3 2
Chandigarh —_ 4 4 1 3 4 - 3 3
Dadra and Nagar Haveli _— - 0 - - 0 - - 0
Daman and Diu —_ —_ 0 - - 0 — - 0
Delhi 3 22 25 5 27 32 3 28 31
Lakshadweep - —_ 0 - — 0 —_ - 0 .
Pondicherry 1 — 1 1 —_ 1 — 1 1
Chhattisgarh 2 42 44 5 26 31 2 48 50
Jharkhand 3 53 56 5 66 71 4 56 60
Uttaranchal 2 7 9 3 9 12 —_— 9 9
Total Cases 162 1300 1462 136 1357 1493 124 1451 1575
[Translation] THE MINISTER OF TRIBAL AFFAIRS AND

Pre-Exam Coaching Scheme

2562. SHRI KRISHNA MURARI MOGHE: Will the
Minister of TRIBAL AFFAIRS be pleased to state:

(a) whether proposals wroth Rs. 6.40 lakh under pre-
exam coaching scheme for vocational courses for students
belonging to Scheduled Tribe in Madhya Pradesh for
pending with the Union Government; and

(b) the time by which the said amount is likely to be
sanctioned by the Union Goverriment?

MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI P.R. KYNDIAH): (a) and (b) No such
proposal is pending with the Ministry. The Ministry has
sanctioned an amount of Rs. 19.63 lakhs to the State
Government of Madhya Pradesh for providing pre-
examination coaching to scheduled tribes students for
professional courses (Medical and Engineering)
examinations during 2004-05. Out of this, an amount of
Rs. 13.23 lakh was released during 2004-05 and the
balance amount of Rs. 6.40 lakh has aiready been
released during the current financial year.
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Quality of Education

2553. PROF. MAHADEORAO SHIWANKAR:
SHRI SHISHUPAL PATLE:

Wi the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the amount sanctioned by the Govermment for
improving the quality of education in Government and
aided schools during the expired period of the current
Five Year Plan, year-wise;

(b) whether some schools have been identified for
this purpose and assessment made of the required funds
in this regard;

(c) if so, the details thereof;

(d) whether any steps have been taken to improve
the quality of education of science in the revised plan;

(e) if so, whether the States have submitted district-
wise lists of such schools to the Central Government;
and

(f) if not, the reasons therefor alongwith the efforts
made by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (f) The National Policy on Education
accords priority for improvement of the standard of
education at all levels. Concems regarding quality and
equity are continuously addressed by the Central and
State Govemments through appropriate interventions at
various levels. Such interventions include infrastructure
development, supply of teaching-learning material, periodic
revision of the curricula, introduction of subjects in new
and emerging areas, value education, teachers’ training
and deployment, and reforms in the examination system.
During the Tenth Five Year Plan, it was decided to
introduce a composite Centrally Sponsored Scheme called
“Quality Improvement in Schools™ by converging the
following five existing schemes of this Department:-

(i) Improvement of Science Education in Schoois;
(i) Environment Orientation to School Education;

(iit) Introduction of Yoga in Schoois;
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(iv) National Population Education Project; and

(v) Iintemnational Science Olympiads.

It has been decided to transfer the component
“iImprovement of Science Education in Schools” to the
State Governments/Union Territory Administrations as a
State Sector Scheme. The States/UTs shall make
provision for the scheme in their budgets as per their
requirements.

The other four components would be implemented
by the National Council of Educational Research and
Training (NCERT), an autonomous body under the
Department of Secondary & Higher Education, from 2006-
07. The expenditure incurred on the scheme of ‘Quality
Improvement in Schools’ during the first three years of
the Tenth Five Year Plan is indicated below:-

Year Expenditure (Rs. in lakh)
2002-03 1843.15
2003-04 1113.09

2004-05 513.84

[English]

Language Training Programmes

2554. SHRI DUSHYANT SINGH: Will the Minister of
TRIBAL AFFAIRS be pleased to state:

(a) whether the tribal language programmes have
been organized by the Government in various States;

(b) if so, whether any such programme has been
organized in Rajasthan and Chhattisgarh; and

(c) if so, the details thereof?

THE MINISTER OF TRIBAL AFFAIRS AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI P.R. KYNDIAH): (a) Under Sarva Shiksha
Abhiyan (SSA), the States of Andhra Pradesh, Orissa,
Gujarat, Madhya Pradesh, Jharkhand, Karnataka and
Assam have implemented some programmes for helping
tribal students in bridging the gap between the home
and school language at the primary level. These initiatives
are in the nature of primers for classes | to lil, glossaries
and bridge language inventories, workshops, aiphabets
an word carde and teacher training programmes.
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(b) and (c) Rajasthan has not implemented any such
programme. Chhattisgarh has reported that Kurdk (Oraon)
& Halbi language programme has been prepared from
Class | to V, but has not been implemented.

Filling up of Reserved Posts In Andaman and
Nicobar Islands

2555. SHRI MANORANJAN BHAKTA: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) the latest position in regard to filling up of posts
reserved for all reserved categories in Andaman & Nicobar
Administration;

(b) whether all the posts of these reserved quotas
has been filled up completely with no backlog of
vacancies;

(c) it not, the reasons therefor; and

(d) the time by which all the reserved quota vacancies
will be filled up?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) The
information is being collected and will be laid on the
Table of the House.

Loan for Self Employment

2556. SHRI RAVI PRAKASH VERMA: Will the
Minister of AGRO AND RURAL INDUSTRIES be pleased
to state:

(a) the names of the schemes being running by the
Khadi and Village Industries Commission (KVIC) to provide
loans for self-employment to the handicapped persons
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and persons belonging to Scheduled Castes, Scheduled
Tribes, backward classes and lower income groups;

(b) the number of persons benefited in each State
under the scheme during the last three years and current
year, till date, State-wise;

(c) whether the Government proposes to formulate
any new scheme in this regard; and

(d) if so, the details thereof?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) The Khadi and Village
Industries Commission (KVIC) has been implementing a
Central sector credit-linked subsidy Programme, titited the
Rural Employment Generation Programme (REGP), in
collaboration with the Khadi and Village Industries Boards
(KVIBs) of the respective States/Union Territories (UTs).
Under this programme, eligible entrepreneurs are assisted
in establishing village industries, by avalling of loans from
public sector scheduled commercial banks, selected
regional rural banks, cooperative banks, etc., and also
margin money assistance (subsidy) from the KVIC, for
projects with a maximum cost of Rs. 25 lakh.
Entrepreneurs belonging to the categories of scheduled
castes, ex-servicemen, women, etc., are entitled to a
higher margin money assistance.

(b) State-wise details of the additional employment
generated under the REGP during 2002-03, 2003-04,
2004-05 and 2005-06 (upto January 2006) are given in
the enclosed Statement.

() No, Sir.

(d) Does not arise.

Staterment

State-wise additional employment generated under the REGP adunng 2002-03,
2003-04, 2004-05 and 2005-06 (upto January 2006)

Employment (Number of pemoné)

Sl.No.

State/Union Territories 2002-03 2003-04 2004-05 2005-06
(upto January 2006)
1 2 3 4 5 6
1. Andaman and Nicobar islands 1392 504 93 4495
2. Bihar . 1965 3818 5049 5063
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1 2 3 4 5 6
3 Jharkhand 9398 3968 6855 3491
4 Orissa 2816 13431 15241 3496
5. Sikkim 120 2140 3227 607
6. West Bengal 22531 27350 36581 30074
7. Dadra and Nagar Haveli 192 61 0 0
8. Daman and Diu 0 0 o] 0
9. Goa 3566 1716 1670 1845
10. Gujarat 1717 2236 8681 10924
1. Maharashtra 27990 15498 25040 23442
12. Chandigarh 7 162 188 38
13. Delhi 293 231 144 106
14. Haryana 15964 33201 35691 18313
15. Himachal Pradesh 11644 13486 12256 9009
16. Jammu and Kashmir 3129 6845 9406 13532
17. Punjab 31461 13600 30665 16168
18. Rajasthan 43040 51337 38287 27024
19. Andhra Pradesh 34500 31996 66463 44566
20. Karnataka 20648 29958 19478 10508
21. Kerala 21394 50291 16434 12683
22. Lakshadweep 0 127 0 0
23. Pondicherry 5 219 148 566
24 Tamil Nadu 11017 24028 19159 8172
25, Chhattisgarh 7254 19815 18347 12745
26. Madhya Pradesh 10947 23683 40539 10901
27. Uttaranchal 6881 16825 10471 4928
28. Uttar Pradesh 42652 57847 64000 28422
29. Arunachal Pradesh 806 864 1219 1393
30. Assam 7003 15548 25768 23868
31. Manipur 2196 682 1313 118
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1 2 3 4 5 6
32. Meghalaya 2515 217 3789 1778
33. Mizoram 3970 1174 5180 2914
34. Nagaland 981 2332 3851 1475
35. Tripura 2021 4316 3994 1953
Total 361005 471458 530025 332614

Institute of Advanced Studies in Education

2557. SHRI ANANDRAO VITHOBA ADSUL: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the main objectives of setting up of Institute of
Advanced Studies in Education;

(b) whether the said institute is facing the problem in
co-relating the Indian traditions with the need and
aspirations of the modem world;

(c) if so, the details thereof, and

"(d) the main proposals of the Institute to study the
Indian culture scientifically?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) The Institute of Advanced Studies in
Education (IASE) of Gandhi Vidya Mandir, Sardarshahr
(Rajasthan) has the main objective of providing instruction
training and research for the advancement and
dissemination of knowledge.

(b) Government do not maintain record of the
problems of individual institutions and no problem co-
relating the Indian traditions with the need and aspirations
of the modern world, conceming IASE, has been brought
to the notice of the Government.

(c) Does not arise.

(d) Government is not aware of the proposal of IASE
to study the Indian culture scientifically.

NCERT

2558. SHRI IQBAL AHMED SARADGI: Wil the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether National Council of Education Research
and Training (NCERT) has agreed to help the State
Government to revise their syllabi to ensure that this
becomes more student friendly;

(b) if so, the details thereof;

(c) whether the NCERT is intending to grant Rs. 10
lakh to each State in addition to technical support;

(d) whether after reviving the national curriculum, the
NCERT has decided to lend a helping hand to the State
Government for making their information based syllabi
more attractive in approach;

(e) it so, the extent to which these new books for
the States has helped the students; and

(f) the total amount so far provided to the Government
of Karnataka?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (f) Following the approval of National
Curriculum Framework (NCF)-2005 by the Central Advisory
Board of Education (CABE) in September, 2005, National
Council of Educational Research and Training (NCERT)
has given suggestions to the States to set up core groups
to ensure that syllabi used in States and UTs reflect
ideas presented in NCF-2005. NCERT has offered to
provide technical resource support to the core groups set
up by States/UTs through the involvement of resource
persons. NCERT has not released any funds to
Government of Karnataka for this purpose so far.

Setting up of Additional Schools

2559. SHRIMATI ARCHANA NAYAK:
SHRI M.P. VEERENDRA KUMAR:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether the Government proposes to set up 350
additional Kasturba Gandhi Balika Vidyalayas in the
country;

(b) it so, the number of students belonging to
scheduled castes, scheduled tribes, other backward
classes and minorities likely to be benefited by the new
schools; and

(c) the funds earmarked and its expected time of
completion?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) Government of India has
approved 430 additional Kasturba Gandhi Balika
Vidyalayas (KGBV) on 1st February, 2006 within the total
allocation for the KGBY Scheme for the Tenth Plan. In
view of the targeted nature of the scheme, a minimum of
75% of the enrolment is reserved for girls from Scheduled
Castes, Scheduled Tribes, Other Backward Classes and
Minorities in these KGBVs. Around 32,400 girls are likely
to be enrolled in these schools.

Indian International Trade Fair

2560. SHRI S.K. KHARVENTHAN: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the India International Trade Fair (IITF)
is eaming huge profits for the Government;

(b) if so, the details of profits for last three years;

(c) whether there is any proposal to increase the
number of days of the IITF which is also a long pending
demand; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) The
surplus from IITF during the last three years is as follows:

(Rs. in Lakhs)
Year Gross surplus Net Surplus
2002-03 1726.59 1026.93
2003-04 2002.92 1343.06
2004-05 2131.88 1416.55
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(c) No, Sir.
(d) Does not arise.
import of Milk and Milk Products

2561. SHRI MADAN LAL SHARMA:
SHRI K.C. PALANISAMY:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether there has been steep increase in imports
of milk and milk products during the last three years and
thereafter;

(b) if so, the details thereof and the reasons therefor;
and

(c) its impact on domestic manufacturers and
producers of these items?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHR! JAIRAM RAMESH): (a) No, Sir.

(b) and (c) Do not arise in view of above.
Seizure of Arms/Ammunition from Infiltrators

2562. SHRI B. MAHTAB: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of Bangladeshi infiltrators sneaked
into the country from various borders during each of the
last three years, till date;

(b) the details of arms and ammunitions seized from
such infiltrators during the said period;

(c) the status of the legal proceedings against these
infiltrators in various courts; and

(d) the details of diplomatic steps taken with
Bangladesh?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d)
Normally infiltration from across the border takes place
clandestinely. It is difficult to determine the precise
magnitude of infiltration and seizure of arms and
ammunition from the infiltrators. However, during the last
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three (3) years 164 arms and 11903 ammunitions have
been seized by the BSF on Indo-Bangladesh border. All
apprehended Bangladeshi nationals and infiltrators have
been handed over to the State police or pushed back to
Bangladesh. The issue of illegal infiltration of Bangladesh
nationals has been taken up with the Government of
Bangladesh diplomatically, including D.G. level talks
between BSF and Bangladesh Rifles (BDR) and Home
Secretary level meetings of both the countries.

[Trans/ation]

Regularisation of Teachers Appointment
In KVS on Ad-hoc Basis

2563. SHRIMATI RANJEET RANJAN: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the norms adopted for appointment of primary
teachers on ad-hoc basis in Kendriya Vidyalayas;

(b) the number of teachers appointed on ad-hoc basis
during 2000-2003;

(c) whether the services of some teachers appointed
during the above period have been terminated;

(d) it so, the reasons of termination of their services;

(e) whether some teachers appointed during the
above period have been appointed on substantive basis;

(f) it so, the reasons therefor;

(g) whether some public representatives have written
letters to the Government in this regard; and

(h) if so, the details thereof and the action taken by
the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) As per the existing policy of Kendriya
Vidyalaya Sangathan no primary teacher is being
appointed on ad-hoc basis at present.

(b) Nil.

(c) to (h) In view of (b) above, do not arise.
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[English]
Vacant Posts in Colleges

2564. SHRI MOHAN RAWALE: Wi tho Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether NET clearance is essential for the
appointment of Lecturers in University colleges even for
the candidates who has passed M. Phil/Ph.D.;

-

(b) if so, the reasons therefor;

(c) the number of vacancies lying vacant in the
colleges in Delhi and outside under central universities/
institutions, till date, faculty-wise;

(d) the number of candidates declared successful in
each NET examination since January 2001 alongwith the
number of candidates appeared in each examination; and

(e) the manner by which the Government propose to
fil up the backlog in the appointment of Lecturers?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) and (b) Yes, Sir. The NET was introduced to
make rigoraus merit based selection of suitable persons
in the teaching profession.

(c) No centralized data is being maintained in regard
to Colleges. As regards Central Universities, 1056 posts
of lecturers are lying vacant in 16 Central Universities as
on 31.3.2005.

(d) The number of candidates appeared and declared
successful in the UGC-NET since January, 2001 are given
as under:-

Date Candidates Qualified
Appeared
June, 2001 75776 2400
Dec., 2001 89946 2037
June, 2002 74324 1861
Dec., 2002 53854 1976
June, 2003 73738 1644
Dec., 2003 81714 4632
June, 2004 81503 3291
Dec., 2004 107049 3951
June, 2005 95590 5470
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(e) As the vacancies are attributed to the
administrative reasons, it is the responsibility of the
concemed educational institutions/authorities to fill up the
vacancies.

Recommendation of Committee on Conversion

2565. SHRIMATI JAYABEN B. THAKKAR: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether a committee under the leadership/
chairmanship of Justice Shri Bhawani Shankar Niyogi was
constituted on April 14, 1995 has already submitted its
report to the Government on the conversion of poor
backward classes people to Christianity;

(b) if so, the detalls in this regard; and

(c) the action taken by the Govemment on various
recommendations of the above committee so far?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (c) The Christian Missionary Activities Enquiry
Committee was set up under the Chairmanship of Justice
(Dr.) M. Bhawani Shankar Niyogi by the Govermment of
Madhya Pradesh wvide their Resolution dated 14.4.1954.
The Committee submitted its Report on the 18th April,
1956 to the Government of Madhya Pradesh. Since the
Committee was constituted by the Government of Madhya
Pradesh, the Union Government was neither concemed
with the examination of the report nor taking follow up
action.

Price and Production of Coffee

2566. SHRI ADHALRAO PATIL SHIVAJIRAO: Will
the Minister of COMMERCE AND INDUSTRY be pleased
to state:

(a) whether the production of coffee in India is about
4% of total production of coffee in the world and exporting
75% ot its total production;

(b) if so, whether the prices received by the farmers
are not adequate;

(c) if so, the reasons therefor; and

(d) the steps taken by the Government in this
direction?
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THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) Yes, Sir.

(b) Coffee growers are presently getting remunerative
prices.

(c) Does not arise.

(d) The Government of India has approved a “Coffee
Relief Package” aimed at debt amelioration which
envisages equal sharing of total interest burden estimated
to Rs. 287.10 crore on Special Coffee Term Loan (SCTL)
during the three year moratorium period amongst the
banks, the Government and the grower loanees to the
extent of one third each; requesting the banks to lower
the interest rates charged on SCTL from existing 11% to
9% or rate applicable to agriculture sector whichever is
lower, during the remaining repayment period of SCTL
loans; writing off of coffee developmental loans along
with interest amounting to around Rs. 24 crore, due from
the Coffee Board to the Govemment of India—the Coffee
Board will in turn waive the old developmental loans
amounting to around Rs. 64.59 crore extended by the
Board to the coffee growers having holdings below 10
hectares only and continuing the interest subsidy scheme
on working capital loans for small growers (below 10
ha.) at the rate of 5% and large growers at the rate of
3% for the remaining years of the Tenth Plan. The coffee
package has been welcomed by the growers.

[Trans/ation]
Use of Hindi Language for Correspondence

2567. DR. LAXMINARAYAN PANDEY:
SHRI DHARMENDRA PRADHAN:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether any scheme is being formulated to
encourage the use of Hindi in ali the comrespondence
between the Government and various companies (national
and multinational) set up in the country;

(b) if so, whether discussions are being held between
the Department of Official Language and the companies;

(c) if so, whether Department of Official Language
has invited suggestions in this regard from the major
industrial bodies of the country;
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(d) it so, the detalls thureof; and

(e) the details of suggestions received from the
industrial sector and the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) No, Sir.

(b) No, Sir.

(c) to (e) Committee of Parliament on Official
language, in seventh part of its Report has recommended
that “Correspondence in Hindi with the Government should
be made mandatory for those Multi-National Companies
as well as Domestic companies, who use Hindi to
publicise and promote the sale of their products. At the
same time the Government should also respond in Hindi.”
The President's order passed on this recommendation
directs that the Department of Official Language may
discuss this issue with concerned parties.

The Department of Official Language have invited
the comments of Federation of Indian Chambers of
Commerce and Industries, Confederation of Indian
Industries, Association of Chambers of Commerce &
P.H.D. Chambers of Commerce and Industries in this
regard. No comments have been received so far from
them. Chambers of Industries have not given any
suggestion.

[English]
Loss to Coffee Crops

2568. SHRI RAYAPATI SAMBASIVA RAO: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether coffee board has reported loss of arabica
crop in almost all States;

(b) if so, the details thereof and the reasons therefor;

(c) the total crop lost till date since November 2005;
and

(d) the steps taken by the Government to help the
coffee growers?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
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INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) A total
crop loss of 7050 MTs in arabica coffee has been
estimated by the Board mainly in Karnataka and to some
extent in Tamil Nadu during the year 2005-06. The main
reason for the loss is due to the flare up of White Stem
Borer (WSB) infestation and consequent removal of
infested plants. High incidence of WSB in the coffee
growing areas has occurred mainly due to the hostile
weather conditions in the last three years like inadequate
rainfall prolonged drought period, higher temperature range
etc., which is conducive for proliferation of WSB.

(d) To reduce the pest inoculums in the arabica
plantations, Coffee Board launched the ‘Catch and Kill
Programme’ during 2004-05 under which growers were
provided incentives for mechanically collecting grubs and
adults. This helped in considerable reduction in the pest
population. Further, such planters were also provided with
free of cost seedling to replace the borer affected plants.
A Multi Country Project is in operation to study the pest
bio-cycle further and to find out feasibly methods to control
it. In addition to this National level Multi Institutional
collaborative studies were also initiated by associating
Tamil Nadu Agriculture University (TNAU), University of
Agricultural Sciences (UAS) and Horticultural Institutes in
the country to develop a viable eco-friendly method of
combat the pest. Board has also intensified its extension
programmes to combat the WSB problem on war footing
with intensive campaigns on measures for control of WSB,
testing quality to pesticides available in the market, use
of pheromone traps technology, supply of coffes seedlings
to replace WSB affected and removed plants and supply
of desirable shade tree saplings to build up optimum
shade.

Mining in Ramanadurga

2569. SHRI M. SHIVANNA: Will the Minister of
MINES be pleased to state:

(a) whether the Government of Karnataka has
submitted a proposal to Union Government to start mining
work in Ramanadurga in Bellary district of Karnataka;

(b) if so, the details thereof;

(c) whether Union Government has cleared the said
proposal; '

(d) if so, the details thereof, and
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(e) if not, the time by which the said proposal is
likely to be cleared?
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THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) and {b) Yes,
Sir. Details are as under.—

Name of Applicant Mineral Area Status

M/s Salgaoncar iron ore 376.50 hects. Matter sub-judice.

Mining India (P) Ltd. and manganese ore

M/s Kumar Iron ore 7.69 hects. State Government of Kamnataka has

Enterprises been asked to send comments on
allegations received against the
proposal.

M/s Zeenath Iron ore 50 hects. Received on 7.3.2006.

Transport Company and manganese ore

(c) No, Sir.
(d) Does not arise.

(e) It is not possible to indicate the time that would
be required for taking a decision on the proposals.

Indo-Vietnam Economic Relations

2570. SHRI ASADUDDIN OWAISI: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government has fixed different tariff
rates for the imports from different countries;

(b) if so, the details thereof alongwith the reasons
therefor, country-wise and product-wise;

(c) whether the tariff rate fixed for the imports from
Vietnam is much more than that fixed by Vietnam on
imports from India;

(d) if so, the reasons therefor, alongwith the total
trade between India and Vietnam during the last three
years;

(e) whether Vietnam has requested the Government
to reduce the tariff for balance of trade between the two
countries;

(f) if so, the steps taken or being taken in this regard;

(g) whether India is investing in Vietnam; and

(h) if so, the details thereof alongwith the details of
other countries wherein India is investing?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) Under the Most
Favoured Nation (MFN) obligation of the WTO, a member
country has to maintain the same tariffs for all other
WTO member countries. WTO however, allows member
countries to maintain preferential tariffs under preferential
trade agreements. India being a WTO member maintains
the same tariffs for all other WTO member countries and
even for non-WTO members. India maintains preferential
tariffs for several countries with which it has preferential
trade agreements.

(b) India has entered into preferential trade
agreements with several countries. The details of such
countries and the preferences offered in tariffs are
available on the official website of this Department at
www.commerce.nic.in.

(c) and (d) Each country determines the level of its
import duty on various factors including /nfer alia level of
protection need for domestic industry, revenue implications
etc. India-Vietnam bilateral trade for the years 2002-03,
2003-04 and 2004-05 amounted to US$ 366.57 million,
US$ 448.65 million and US$ 807.51 million respectively.

(e) and (f) A Comprehensive Economic Cooperation
Agreement (CECA) is being negotiated with ASEAN
countries, of which Vietnam is a member. Reduction in
tariff amongst the Parties is an important aspect of the
CECA.
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(g) and (h) Total investment from india into Vietnam
as on December 2005 is US $ 580 million (Source:
Ministry of Planning & Investment of Vietnam).

[Translation]
Conference of Directors of States

2571. SHRI BALESHWAR YADAV: WiIll the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the issue on which Celebrations were held in the
conference of the Directors of States Council for
Educational Research and Training and principals of the
District Teachers Training Institutes held in Delhi recently;

(b) the issues on which consensus was reached in
this conference; and

(é) the follow up action proposed to be taken by the
Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) The main issues on which
deliberations were held and consensus arrived at were:-

(i) Role of State Councils of Educational Research
and Training (SCERTs) and District Institutes of
Education and Training (DIETs) in providing
academic resource support for achieving quality
elementary education as well as need for them
to take up Action Research and act as
Evaluation Centres for improving the quality of
Sarva Shiksha Abhiyan and Mid-Day Meal.

(i) Need for strengthening linkages between
SCERTs, DIETs and Block Resource Centres
(BRCs)/Cluster Resource Centres (CRCs) so the
SCERTs could mentor DIETs and DIETs in tum
could provide resource support to BRCs/CRCs.

(i) Role of SCERTs/DIETs in effective
implementation of Quality Monitoring Tools
developed by NCERT in respect of Sarva
Shiksha Abhiyan.

(iv) SCERT's role in Adolescent Education.
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(v) Need for capacity building of SCERT/DIET
faculty so that they can effectively discharge the
mandate given to them.

(c) Specially designed programmes for capacity
building of faculty of SCERTs and DIETs have been
worked out with institutions of repute vz Administrative
Staff College of Iindia, Hyderabad and Indian Institute of
Management, Ahmedabad.

DIETs have been entrusted the work of quarterly
assessment of Mid-Day Meal.

Role of DIETs and SCERTs in effective
implementation of Quarterly Monitoring Tools developed
by NCERT has been clearly identified and defined.

[English]
Seizure of Arms

2572. SHRI SUBODH MOHITE: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether arms seized by security forces in Jammu
& Kashmir are rusting;

(b) if so, the reasons therefor;

(c) the details of the arms seized by forces from
terrorists during each of the last three years;

(d) whether the Government has any plan to use
these arms;

(e) if so, the details thereof; and
(f) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (f) No Sir. As per information received from the
Government of Jammu and Kashmir, the arms and
ammunitions seized by the Security Forces are properly
maintained and kept in Malkhanas of different police
stations in the State. These arms and ammunitions remain
court property. R

The details of arms seized from terrorists during each
of the last three years are shown below:-
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Si.No. Items Year 2003 Year 2004 Year 2005
1. AK Rifles 1440 962 950
2. Pistol/revolvers 344 229 224
3. UMG's 08 03 05
4. Carbine's 03 03 03
S. RPG’s 60 59 37
6. GPMG's 01 05 0
7. LMG's/SLR's 18 20 25
8. Sniper Rfiles 1 12 13
9. Rocket Launchers 30 14 15

10. Rockets Boosters 133 104 103

11. Rockets 144 48 74

12. Hand Grenades 3733 2222 2879

13. IED’s 229 260 203

14. AP Mines 124 69 89

15. AT Mines 08 02 05
16. Wireless sets 664 468 455

Computer Education

2573. SHRI JASHUBHAI DHANABHAI BARAD:
SHRI JUAL ORAM:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of Government run school which have
introduced computer education in their curriculum during
the last two years in different parts of the country; and

(b) the steps are being taken by the Government to
increase computer proficiency in different parts of the
country?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) Computer education has been introduced at
Secondary and Senior Secondary level by all the Boards

in the country. In regard to schools affiliated with Central
Board of Secondary Education (CBSE), three computer
related subjects have been introduced at +2 level and
one optional additional subject in classes IX and X.
Among the CBSE affiliated schools, 300 State Government
schools, 412 Kendriya Vidyalayas and 43 Jawahar
Navodaya Vidyalayas have introduced these subjects at
+2 level during the last 2 years.

(b) In order to increase the computer proficiency
among students, CBSE has adopted a multi-tiered
approach to curriculum design in the IT segment.

CBSE also conducts regular teacher training
programmes in computer based subjects at different
centres across the country in order to update the skiils,
knowledge and pedagogy of teachers.

Under the centrally sponsored scheme “ICT @
Schools”, assistance is provided to State/UT Govemments
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to promote use of information and communication
technology especially in higher secondary and secondary
Government schools.

Research and Training Activities for Tribals

2574. SHRI SUGRIB SINGH: Will the Minister of
TRIBAL AFFAIRS be pleased to state:

(a) the details of research and training activities
undertaken by the Union Government for the welfare of
tribal people in the country during each of the last three
years and current year particularly in Orissa and Guijarat;

(b) the number of people/scholars assigned by the
research work in the country, State-wise;

(c) the extent to which success has been achieved;

(d) whether the Union Government proposes to start
any new such activities in Orissa and Gujarat; and

(e) if so, the details in this regard?

THE MINISTER OF TRIBAL AFFAIRS AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI P.R. KYNDIAH): (a) to (c) The research
and training activities are implemented under the Centrally
Sponsored Scheme “Research and Training™. The Ministry
releases funds on 50:50 matching basis of sixteen State
Governments for Tribal Research Institutes (TRis) and
100% central assistance to U.T. Administration. These
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Institutes are engaged in the work relating to planning
inputs, conducting research/evaluation studies, conduct of
training, seminars and workshops, codification of
customary laws and tribal museums for exhibiting tribal
artifacts. Under the scheme ‘Award of Research
Fellowship in various aspects of Tribal Development’,
100% grant is given to the State Governments for
disbursement of research fellowship and contingency grant
to the research scholars doing Ph.D and Post Doctoral
courses related to tribal development. State-wise funds
released to State Governments for Tribal Research
Institutes for the last three years and current year and
number of scholars receiving fellowships are given in the
enclosed Statement-I.

The Ministry also provides 100% financial assistance
under the scheme ‘Supporting Projects of All India or
Inter State Nature' to the Non-Govermmental Research
Organizations, Universities and Institutions for undertaking
research/evaluation studies, conducting of seminars/
workshops and publication of literature related to tribal
development. The details indicating state-wise number of
Non Governmental Organizations, research/evaluation
studies, seminars/workshops and publication on tribal
development commissioned during the last three years
and current year are given in the enclosed Statement-il.
The input of these efforts is helpful in planning and
effective implementation of welfare schemes.

(d) and (e) No such proposal is under consideration.

Statement /|

The amount released to different states for Tnbal Research Institutes and
Award of Research Fellowship

(Rs. in lakhs)
SiNo. Name of State/T.R.Is 2002-2003 2003-2004 2004-2005 2005-2006
TRI ___LM;_ Totsl of  TRI __Fﬁ_ Total of TR __E_Toﬂd TR ___Ft_hﬂ_"’_ Total of
Amount  No. of Column Amount No. of Column Amount  No. of Column Amount  No. of  Column
roloased  Scholars  (3+4) reloased Scholars  (748) relsssed Scholers (11412) reloasad Scholers  (15+16)
1 2 3 ) 5 6 7 8 9 10 1 12 13 14 15 16 17 18
1. Andhra Pradesh 500 048 1 548 400 082 2 492 — 048 1 048 — — - —
2 Assam 531 - — 531 300 — — %00 — 000 — 000 248 — — 248
3 Jharkhand 6.00 —  — 600 400 — — 4400 — 087 1 087 — — — 000
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1 2 3 4 § [} 7 8 9 10 11 13 " 15 16 1 1’
4 Gugjarat 6.00 - - 600 32 - - %21 - 000 - 000 1953 -~ — 1953
5. Kerala 250 - = 280 175 ~— — 1750 6750 044 1 6794 1068 — - 1069
6. Madhya Pradesh 101.04 - =10104 2116 -~ — 2116 355 000 — BN - - - 000
7 Maharashtra 6.00 - - 600 2778 - = 2175 000 00C -— 000 3820 — - 822
8 Manipur - - - - = = = - 8000 000 - 80 - - -~ 000
9. Onissa - 3 7 364 430 —~ — 430 000 092 2 092 - - - 000
10. Rajasthan 1035 043 1 1078 475 065 2 540 000 000 ~— 000 - - -- 000
11. Tamil Nadu 500 197 4 699 - -~ - = 000 000 - 000 - - - 000
12 Tripura 5.00 - - 500 72 - -~ 1572 000 000 — 000 2887 -~ - 28
13. Uttar Pradesh - - - = = = = = 000 128 2 18 - - - 000
1. West Bengal 4040 - = 40 - - - = 000 3IW 6 3B - - - 000
15. Himachal Pradesh’ - - - - - 04 1 043 000 184 I 14 - - - 000
16. Arunachal Pradesh’ - 04 1 04 - - = = 000 000 - 000 - - - 000
1. Kamataka - - = = = = = =200 000 - 200 1730 - - 1730
18. Jammu and Kashmir' - 044 1 04 -~ - = = 000 000 - 000 - =~ - 000
19. Andaman and Nicobar  29.50 - = 29% - - = —= 000 000 - 000 - - - 000

Islands**
20. Chhattisgarh - - = = = = = = 500 04 1 54 2100 - - 2100

Total 2210 740 15 22950 25130 200 5 253.39 190.00 10.00 17 20000 16144  — — 16144

“There is no Tribal Research Institute (T.R.l.).
**TRI, Port Blair established in 2002-03 under 100% Central Share.
***The number of fellows are not yet final.

Statement //

State-wise /ocation and number of Non Govemmental Organizations/Universihes/instiiutions and the number of
researcivavaluation studies, seminarsworkshops and publication of books rolalted lo Inbal deveiopment
sponsored by the Ministry in the last three years

8iNo. Name of State 2002-2003 2003-2004

Ressorch Elusion ~ SeminarWosaicp  Publoation of books roisied  Research Eveion  SemnadWoskshcp  Publaton of books redated
Saxy % bl development Sty © ¥bel davelopment

No.of  No. ol No. of No.of  Ne ol No. of No. of No.of  No.of No. of No. ol No. of
Orgenizaions Studes Owenizaions semines  Authon books Omenizations  Guies Organizations  srminess Authors boaks

1 2 3 4 5 [} 7 ] 9 10 " 12 13 "

1 Andhva Pradesh 2 7 3 S 1 R (R N
2 Assam 1 -,
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3. Aunachal Pradesh 1 2 1 1 = - = - 1 1 - -
4 Biar I - = = = = = = 1 1 - -
5. Jharkhand 1o 2 U 2 - re
6 Guanat - 2 - - = = = = 2 2 = -

7. Himachal Pradesh - 1 - - - - - - - - - -
8. Jammu and Kashmir 1 1 - - - - - - - - - -

9 Kamataka 1 1 1 1 - - - - 3 3 - -
10 Kerala 1 1 - - - - - - - - - -
1. Madhya Pradesh 3 6 2 5 - - - - 8 8 - -
12 Chhattisgarh - 12 - - - - - - 1 3 - -
13. Maharashira 1 4 5 5 - - - - 3 3 - -
14, Manipur 1 2 2 2 - - - - 6 6 - -
15 Meghalaya 1 1 1 1 - - - - - 1 T -
16.  Negaland 1 1 - - - - - - - - - -
17. Orissa " 18 8 " - - 1 1 2 2 - -
18. Rajasthan 1 4 - 1 - - - - 1 1 1 1
18. Sikkim - 1 - - - - - - - - - -
2. Tamil Nadu 2 3 - - - - - - - - - -
A Tium 1 1 - - - - - - - - - -
2. Uttar Pradesh 3 1 3 3 - - - - 3 3 - -
2, Uttaranchal 2 3 1 2 - - - - 1 3 - e
2. West Bengal 4 7 3 3 - - - - 8 7 - -
& Dethi 2 1 13 5 - - - - 1 7 1 -
2% Mizoram - - - - - - - - - - - -

Total 63 1) 4 4$ - - 2 2 82 8 2 2
SiNo. Name of stsie 200406 200508
Rosearch Evaivation  SeminerWorahop Fubloaion of bocks relaied  Resewch Eveliaton  SemineWodkshop  Publiosion of books relsied
Study 10 ol development By 10 rbal development

No.ol No. of No. of No.of  No. of No. of No. of No.ol  No.of No. of No. of No. of
Omgenizstions  Studies Orpanizations  seminars  Authors books  Organizasions Studles Owganizaions seminars Authors books

1 2 15 16 17 18 19 20 2 2 3 24 -3 .

1. Andhra Pradesh 1 2 - - - - - - 2 ] - -
2 Asam - 2 - - = = = - 1 1
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8. Jammu and Kashmir - - - - - - - - - - - -

10. Kerala - 1 - - - - - - 1 1 - -
1. Madhya Pradesh - 5 - - - - - - 3 3 - -
12. Chhattisgarh - 4 - - - - - - - - - -
13. Maharashtra 1 1 - - - - - - 1 1 - -
4. Manipur T
15. Meghalaya 1 1 - - - - - - 2 2 - -

16.  Nagaland - - - - 4 -4 - - 4 e e -

18.  Rajasthan - 1 1 1 - - - - - - - -
9. Skkim - - - - - - = - - - - -
2. Tami Nadu - 1 - - - - - - - - - -

21, Tripura - 1 - - - - - - 2 2 - -

4. West Bengal .

Dehi 2 - 1 1 - N 2 2 - -

26. Mizoram - 1 - - - - - - - - - -

Total 5 % 2 2 - = = - 18 ® - -

Note: (1) Organization's location is shown against State.
(i) Certain organizations are conducting study/seminar and workshop for more than one State other than their locational base.
(ill) Book relates to more than one state.
(iv) @Authors of the books are Deihi based.
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[Translation]
Vocational Training to STs

2575. SHRI KRISHNA MURARI MOGHE: Will the
Minister of TRIBAL AFFAIRS be pleased to state:

(a) the number of proposals received from State
Governments seeking grants under vocational education
for providing vocational training to Scheduled Tribes in
the country during the last three years till date, State-
wise;

(b) the number of proposals cleared/pending till date,
State-wise; and

(c) the time by which pending proposals are likely to
be cleared?
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THE MINISTER OF TRIBAL AFFAIRS AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI P.R. KYNDIAH): (a) to (c) The receipt of
proposals from the State Governments for release of
grants under the scheme of Vocational Training to
Scheduled Tribes is a continuous process. The grants
can be released only if the proposal is compiete in all
respects /e. utilization and physical progress report, in
respect of the grants released in previous years have
been furished.

The proposals, complete in all respects, which were
received from State Governments during last 3 years were
cleared and the grants released, subject to availability of
funds, as per State-wise detalls given in the enclosed
Statement.

No proposal complete in all respects is pending as
on date.

Statement
(Rs. in Lakhs)
Si.No. States 2002-2003 2003-2004 2004-05 2005-06
Amount Amount Amount Amount (Till date)

Amount
1 2 3 4 5 | 6
1. Andhra Pradesh 0 107.6 0 0
2. Assam 44.26 0 62.53 0
3. Bihar 0 0 0 0
4. Gujarat 29.79 141.46 145.68 0
5. Jammu and Kashmir 46.71 0 0 16.50
6. Karnataka 0 0 66.73 68.26
7. Kerala 0 0 40.50 —_
8. Madhya Pradesh 0 0 0 §7.00
9. Maharashtra 0 73.52 0 0
10. Manipur 0 0 0 0
1. Mizoram 36 61.08 0 0
12. Orissa 64.15 0 0 0
13. Rajasthan 0 0 0 0
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1 2 3 4 5 6
14. Tamil Nadu 0 0 0 0
15. Tripura 54 0 0 0
16. West Bengal 6.13 0 0 63.60
17. Daman and Diu 0 0 0 0
18. Himachal Pradesh 0 0 0 0
19. Chhattisgarh 118.95 0 134.55 0
20. Sikkim 0 16.34 0 42,57
Total 389.99 400 450.00 2.47

Hostel Facilities to Girls

2576. PROF. MAHADEORAO SHIWANKAR:
SHRI SHISHUPAL PATLE:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of States which have sought funds for
providing hostel facilities to the girls;

(b) the total amount provided to various States and
spend under the scheme for providing hostel facilities to
the girls during each of the last three years and thereafter
till date, State-wise,

(c) whether the amount has been spent on the said
scheme at the snail's pace during the said period;

(d) if so, the reasons therefor; and

(e) the action taken by the Union Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHR! M.A.A.
FATMI): (a) to (e) Under the scheme of “Strengthening
of Boarding and Hostel Facilities for Girls”, assistance is
given to voluntary organizations for running girls’ hostels
for students of classes VI to Xil. No assistance under
this scheme is given to State Governments directly. Total
grant released under this scheme during last three years

are as under.—
2002-03 Rs. 17.82 crore

2003-04 Rs. 5.92 crore

2004-05 Rs. 3.72 crore.

During 2005-06 till 8.3.2006, an amount of Rs. 3.84
crore has already been approved under the scheme.

The amount spent depends upon receipt of feasible
proposal from the Voluntary Organizations. The Ministry
is making continuous efforts for more effective
implementation of this scheme.

In addition, another scheme called “Kasturba Gandhi
Balika Vidyalaya” has been launched in August, 2004 for
setting up residential schools at upper primary level for
girls belonging predominantly to the SC, ST, OBC and
minorities in educationally backward blocks of the country
where the female literacy is below the national average
and gender gap in literacy is more than the national
average. An amount of Rs. 120.50 crore has been
released under this scheme upto December 2005. A
statement indicating the funds released state-wise is
enclosed.

Statement
SL.No. Name of the State Fund released
by Gowt. of iIndia
(Rs. in Crore)
1 2 3
1. Andhra Pradesh 18.24
2. Arunachal Pradesh 2.1
3 Bihar 11.18
4. Chhattisgarh 8.10
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1 2 3
5. Guijarat 497
6. Haryana 0.12
7. Himachal Pradesh 1.92
8. Jammu and Kashmir 1.91
9. Jharkhand 13.35

10. Karnataka 8.45

1. Madhya Pradesh 7.01

12. Maharashtra 5.28

13. Meghalaya 0.13

14, Orissa 8.84

15. Punjab 0.33

16. Rajasthan 3.51

17. Tamil Nadu 6.44

18. Tripura 0.33

19. Uttar Pradesh 7.95

20. Uttaranchal 2.91

21. West Bengal 7.46

Total 120.50

(English]

impact of DEPS on Export

2577. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether reduction in Duty Entitlement Pass Book
rate has any impact on export,

(b) if so, whether any study has been conducted in
this regard,;

(c) if so, the details in this regard;
(d) whether a new export facilitation scheme to

replace Duty Entittement Pass Book has been finalised
by the Government; and
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(e) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) The Duty
Entitlement Passbook Scheme is intended to neutralise
the incidence of Customs Duty on the import content of
the export product. The DEPB rates are revised when
the import duty undergoes revision. Therefore, no need
has been felt to undertake study on the impact of DEPB
revision on exports.

(d) and (e) The draft New Export Facilitation Scheme
is under consideration and yet to be finalized by the
Government.

World Spices Congress, 2006

2578. SHRI KISHANBHAI V. PATEL: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Eighth World Spices Congress, 2006
was recently held in Chennai;

(b) if so, the details thereof alongwith the officials
participated in the said Congress;

(c) the agenda discussed in the Congress;

(d) the extent to which Indian Spices industry is likely
to be benefited by the said Congress?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHR!I JAIRAM RAMESH): (a) to (d) Yes,
Sir. The Eighth World Spice Congress 2006 was held in
Chennai during 27 to 29 January, 2008. The Congress
was attended by 105 overseas delegates from 28
countries and 234 delegates from India. 22 Official
delegates attended the Congress. The agenda discussed
in the Congress was ‘Food safety in spices—challenges
and opportunities’ and Spices Crops and Markets.

The World Spice Congress is an ideal forum for
interaction between importers and exporters. it offers an
opportunity to the indian spice trade to showcase its
process technology, quality, and food safety compliance
system. It also provides an opportunity to the foreign
delegates to visit indian spice farms processing units
and get the first hand information about production and
processing in India.
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Free Education to Female Students

2579. SHRI ANANDRAO VITHOBA ADSUL: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government is considering to launch
a new scheme to provide free higher education to the
female students;

(b) it so, the details thereof;

(c) whether the Government has decided to provide
funds in full to the State Government under this scheme;

(d) if so, the details of plan chalked out in this regard;

(e) whether the Govemment also propose to impart
free non-professional education to girls up to the
graduation level in the country; and

(f) it so, the steps taken by the Union Govemment
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) No, Sir.

(b) to (f) Do not arise.
Modernisation of Sanskrit Education

2580. SHRI B. MAHTAB:
SHRI SUBHASH SURESHCHANDRA
DESHMUKH:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Union Government has received some
proposals from State Governments for providing funds
for the modernisation and improvement of Sanskrit
education;

(b) if so, the details thereof, State-wise; and

(c) the time by which the said proposails are likely to
be accorded approval?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) Yes, Sir.
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(b) The details of the proposais received form the
State Governments for modemisation and improvement
of Sanskrit education during the current financial year /e.
2005-2006 are as under:

Si.No. State Government Amount approved
1. Orissa 33,48,000/-
2. Tripura 5,50,000/-
3. Himachal Pradesh 2,89,40,000/-
4. Rajasthan 83,17,000/-
5. Madhya Pradesh 6.,38,00,000/-
6. M.P. Sanskrit Board 27,00,000/-
7.  Chattisgarh Sanskrit Board 25,36,000/-
8. U.P. Sanskrit Sansthan 8,00,000/-
9. Haryana 5,28,000/-

10.  Sikkim 46,13,760/-

(¢) All the above proposals have since been
approved.

Encroachment In Salt-Pan in Mumbal

2581. SHRI ADHALRAO PATIL SHIVAJIRAO: Wil
the Minister of COMMERCE AND INDUSTRY be pleased
to state:

(a) the total land under Salt-Pan in Mumbai;

(b) the details of areas of Salt-Pan landi given on
lease and under encroachments by slum dwellars/others;

(c) the area of Salt-Pan land under disuse;

(d) whether there is a proposal/policy of the Central
Government about the use of Salt-Pan land under disuse
at present, and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) to (c) The details of sait-pan land in district
Mumbai and district Mumbai Suburban are as befow:
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Status Area in acres
Land under lease in Bhandup Salt Factory area 1852
Land under encroachment in the areas of 462
Wadala, Kanjur, Bhandup, Nahur, Chembur,

Ghatkopar and Goregaon villages

Land under disuse (lying fallow) 1379
Other lands (Open lands, Creeks, etc.) 1685
Total 5378

(d) and (e) Government have taken an ‘in-principle’
decision to use the salt-pan land to cater to the bonafide
needs of Government departments, to implement urban
infrastructure projects and for public purposes.

Export Share of Horticulture Produce

2582. SHRI SUGRIB SINGH: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:
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(a) the export of horticulture produce during each of
the last three years and thereafter alongwith foreign
exchange earned therefrom, country-wise;

(b) whether India's share in the intemational market
is negligible with regard to export of horticulture products;

(c) if so, the details thereof alongwith reasons
therefor; and

(d) the steps taken by the Government to give special
emphasis on export of horticulture produces and enhance
export share in the International market?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) Details of the
export of horticulture produce to the major importing
countries is given below:

(Quantity in metric tons: Value: Rupees in lakhs)

Country 2002-03 2003-04 2004-05
Quantity Value Quantity Value Quantity Value

Bangladesh 146537.14 11750.16 456138.92 40126.32 478586.57 41096.05
United Arab Emirates 178755.78 18291.10 179105.05 22548.25 177212.84 19864.58
Malaysia 160087.22 12185.51 178077.92 16159.63 163162.31 12441.12
United Kingdom 19648.04 8059.01 16308.20 7401.69 17502.37 7957.51
Sri Lanka 138600.65 8438.73 114858.40 9239.30 105776.86 6914.09
Nepal 44678.63 2075.96 128146.93 6413.86 124498.61 6574.73
Netherlands 9925.06 3849.95 9059.27 3792.89 10830.87 5420.25
Saudi Arabia 3742211 5050.16 33437.66 5275.14 26141.25 4506.75
Baharain 33524.32 2758.56 34009.95 3466.11 27766.21 2745.28
United States of America 25833.25 5689.26 13148.52 3589.69 7517.92 2379.46

(Source: APEDA)

(b) and (c) India's share of horticulture produce in
the intemational markets is about 1%. Lack of quality,
infrastructure, market access and low productivity are
among the reasons for the small ghare in the intemational
market.

(d) The steps to enhance export share of horticuiture
produce in the international market include financial
incentives of exporters through the schemes of Agricultural
and Processed Food Products Exports Development
Authority for Infrastructure Development, Market
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Development, Quality Development, Research and
Development and Transport Assistance. Agri Export Zones
to promote export of horticulture have also been set up
in different States.

[Translation]
Awards under Pratibha Unnayan Yojana

2583. SHRI KRISHNA MURARI MOGHE: Wil the
Minister of TRIBAL AFFAIRS be pleased to state:

(a) the total number of awards given to Scheduled
Tribe students studying in classes Sth to 12th under the
Pratibha Unnayan Yojana in Madhya Pradesh;

(b) whether the Government has received any
proposal from Government of Madhya Pradesh for
increasing the number of awards under this scheme;

(c) if so, details thereof, and

(d) the time by which the said proposal is likely to
be cleared?

THE MINISTER OF TRIBAL AFFAIRS AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHR! P.R. KYNDIAH): (a) Under the scheme
of Upgradation of merit a total number of 1480 awards
for students in classes 9 to 12 have been distributed
among all the concerned States in the ratio of tribal
population of the respective States. On the basis of this
distribution, a total of 172 awards have been allocated to
the State Government of Madhya Pradesh.

(b) No, Sir.
(c) and (d) Do not arise.
Recovery of Hand Grenades

2584. PROF. MAHADEORAO SHIWANKAR:
SHRI RASHEED MASOOD:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the police has recovered hand grenades
from the Golden Temple premises as reported in the
Dainik Jagran dated January 11, 2006,

(b) if so, whether the Government has received any
report from the State Government;
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(c) if so, the detalls thereot and the action taken by
the Union Government in this regard;

(d) whether any terrorist has been arrested following
the said incident;

(e) if so, the details thereof, and

(f) the steps taken by the Government to check the
activities of terrorists?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
Yes, Sir.

(b) and (c) The Government of Punjab has informed
that a police party of Amritsar, on getting some input,
visited the site and recovered 114 hand grenades in the
rusted form which appeared to have been buried for long.
A case FIR No. 4 dated 10.1.2006 ws 4/5 Explosive
Substances Act, was registered in this regard.

(d) No, Sir.
(e) Does not arise.

() Security forces in the State are fully geared up to
meet any unforeseen situation.

[English]
Indo-Australia Cooperation in Mining Sector

2585. SHRI RAYAPATI SAMBASIVA RAO: Wil the
Minister of 